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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 7, 1969|Valsakha 17, 1891
- (Saka)

The Lok Sabha met at Eleven of the
Clock.

(M. SPEAKER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER: [ aave to inform the
House of the sad demise of Prof. Krishna
Chandra who passed away at Mcerut on the
30th April, 1969, at the age of 74.

Prof. Krishna Chandra was a member
of the First and Second Lok Sabha during
the years 1952-62.

We deeply moumn the loss of this friend
and Iam sure the House will join me in
conveying our condolences to the bereaved
family.

The House may stand in silence for a
short while to express its sorrow,

The members then stood in silence for
a short while

ORAL ANSWERS TO QUESTIONS

Export of Tea

#1533. SHRI BEDABRATA BARUA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether efforts have been made lo
sell blended and packeted tea to foreign
countries in addition to the uspal sale
of tea;

(b) whether any efforts have been made
to entér markets outside the U.K. with
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tea in Indian packets exported directly by
India; and

(c) if not, the reasons therefor?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT): (a) and (b). Yes, Sir.

(c) Does oot arise.

SHRI BEDABRATA BARUA: So far
as the tea trade is concerned, the interest
of the British auctioneers and others general-
ly is in the generic promotion of tea but
not in the promotion of sale of package tea
for obvious reasons. These interests control
98 per cent of the trade. Out of the six
auctioneers in Calcutta, four control 98 per
cent of the entire trade in tea. Even in
the Tea Board as constituted, out of 25
non-official members, 8 are Britishers.
What is Government’s policy in regard to
the tea trade? Is there amy proposal to

Indianise the auctioning agencies, the
brokers?
SHRI B.R. BHAGAT: The question

relates to the export of package tea. ' As
for the auctions, how - much is in Calcutta
and how much in London, we have given
the information. Now more than 50 per
cent of the auctions is done in Calcutta.
As to bow much is done by British firms,
although the sterling companies or firms are
owned by the British interests, they function
under our regulations here. That is a
different matter. 1 am surprised he said
that on the Tea Board, 8§ members are
British nationals. 1 do mot think that is
correct.

SHRI BEDABRATA BARUA: The
strong tie of Indian tea with the London
market is suicidal to our interests. It has
also been admitted that the Britishers show
some preference for East African tea now.
This may ultimately lead to the end of our
tea trade. Why isit not possibie to make
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it obligatory on these auctioneers to function
only in India? Why should not the tea
auctions be held only in India and not in
London? 1 think it may be possible to
insist on this.

Secondly, is it possible to create in the
Tea Board an agenty which can look to
our in‘erests in this respect so that auctions
are held only in India so that we may not
losea lot of trade as we do under the
present process?

SHRI B.R. BHAGAT: The hon.
member had tabled a question on the export
of packags tea which is different from tea
au-tions. If "he tables a separate question,
I will answer.

SHRI D.N. PATODIA: The hon.
Minister has stated that efforts have been
mare o promote ths sale of package tea.
What are the results of these efforts in the
last three years and how much package tea
has been exported? Looking at the experi-
ence of James Finlay in the direction of
exports a few years back which resulted in
loss of crores of rupees, what particular
incen'ive do Government propose to offer to
those firms which are prepared to export
package tea, and has any such incentive
programme been drawn up in collaboration
wi h the Tea Board which is wasting lakhs
and lakhs of Indian rupees?

SHRI B.R. BHAGAT: The export of

package tea amounted to Rs. 2,81 crores
in 1968.

SHRI D.N. PATODIA: What a
figure!

SHRI B.R. BHAGAT: In 1967, it was
Rs. 2.41 crores. It is true the amount is
negligible; he is right in saying that it is a
very small amount. But as the hon. member
kmows, it is difficult for package tea to
enter sophisticated markets, particularly the
Eu-opean market. In many places, there
is a na‘ional monopoly. The whole system
of internal taxes and other things is such
that it is difficult for any outsider, even if
it is not legally banned, to eater with the
freight cost and all those things. Wherever
possible, with our neighbouring countries, we
are trying to do our best. The more
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important thing is to develop national pack-
aging. It is true that most of the packaged
tea which is sold in the country is done by
companies like Brooke Bond and others. I
have asked the Ministry to give thought to
it and see how far the national market packag-
ed tea should be dzveloped eith=r alone or in
co-operation with Cey'on and packaged tea
should be expored to whichever country we
can. All imcentives are given. Even this
year, the duty on packaged tca has been

.compl:tely aholished; that is one incentive;

other incentives could be thought of.

SHRI HEM RAJ: Is it a fact that
the Japanesse de'egation which toured India
recen'ly has comp'ained that there was no
propaganda for Indian tea in Japan and
that India tea was liked in Japan, What
eff rts have been mad: by the Government
to popularise Indian tea in Japan?

SHRI B.R. BHAGAT: Japan grows
its own tea and its own sp:cial wvariety,
Particularly, we know their consumption of
green tea and I think the hon. Member is
in'erested in the export of similar varieties.
We are trying to develop our exports.

DR. RANEN SEN: Sometime back
there was a talk of India and C:ylon form-
ing a comsortium for the combined export
of tea. T got the impression from what the
hon. Minister says that the talks are still
continuing. Are the talks still continuing?
Have any active'steps been taken to bagin
export of tea?

SHRI B. R, BHAGAT: Working parties
have been formed in both the countries and
they have submitted their reports; each is
studying the others report and another
meeting is expected to take place when these
aspects will b considerd: 1 have said that
we shall go ahsad in co-operation with
Ceylon if possible; if not, we shall go ahead
ours :lves,

weitng # qeam fogwee

*1534. st wgrew fag weat . F0
qqT™ WAt 4 T &1 pO w0 fF

(%) %47 qTARy FAT WA A 500
FAT T F @ ¥ WA A CF
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T fogaze warfee s @ A
Tt § faad fegry & fa aed 34w,
uegfafram aar qeft faset sTa @
& qro-g1g 14 gfaaw ama e w1

(=) afz &, & @ af@wa #
e @& & fau s T ey
AAFFUFAE 7

It (siwelt Afeet @) -
(%) =¥ (@), owr Faf awar ¥
it o et $1E Ay A aArE g
A H 7% g F qoan fasd ol
¥ wra-q19 Ffe-3am agg  Torfoa & @
FY grATaaTEl & qar @ & fay
qIATY FAT WA X A FEAFD T
frga femr a1, 997 oF arcfens s
dae w1 g1 z@w Ak ¥ faega
yeqgq R ST W@ § 1 5T WeAmAl &
q &Y o ¥ a2 &Y afaw froda fear
T |

ot mgrem fag wedt @ go@
fawrelt & wwax 57 faml ot awapr< gy
3 3ad ot aw 9 § AR g
235 Y e Frwraa are S &fewaa
#t 7% gurer fAwr g Sad & At
qeET 9T a9 FET § | FaT §AT Sy
¥ qOeTaT SN AeET ar AEl &ars
E—ANTAT FIX G IS AT AH AT
wifs @m Fgnr & dar g
-t g oAl A FW—IC I
AW FTA , a7 70§ §, I I
o ¥ SR T Ay ax qgr 3 fe
st g ¥ T ¥ I oF anr
faorsftax wmmar @, T AT WWH
aamar mar &, ¥ IaFr wEERAT  TTRAT
g 9% feam & wrw fraEl v
fawsft 1568 & fggw & et & 32
IR 84 ¥ & or g ok faw
qTq 9T AT FAegffan F FTEE #
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faoret ¥ @ & o=t 3T 9T, I ax ?
& wegfafran & i s Frearr o
ar gEa 1 qft frega wmAeTd WY

mET XS

# arr wrgar § R 9w WA @
darfasl grar Ao & ;W H dadFe
1T T g e qam & wfw
a1 cwiz @eT fan arar § faed fada
HRET &1 AT wrEEawar g g O S g
FI § 7Y a9g & SEST AG TAAT
ST T@r & W Y g # Iasr eqr
s wrg ?

SHRIMATI NANDINI SATPATHY: It
is true that this agro-industrial complex or
a high-powered atomic plant is a very
exciting idea, but the fact remains that it
needs a very heavy resources. As the hon.
Member knows, and most of the hon.
Members here know, it is not possible at
this moment to have those resources. Along
with that, though we admit that we have
some indigenous konowhow, even then, we
need more knowhow for that. So, all these
things are being examined. A preliminary °
report has been submitted by this Working
Group which has made a study in the
Aligarh region. This report is under
scrutiny. After the scientists make a
detailed study of this then omly anything
can be said about it.

st wgrow fag et oene
#grag, ag Srafadr foqr? adf & Sfar
fF zq e *1 a@q 1 *FfEw w7 ar
wrg9afoi & aeaR AT ¥
sfafafa & o sFa<icdia qaTdg & 99
foitz &1 awraRr @r @ famew &
arg fr sfear ¥ a8 vREw & WkRag
qeT sy & | A€ wo ferdad A g
framframasg @& 1 sw s Fed
g fF amgdl & wara g & wTeAL |
AT AT FT#Y7 & ? AT q1F A WTOAT
E, T A §, SAFE &Y gen are
afae /o &, dadiae § §9d § 1 99
FT Y fadat s2z gFT a8 79 TET &
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waTar AE g 500 FAT H § 50 #AT
& warar #1 4 @ 1 fada & fedt
fafreet a1eq &1 ¥ waew & 7 fEEw
g I9F AoAT FAT AT § & 7 BN T
3w ¥ faRt war 1 A ST 97 A
FTIFH TSN TET T A AFT {14
£, mar WY wEEaT 98 FAT e § 7

SHRIMATI NANDINI SATPATHY:
No, Sir. 1 o not want to say that, But I
want to draw the attention of the hon.
Member to the fact that it is not only the
question of resources, as I have already said
and it is mot omly the knowhow, but there
are so many other things which are connect-
ed with the study of this agro-industrial
complex. Even in the advanced countries,
the study of this thing is in a preliminary,
and rather in an exploratory stage. Here
in India, we are also in a preliminary stage.
As the hon. Member says, that report is not
that preliminary, but the remains that even
in the advanced countries mothing has been
done as yet, and it is under study. So, I
would like to tell the hon. Member that
un'ess and until the scientists of India make
a further study of this, he will appreciate
that it is not possible for the Government
to say anything about it.

st Ao feg Wt : meTe
mERy, & FOHT  wgEar  «rfgw
Fifr a8 99 W M AT

MR. SPEAKER: I think I must give protec-
tion to her; not to you!

=it wgrow Ty sl ¢ faoet @R
¥ ®m ¥ gfaat ot o e wf & fs
IFF g TE I, AegAifET &
foafesy ¥ g5 T A &, TyTEW &
fawtfas % g5 78 s &) 78 vk 7E
bR TSR
®Y ¥FGT FCH AT A I & AfwA e
dar qawT & E W #r€ A€ for
ar e '
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SHRIMAT! SUSHILA ROHATGI: Sir,
it is a fact that the period required for
setting up of an atomic reactor and commis-
sioning is more than five years. In fact, it is
about 10 years, If there is mo prospet of
sefting up an atomic reactor in the fourth
Five Year Plan, the entire scheme of expan-
sion in relation to atomic energy will be
postponed for another 10 years, Kecping
that in mind. and apart from the paucity of
funds, will the Government re-think over this
matter? Also, since 1 believe that the
Planning commission bas already suggested
that the location at Narora jn Uttar Pradesh
isa very suitable site, will the Government
consider this point that the setting up of an
atomic reactor cannot be postponed for an-
other 10 years in the interests of the progress
of the country, and will the Government
revise its opinion in this matter?

SHRIMATI NANDINI SATPATHI:
As 1 have already said, there is 0o provision
in the Fourth Five Year Plan for a new
atomic project, and as such, there is no
question of any provision for survey as such,
in the Plan.

SHRI S.K. TAPURIAH: The prelimi-
nary report was submitted sometime in June
68. The report is so objective that it
requires immediate scrutiny. It is one of
those few reports about which we can say
with justification that it is good. because
apart from aluminium and fertilisers, it says
that this project if undertaken will supply
power sufficient to energise tube-wells to
irrigate 7 lakh hectares and food production
due to such irrigation will be 40 lakh tonnes
per year and cereals 7 lakh tonnes per year,
which will be enough to meet the needs of
20 million people. In view of this, may,
I know by what time the final report will
come and whether it is a fact that the
preliminary survey made by the working
group indicated that the cost of power
production will be only 3 paise per KWH?

SHRIMATI NANDINI SATPATHY; 1
have replied to this. It is not so easy to say
how long it will take because so many things
are involved. It is true that the  report
mentions about the production of so many
tonnes of foodgrains, but there are so many
other things also to be s'udied. If the hon,
member has read the recommendations. of
the working group, he will find that they have
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indicated that there are so. many other
things.

S

SHRI S. K. TAPURIAH: Like?

MR. SPEAKER: I do not thihk it is
necessary for her to say all those things, It
is a highly technical matter.

ﬁﬁ_eﬂﬂﬂf:‘i’ﬂ wEreT ¥ Wt
FareTar fe A T F A0 i awr faeeh
qT FATY &1 FE g A9 § Ay & 399
FaeT wEa § B oqaw w1 w@E
I UgaEt T I AW & ww fead
T 9T...0

MR. SPEAKER: You are going into

the location mow. She has said it is not
possible. Every tehsil will come now.

qo wo &t : JH ¥ yafews aw
ddz gare ¢ 1 & qer @y @1 e weT
At off ¥ oAt a1 IaT 9@ F @
frdr Tara qx afsms wifer § Sar oamg
femrg fr e = & a=T oF T
faxst wT go @0 wAAAT IR F AR
I o @ & ot Far fecdt fafaeeT amga
%1 o 90 ff |1 w|A § T faas
o &9 FT 41T G &, T A & IF
I ¥ CIATE A8 F@T & NfF w9
Al SOt Ru A faar & 7

SHRIMATI NANDINI SATPATHY: 1
do mot know what the Prime Minister has
said, It may be something about the
Planning Commission that he is asking.

MAowow: TWHAT Y E
et fafreex grew A1 g0 e T@
¢ ot gt Ay wfar. sfege o aw
v fs wrfr sfrgs & o s &
TN g wedr ¥ faar @ e
fafret wigw Y Q@ ITAER
w1fge :

MR. SPEAKER: She has said she does
not kiow. You must take it.

VAISAKHA 17, 1891 (S4XA)
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SHRI SAMAR GUHA: The announce-
ment made by the Atomic Enegy
Commission that the Tarapur reactor has
reached the stage of criticality is a thrilling
and most significant news of the year for
the whole couatry. This reactor is not
only the biggest in India but in th= whole
of Asia and it is the second of its kind in
this continent. But I do not know why the
Government has almost adopted a hush-hush
policy as regards the development of nuclear
technology in our coun'ry. This news of
reaching criticality by the Tarapur reactor,
which indicates a major breakthrough in
the nuclear technology in our country
should have been highlighted. M ny p-oiects
of minor importance receive Government’s
atten'ion ina pompous way and opening
ceremonies of such projects are performed.
But nothing has been done in the case of
Tarapur. When 1 visited Tarapur, I felt
a bit of anxiety when I found that Tarapur
has been esiablished on the sea shore,
exposed to attack by any potential enemy,
say, by a submarine., In view of this, will
Government make an arrangement for the
ceremonial opening of the Tarapur reactor
with a view to highlight the nuclear achieve-
ments of India? For that cercmony,
representatives of postgraduate studen's and
science institutes all * over the coun'ry
pariicularly from universities should be
invited. ..

MR. SPEAKER: What should be served
in that party—cashew nut or sweet?

SHRI SAMAR GUHA: Sir, my question
is whether a formal ceremonial function
would be held 1o opn that Tarapur
Institute where pos'-graduate scienc: s'udents
from all universities of India would be
invited so-as to instil a scientific thrill in
them? Secondly, may I know what s'eps
are being taken by the Governm-nt to
ensure socurity of Tarapur Nuclear Reacior
which is exposed by the sea side?

NANDINI. SATPATHY:
About the first part of his question I
would llke to say Governm:nt is not
adopiing any hush-hush policy about atomic
energy and Government is giving  full
attention to this, The hon. Member asked
about ceremonial opening. It is & suggesiion
for action. '

SHRIMATI
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SHRI SAMAR GUHA: What about
the security of Tarapur? It is on the sea-
side and it is exposed 1o hostile activity by
any potential enemy.

SHRIMATI NANDINI SATPATHY:
All possible arrangements will be made for
the szcurity of the atomic reactor.

&t ST ret QT § A
arent fawet ¥ 3@ ¥7g & gvry ® T9-
a1z & g TO% # fawdl a9 %1 95
AT § 1 TEF GEE A I AW F
YT AT e WE & uw fasw
AT F% *1 AT 47 ST IwH T
&7 ¥ frdw a1 f5 7z oo fsteT
7 Faw g 2w #t A ghamn @R
TEEATT FY A faoret Sqeea FT qHA
AT TEHT UF FArEF A I AT
a1 | ST WA ¥ gae ¥ fogy afadwa
FoFsEmT A g o fF
T@ 9T ¥€r T & g faa @
@& il IueAr wEEEr X e @
f& wqd guadfa Aoar # gEwr afew-
fora =& foar war &) & ST =TRAT
f& mrowr a8 fagda aeey faoig @ @
qwdtfas ffq g ?

SHRIMATI NANDINI SATPATHY:
It is pot any political consideration. It
depends on the resources. As we go along
there is review from time to time and if
the resources permit then we can consider
this thing also.

Sino-Pak Shipping Service

#1535, SHRI YAIJNA DATT SHARMA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's attention
has also been drawn to the shipping service;

(b) whether Government's attention has
also been drawn to the Peking offer to
Pakistan on flood control; and

) (©) if so,
thereto?

Government's reaction

MAY 17, 1969
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). The Government have seen reports to
this effect, but are not aware whether these
negotiations have, as yet, assumed a concretc
shape.

(¢) Such collaboration in the economic
development field between China and
Pakistan would be in line with the policy
of the two countries to increass cooperation
between themselves.

stongm i : g oz § fs
fog g9 fadi & s aTsTEE Al
#f 21 & W & faeg aifsam #t
WEHT @I | TH q ¥ I AT qReAT
dfrgg A EFz IS @ MR
18 fafen & nma ¥ ST 1 599
2 a1 AT FET A FFC A qATH FIA-
XA w1 gAY, GO GEw & oy
qTT AFE qE G T §HAT £ | W@
P T T6 I 7A@ KT FIEAT A
s # o gu A s o e
R aifeea & d ¥ @Y gy W
faret weAET & wfwwr & e ¥
TYFT THAT AT |

W@ #T F417 HA ofF 7 ¥g A9G
w T aeT A ag wgr a1 fv g fex
AEOTL FT ATFT F78 974 T@AT A8
&1 99 g fafar &1 @aw smom &
ATfAT @ 9 W17 o dfm dEl S
ar qrdY & gl FY AIET A JTE FOH
F =T @I FT 2}, Agt I fax
fs®rr aargr & gg® FC@ IR
T I THATT A T AT a7 F g
| S YT @il ) 39 arey ¥ og o
wrgar § 5 awdt goar A efie & aar
gUAT AT AfTEr W g W@ go
FIT ATCT GCHIE &9 ¢ fawrg w4 ?
R g § § A e A o« gEE
faar a1 5 forg wem@rR & s ot 74
%z gt gTan Y gfe ¥ dav gu &
ITH F@A g NG & A, AT fan
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& arg &Yt wxfoar & grq faw ®¢, 99
# g EwL gAH! @2 AEWTT &Y
oF Tt faued aart =ifgy fs <=
I gifemam & Tsaead ¥ WY §FE
for wEmm # dar & @R, SEE
AFEAT FQ F qwG g v | & qrn
1T § & 7 W@ g1 39 9%
9T T§ gfee § fa=re s qqr a9+
fady <ify § w1 & agw 70 ? WF
araT ¥ o1 319 FI9 Ig IS AT @Y
g SERr W T W @ # 4
STt =TiEd

dife wd WA (st fedm feg) -
AT a3 3w Fax € R g ard
arw @ a van feae ¥ gwer et
geET 9T sy & Cwnfgd ) gwm s
T 9T =41 @A § | AfFT g o
STTH TEH §1 9% Haeq A8l § % &
wifaq@d 91 FW § W g, 99 0, I9
a9 g @O §1 | wifard @n d
ST g & [T ¥ Ay § R ama §,
OF FEL § YL IOH1 A g g, fae
JAFT FH F & | @ 9 X gH W@
A FT HeT [ W, TAUA &T WeT
far <@, g7 ad g AR T & -
fax 1 ot o geerT 1 EEew §, 9wy
g ¥ & ofFmm sYT T e
IFEAAY F g¥eT F 1E gURNTG wH@
& YT aTa oF a1 3w ¥ fae ¥ sy
Iga § AT T@ T qg@wm o
gy § Y g UF AW O W gEw Y
frmg & ¥, & swwar § f5 qofew
173 & mafw gTem w7 owwx
aarr rgar g & ogt oF goam F ww
7 §5 479 §, T8 AW FOR AR @
g s awAr gTam ¥ fay o s ara
®CI gAY, IEHT W AT @A @A
AT AATAT & FA & AL { FFiA AN
Fo g ¥Aadi sz owar g fs 9wl war
37 Afew drwdlw # g St o o
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gT et § AR g M w1 FH
gtz s dm T Paaed
fewrara g1t anfgdr | & A& awwar g
fiF gTaT WaEd &1 79 F AW 2 )

ot gwew Tl : UF WAEw AL
g1 & | HUAT gHU G F A1 ¥ FHM)
B g a1 5 Srod Yaw wE AT A
ifeg s sl &3 T @
gwE faar a1 91 I8F S §9
FI AAY AXEA T AT WA 99 FT 478
Tt 2=t #Y o Sirew &7 g frar 4,
AT 48 W § 7 ¥4 gRem A efiw §
Tq 9e A qfawr qae FW F oam
ot a1 7 4F ? sEwT SO AE A g o

st fedw fag : a7t Fewr miA
Jwr q @ § Twwr H o e d
AR Ed T H K 57 8w aFAE
AT gE ga® A goaT W ¥
TEN & TE ag IAHY AT I |

st gwao i : % 3T ¥ F @iy
AT qear ¢ & @6 wEEy A 2% gwe
fedr & | & 9% 7 XA &1 FEL AT
ATEAT § | ATT AT HETE WEISY A &Y
g fr w1 fag 9 smard f99 & @
¥ FIC GTF AT A1 F A9 WE 9r
g oY oY wFrC Fr 9w fgar warar
&Y wer v 4 fr wify & fa¥ a8 a=%
Tard o1 & @ fasaa ¥ faww st
o e ¥ fgag @ew awE v
@ g AR gk Y F1f dfaw g
T g Fw Y T AERF gwe
T9 g & gaq & for fawr ) "
gawr 2@ fwar | fasmg s mam ) W
WY 7Y WERT AAT Al w1 AT §
far dax T &\ wq Frf ww G
arar @ @Y S TwEEl w1 ¥ F v
g fay g ad § s
fifs ok gfesho woFRF @R
fF 30 £ goar F AR §%F IEF
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W 927 U | §HA H T I@W B
HAY AEIT F 9T & 1 WU SR A
A & fag ag qaread @aag A9
garg A fadet @ F I EFWRE )
i a1 wofawas I 1 930 A&
foar a1 & mmEEA W@ AR @
AR E | @ AETEEA & fe fm AR ¥
feATea W% FT FTQQ T 41 IET TRE
¥ frs mETR FY 9 dF T FQ
T8 a7 3 | frg s AN afcfeafmat
T dar g 7% ff 3§ g FY afdfeq-
fadi %1 7g dar aff @ T\ 7g farfawr
W@ w A@ Y, wEE o W@
AT T ¢ | 9 98 N gl 7T I
gefrare off w1 ®T A WX T
T H OF T wwe qar @om ) fg
RFETR F et AT F dfw O a1 $
o @ ok @ AN wded @w AN
FH % 30 5 gw 9 € O 06 0
o o gaYEae $T Q) F SmA
wrgar § 5 ag #ur Afd swan ey
&7 & S =g g & qifesa w1
T A aeqd giver $1 a-T T §U
1 ffafrs & arg aeg § I
T A WU B gy q@w g ?

ot fodm fag : wmAla @@ ¥
T FE & IEF 78 ag fRET 9wy §
f5 g ¥ #1 goan ¥ fag fad st @
femweit 31 & @16 wg ARATE 5
3T 4§ sqrar few=sdt gwT &\ e
T

u’tmﬂi: TH @ IR
wfe @ (§Tvs) werw waRd, ¥
g5 FT I faar 931

SHRI M. L. SONDHI: This Foreign
Minister is guilty of procrastination......
(Iaterruptions)

MR. SPEAKER: Order, order. The
whole House is i d in the def of
the country. I am sure there is ‘not one
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section that is not interested in the defence
of the country. Let usnot attribute any
motive. All of us are intercsted in the
defence of the country.

SHR1 RANGA: 1 thought he was
protesting against the manner in which the
apswer was pot given as complete as it
ought to be and proper responsive answer
was oot forthcoming and I was hoping
cither you would intervene or the Minister
himself would try to supplement his answer.
The Defence Minister also happens 1o be here
fortunately. Is it not the duty of the Minis-
ter concerned, specially on an important
question like this, who is also an important
member of the Cabinet that when he comes
to give a reply, he should have had prior
consultation with the Dzfence Ministry and
the Minister specially in regard to such an
important document? Instead of that, the
hon. Minister says that he expects the
Defence Minister and the Ministry to look
into the document. They would know; he
does not know anything. Is that a satis-
factory way of answering in this House?
Can we have a more responsive and more
responsible reply from the hon. Minister in
regard to that document? '

MR. SPEAKER: Only that portion of
the question asked by Shri Yajona Datt
Sharma about our Prime Minister's talks
with Mr. Kosygin may be answered.
(Interruption)

SHRI DINESH SINGH: This is the
type of dealing they think should be done
in intermational affairs,. What comment
can amy serious person make on such
remarks? .

May I say that the Prime Minister has
had a fairly full discussion with Mr. Kosygin,
It would not be desirable for me to indicate
the nature of the discussion. It would
naturally not be dasirable to discless the
details of discumsion between the two
Prime Ministers even to this august House,
So far as the general question of our aware-
ness and the discussion on matters of impor-
tance to us is concerned, all the matiers
important to us have been discussed.

SHRI HEM BARUA: Pakistax has
imported from China not omly amms and
ammunition but slso shipping sorvict and
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fiood control equipment. In the conmtext of
that, may I know if Government is aware of
the fact that Pakistan and China have both
proposed for a joint policing of the Indian
Ocean after the withdrawal of Britain® from
that area in the very recent times and, . if
so, whether this partichlar fact was dis
cussed with Mr. Kosygin apd, i it was
discussed, what was his reaction and,
socondly, whether Government are . con-
sidering or thinking of having measmres or
steps against this joist move by Chima and
Pakistan on their own?

Oral Anrwers

SHRI DINESH SINGH: We are not
aware of any agreement between China and
Pakistan on the joint patrolling of the Indisn
Ocean. The question that has been raised
is of their maritime collaboration in shipping
aad not collaboration in the use of their
naval forces. Any agreement of this nature
is not known 0 us.

SHRI HEM BARUA: The collaboration
in shipping is not an ionocent matter. This
collaboration betwsen China amd Pakistan
can develop inie a colllh.ntiﬂn of an
aggressive nature.

MR. SPEAKER; He is lotllmcfﬂ.
he has replied to that.

SHRI HEM BARUA: My question wan
very specific as to whether China and Paki-
stan have decided jointly to police the
Indian Ocean after the British withdrawal
from that arca. This has come to light.

SHRI DINESH SINGH: May 1 say
that all the possibilitics that the hon.
Member envisages are possibilities that we
can think of and that we have thonght of. 1
am here to give awthoritative replies, as I
have given. I cannot go into guessing as
he can do.

SHRI S. KANDAPPAN: I tbought that
even the Minister comoeded this that it could
not be ruled out that in future it may lead
to some kind of coflusion between China
and Pakistan in the Indian Occan—what now
starts by way of some trade alliance or some
maritime alliance between them. 1 would
like to know this. This is very serious in
the semse .that duvimg the ‘last weck ‘when
there was & question about owr havisg soms
kind of understanding with the countries in
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South-Bast Asia, that was totally reflected by
the Government and Government said that
they were not intending to enter into any
kind - of agreement with any country what-
socver. But today a pews has appesred
in the papers: I find that the Foreign
Minisier of Indonesia has stated that if at
all there is a move from the Government of
India, they have to consider the gquestion
keeping im view that the Pakistan #s also
equally a friendly couniry to them. We have
to remember that there is not a single
country in South-East Asia whom we can
claim as an exclusive friend of India. They
are equally friend towards Pakistan...

AN HON, MEMBER: Singapore.

SHRI 8. KANDAPPAN: So, when that
kind of deveclopment takes place, what will
happen? We are very prinfully aware of
the fact that with regard to our Navy, we
are not in a position, in spite of the claims
made by our Minister, to protect the vast
coastal arcas in this country. When we are
not in a position to’ meet even this bare
minimam by way of protection through the
sca and also when we are mot in a
position, on willing to enter into any kind
of collaberation or agreement or adjustmsnt
with any country in South-East Asia, what
will happen to the future defemce of our
country? We should nol allow ourselves
to be canght unawares and overnight prepare
ourselves all of a sudden.

SHRI DINESH SINGH: The future
dafence of this country will be in the hands
of Indians who will have to defend their
country. [ totally fail to understand the
concept that has been proposed that just by
signing one or two agreements with some
to defend the whole arca. It is totally
unfounded and without amy idea of reality
as jt uia_q,

. So fas as we are comcetned, we have
made & categorical statement about our
policy in this area.. (Iméerraptions)

Mlm Wam mtm
the-bdndehuwlky

. ﬂll-. 8. KANDAFPAN: Does ' the
Ministcr mean fhat we have got sulicient
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capability to defend our territories particu-
larly on the coast? -

MR. SPEAKER: It is in the hmdl of
Indians. -This is what he said. " :

" SHR1 HEM BARUA: What is his idea
-of reality?

MR. SPEAKER Next Quesilor Mr.
Shri Chand Goyal.

Vatican Status for Nankana Sahib

+
*1536, SHRI SHRI CHAND GOYAL:
SHRI HARDAYAL DEVGUN:
SHRI D. C. SHARMA::

Will the ' Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the International Sikh
Brotherhood has submitted a memorandum
to the Prime Minister demanding vatican
status for the Shrine of Nankana Sahib in
Pakistan; and

(b) if so, the action taken by Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (2) Yes,
Sir.

(b) The International Sikh Brotherhood
has been informed that the Government do
not comsider it advisable to take "up the
matter with the Government of Pakistan.

*"SHRI SHRI CHAND GOYAL: The
Shrine of Wankana Sahib, the birth place
of Guru Nanak, the founder of Sikh religion,
is one of the most sacred places for us and
there is no doubt that all Indians should
be allowed free access to that city. But
unfortunately those Sikhs who want to” visit
that sacred place are put to "lot of restric-
tions and harassment from year t0 year.
The Nehru-Liaquat Ali Pact, which contem-
plated. that .all -religious *places ‘wonld be
honourably protected and there would be
free access, is Dot being implemented in full,
and 1 feel that . this demand for a' 'vatican
mlor Nankana Sahib. has arisen. from
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the - -circumstances—because the Nehru.
Liaquat Ali Pact has not been implemented
in letter and in spirit. 1 want to know
what steps are Government taking to see
that there is full implementation, in letter
and in spirit, of the Nehru-Liaquat Ali Pact,
80 that these demands or similar demands
do not crop uwp.

THE MINISTER OF EXTERNMNAL
AFFAIRS (SHRI DINESH SINGH): I
appreciate the sentiments expressed by the
hon. Member. 1 can assure him that the
Government are active in asking Pakistan to
implement the agreement made for the
preservation of the religious shrines in Pakis-
tan, as also free access to devotees from
India. . And on every possible occasion we
have taken up the matter. As the House
is aware, in 1953, the Prime Ministers came
to an agreement. Thereafter the Ministers
met, and subsequently the Home Ministers
met. The first meeting of the Joint Com-
mittee was also held in 1958, and since then
we have been trying to persuade Pakistan to
hold another meeting. But it has not been
possible to get Pakistan’s agreement to
this meeting. We are constantly endeavour-
ing to persuade Pakistan to start normalisa-
tion of relations which will then enable us
lo press this further, but, as th: House is
aware, there has been liitle response from
Pakistan. But may I say that thisis not
necessarily the answer—creation of a State
like that. That has grown out of different
historical background. But we are anxious
and most anxious to see that these sh ines
are protected and devotees have free access
to them.

SHRI SHRI CHAND GOYAL: Vatican
is a:full-Ai:dged State. It has its own
Foreign Minister and ambassadors.

MR. SPEAKER: Everyboly kmows the
status of Vatican.

' SHRI SHRI CHAND GOYAL: The
question is whether just as the . Pope has
demanded that Jerusalem be declared an
intermation il city, the Governmeat is pre-
pared to consider such a status’ for Nankana-
sahib, to haw: it declared as an inte rnational
c[ty

« :SHRI DINESH SINGH. A reply has
ulteldy burl given in” the ba(!y of the !l'nin
answer.
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it geaare e : AW, T AERg
Fag wmar § & gy @wwR o
wg qffam 37 awREl 9 e
T& F< §wT 81T TA ofex s #
qfa=rar #1 S1aw T8 T 997 | §F €EA
it fom geem & ggwia st fe
4T QE-GT &A A1 GAF GEAIIE &
I -t & grafag ¢ SEw oifeer
& wfewr & waw T fear @)
g ®§ agT g @A TG A
Faw Iaqr &7 e § foud Tg q@
FAaT ¥ W-Hr §F 1 gy S
A ¥ AEIT 3w A §1 sfw
et g a1 Ag AR sfaa wwwmdt
¢ oY smaiedim &7 F gw Wi #Y IEA
£ Fifirw w40 s fora aifes geseral
¥ weqrast F weweqrw § F wwAafaw
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it fdm fog : meg @EE Y OF
e gqw Iaiar fr fomr amewarfos

drdeqa gl WY § TE T ATAE &
fer o1, Ay wwwR 1 #E Afa

g

SHRI G. S. DHILLON: The hon.
Minister may be aware that the Sikh pil-
grims who went to Pakistan this year did
not return in a very happy mood. ([Inrerrup-
tions) But mention was made about Vati-
can status and a representation has been
submittced by some organization koown as
International Sikh Brotberhood. But sir,
the real representative body of the . Sikh
religion is the Shiromani Gurdwara Praban-
dhak Committee - where all the various
Sikh parties and all sections are represen-
ted, There ismo system of Pope in our
community. Have these people who have
submitted the representation given any
substitute for Pope and also any proposal
for exercise of that status for sending
ambassadorial representatives to other coun-
tries? 1 really wonder whereas the real
representative of the Sikh community, the
SGPC, are. silent this International Sikh
‘Brotherhood is so much worried.
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.SHRI DINESH SINGH: Perhaps the
hon. Members who have sponsored this
question would be in a position to answer
why they did it.

wregver #frw sfomw W & woa
nad gra-nel W A

*1537. &t W fag wgw e
siferean 4T 77 TaTT 7 FAT w0 6

(%) %a1 7g 5= & & sMwgver A19-
& afree ¥ § qU¥ T §Y av-
e femsat, 1968 # ftwarer ¥ U
safr 9@ § oW 6T 07 @;

(%) fred ga-tx st gu @ Ak
fras ga-m T fv TR gu §; A%

(w) =w gr-a ¥ fraq safe firc-
wRfFy @ § a I fasg s
FHEET AT T E 7

THE MINISTER OF DEFENCE
(SHRI -SWARAN SINGH): (a) to (c).
12' band-grenades were stolen from the
Artillery Centre, Hyderabad on the 5th
November 1968. A recruit who had subse-
quently deserted was apprehended by the
Bhilwara Police on the 27th Novemter 1968
and 5 hand-grenades were recover:d from
7 persons in all have been arrested
in this connection. A Court of Inquiry has
been held and disciplinary action is in
progress.

ot A fag whyw : werw wEkEw,
% qg aT Srgan e 9 9 gf wwt
st § vawt (wE § feqar aww
& ? gg fafaedr & A OY, zaw
fFay a7g ¥ 9 9w® 4, 38 X aAAr
AT § |

SHRI SWARAN SINGH: Sir, this
theft took place on.Sth November 1968.
Subsequently the recruit mamed Ram Gopal
Sharma involved in this had deserted. He

was apprehended on 27th November 1968 by
Bhilwara Rajasthan Police station staff.
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Publicity Muterial Circalated by Infian

*1538 SHRI ﬁAMMl GUHA: Will the
Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) the amount that has ‘been spent
during the last three years by the Indian
Embassies for publishing publicity litera-
tures imtended 10 explain various stand-
points of India on different national and
international  issues in countries like
U.S.S.R., Bastern Communist countries,
U.S.A. and South-East Asia and the circula.
tion of such literatures in each country;

(b) whether any objection  has been
raised in any of the above countries regar-
ding any of the publicity materials circula-
ted by Indian Embassics;

() whether Indian Embassies have
ceatres in _these counmtries;
and
(d) if so, the purpose of and the litera-
tures kept in these information centres and
the number of visitors dusing the peried of
last three ycams who seught information
from such centres, and if not, the reasons
therefor?

THE DEPUTY MINISTER [N THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGHJ @), (b)
and (d). The information is b:ing collected
and will be placed on the Table of the House
when received.

(c) Information Wings are localed as
follows:—
USSR. 1
East Exrope
_ Yugoslavia 1
© ' Cpdchoslovakia 1
USSA . ‘3
South-East Asia
m
. Malaysia | ey
Lt Siagopecs o
i Fhailnad -
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SHRI SAMAR GUHA: Our great
poet Rabindranath Tagore,-when he visited
the South-East Asian countries,-described that
area as Greater India or Vishal Bharat. It
is known to us that very importani docu-
meats, very important moouments etc. are
there relating to Hindu-Buddhist culture in
respect of this South-East Asian region.
Sir, during th: discussion at the time of the
Budget session last year, on my demand,
the Education ' Minister agreed that an
Institute of South-East Asian Culture will
be established. 1 want to know whether the
Government has accepted that project and
has implemented that. I also want to know
whether Government has any scheme to
collect all the information relating to the
Hindu-Buddhist civilisation which prevailed
in South-East Asia which will throw
light on our Indian civilisation and history.
There are inoumerable literatures in
Indonesia, Cambodia, Thailand and Malaya
relating to Hindu-Buddhist culture in their
languages. I want to know whether any
step has been taken by the Government to
have them translated in the Indian languages.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): The
House is aware of the traditional bonds of
friendship and culture we have had with this
part of the world and the important relics
that exist there. So far as I am aware a
number of p:ople are doing som: very useful
research work in it and I have had occasioa
to see some of them myself; though there
ismeed for us to do more research and to
establish these links and to further streng-
then them. Mow, so far as the specific
question about a pariicular project which he
meationed as the Education Minister having
said something, is concerned, 1 shall have to
comsuit my colicague about it and give an
answer.

SHRI SAMAR GUHA: According to
the-information just mow given by the hon.
PForeign Mimister, he has said that in Russia
and in other countries there is omly one
informatio 1 centire in each country. “There is
only ons info.mation centre im each of the
South-East Asian coumtries, in Russia
and in the East' European communist
countries. It Is known to us that in India,
not oaly in Delhi, ‘but' in'diffetemt States,
them-immbuy bhwopened 4 pumber
of informatiom ~cemiréd. They have also
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published innumerable literature and almost
flooded this country with the literatures of
Soviet Russis. [ want to know from the
Goverament, has the Goverment any plan
to open more information centres in Russia
and also in other East-European - Communist
couptries? We should enlist the cooperation
of those countries in respect of cultural,
philosophical, historical and religious
values and traditions which we have, by
sending them all literature relating to these
things and by opening up more information
centres. So, I want to know, what are the
booklets, what are the books, published by
Indian embassies in Moscow -and in other
East European Communist countries?

SHRI DINESH SINGH: We would like
very much to increase our information
offices in Soviet Union and other countries
and there is growing interest in the achieve-
ments India has made. Unfortunately, ths
resources at our disposal have mnot been
sufficient to enlarge this work to any very
great extent......

AN HON. MEMBER: Not enough
money is placed at your disposal.

SHRI DINESH SINGH: That could be
discussed separately.

So far as the question of books we have
translated Russian language concerned, if a
separate question is put, I will give the list.

ot Wl aRy : weTW  AgIaw,
fog® qu-Tg @l ¥ @ I F fowr-
T fale w9 & @ §fF gmtdqmw+
g WA sge W@ @
t—am o & uoHifas &R anfaw =
A T F L AR AWM A qAEET G
THa a0% ¥ gat T & AT fafaw W
art &1 Y AR AW o< gwe
famar, swmr dw< gy & oy fel o
¥ @ fe S gremac @ at fegee
AT § | T TF F ameg TR
F oiff@m awes §T W@ & oar
ferger aEAN FT @Y, T AW AL
FAFT W W g AR T e § afeeme
7 gEe i F o wAre feqr ¥ QW Ag
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g o @ & & o A
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W 1 ot § IEH g wm frea
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st fiw fog @ & s 2w &
ggaa g 5 gt o 3w F ¥ ok
IATET GEAT WEFL IT W AT AT
Ny pr i@ @wImE
fau gaevirer § 1 S S STl &1
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g 1 A weer Wt AT oy §
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o gEl AW A o I § 98 9@
ot a1 fs &@ 1 @ T
Ay aoe 2w F 1 v fax AT
FRAT ATy G g 1| A A W
W oF 98 A T AT AT+ A/
Fferw F0@ § 1 a0 qAAT gIET A w0
o wrfaream 3 aga varr fan, @ €
frar, & oiffe & e ¥ AW @
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afgw e g gfar & gwer wif o=
A A9 F | A@T

SHRI S. M, BANERJEE: Although we
are proud of our heritage and philosophy,
does the Hon. Minister know that there
is a calculated effort on the part of certain
individual countries to tarnish the image
of India? I am not talking of Communist
countries because at least they are mot trying
to tarnish our image., Some oth:r countries,
especially  capitalist countries, like USA,
are trying to glorify our poverty and other
things to their people and to prove before
them that India is an wuncivilised country
and is living on the mercy of the USA.

‘This is exactly what is being projected
through the television also. 1 would like to
know from the hon. Minister what steps
are being taken to popularise our achieve-
ments in those countries so that they also get
the correct picture of our couniry and not
the picture which is being projected by the
Anglo-American forces?

SHRI DINESH SINGH: I have answer-
¢d this question several times in this House
and have indicated country-wise the efforts
that have bzen made, and if the hon.
Member wishes: he can have a look at the
answers to those questions and see what
we have dome in specific countries. But
ina genecral way, I can say that as and
when we feel that there is some weakness
about the publicity somewhere, we make
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every cffort to improve it. The hon.
Member has ‘said that in some of the coun-
tries they project a certain image. It is
true that there have been some cases where
an unfortunate image got projected at a
time when ‘we were facing shortages and
scarcities in this country, and we tried our
best to undo it. But even there, some of
them quoted some of the speeches that were
made even in this House,

St ®o Ao fawrdt : fadei F I
“drg de SYaE" T w1 § AT cudforr
TIgE”’ Y aAfeEr #1 § @ Wi o ged
wa § g1 o Teifawa o Wear ¥
g fEeTs ot g9 far § W g
AW ITY A Aasiea ffenfe-
¥oq frema € e g & sy
fagral w1C gl 9 7 wRFwE ¥
ar & s ArgaT § R Sy sfaer i
w4 # o agT & W § St fF gy
agt #f aga @ wrorg’ &, Ay ATE §
frad wrare) ¥ @ #, gufwr ¥ oav
Fat 2wt # difenfeses faeay § ok
feg o & gart famrs st oA@T W
farg saw  gEfaer F7 F fao
FIA-HY &7 A F 7

sit fadmr fag : weqwr wEiga, gl
% TH AT E TAN TAA faee aeA H
@ & | ofg e ageg S ar &
! frT & 3w o

SHRI M. L.SONDHI: The impact of
publicity material depends upon the p=rson-
nel and the equir t. What has
the hon. Member got to be complacent?
Young people should never be complacent.
May 1 ask him whether he is aware of the
fact that the 1SI persoonel who manages
these posts have a feeling of being discrimi-
nated against and they feel that the Pillai
Committee  recommendations have not
been applied to them in a full manner,
and secondly, the equipment used is also
out of date: for example, information is
conveyed from D:lhito a foreign mission
through the morse-cast transmissions; it is
believed that most of our morse-caste
transmitting machinery is primitive by
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modern standards,- and by the - time the
.information reaches there, it is stale.. Wil
the hon, Minister give a specific reply to
thzse two questions?

SHRI DINESH SINGH: We are looking
into some of th: difficulties that have been
pointed out by the ISI personnel, to which
a reference has been made by the hon.
Member. We are also examining the
possibility of replacing some of our equip-
ment by radio-tele-type equipment, I am
glad the hon. Member has mentioned about
the complacence of young people. But
may I also remind him that young people
should be equally responsible and not make
vague allegations?

&1 gTo ATo faardt : gemey &Y, w4t
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R qgo &t i § syl s
urdfesr § 3gt em Awww wlg
74 mmg o | ST Em fadfwai o
TP, WA T@r aFI 1 AT
ag A wean g fR oy W ¥ e
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SHRI D. N. PATODIA: When I visited
Western Europe two months back, I found
that in practically each.coubtry, with the
exception of West Gegmany, our embassies
were very poorly informed about economic
matters, particularly tfade, commerce and
industry, so much so that they were not
even properly informed about the latest
legislations-and amendmends to legislations.
Are Government aware of such a bad state
of affairs with regard to our embassies in
relation to economic matters and are they
willing to set right this deficiency? If so,
what steps do they propose to take in the
matter? .

SHRI DINESH SINGH; [ must confess
that we are not aware of the state of affairs
where our missions are not aware of our
legislation. - There may be some specific
legislation which may have bzen in the
mind of the hon. Member. If he could
bring it to my mnotice, we shall certainly
sec that the people concerned are better
informed.

‘SHRI D.N. PATODIA: They are. very
poorly informed.

WRITTEN ANSWERS TO QUESTIONS

India’'s Rupee Payment Trade with U.S.S.R.
and other Earopean Comntries

*1531. SHRI MADHU LIMAYE:
Will the Minister of FOREIGN TR-\DI’
AND SUPPLY be pleased to stale:
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(a) whether it is & fact that the preseat
pattern of India's rupec -trade with the
U.S.5.R., and other ecastern block countries
might soon lead to serious balance of pay-
ments problems;

(b) whether it has led to sabstantial
switch trade;

(c) whether it has deprived India of its
traditional markets and ecarnings of hard
currency; and;

(d) if so, the steps taken by Government
in this direction?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRIB. R.
BHAGAT): (a) No, Sir.

(b) No, Sir. Only sporadic cases of
diversion have come to the notice of the
‘Government.

() No, Sir.

(d) Does not arise.

Export of Steel to Pakistan

1532. SHRI GEORGE FERNANDES:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether India has keem exporting
steel to Pakistan; and

(b) if so, the quantity of steel exported
annually during the last ten years?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRIB. R.
BHAGAT): (a) Yes Sir, upto 1965-66.

(b) A statemeot is placed on the Table
of the House. [Placed in Library See No.
LT—1022/69].

Cases of Sabotage and Espionage during
1965 Indo-Pak Coaffict

*1539. SHRI S. S. KOTHARI: Wil
the Minister of DEFENCE be pleased to
state:
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(a) whether it is a fact that during the
last Indo-Pak conflict, certain cases of
serious sabotsge and espionage were dis-
covered;

(b) if so, the action taken on them
generally;

'(c} the reasons for not awarding deter-
reat punishment to the defaulters; and

(d) whether Government propose to
consider amending the law to cnsure that
very strict punishment including capital punish-
ment is prescribed in case of such activi-
ties of a serious nature which jeopardise the
war efforts during periods of active
hostilities?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) No case of serious
sabotage had come to the notice of Govern-
ment. Some persons were arrested on
suspicion of espionage.

(b) and (c). Besides preventive measures
action is taken to prosecute the offenders
where evidence for such prosecution is
available.

(d) When a proclamation of emergency
under article 352 is in force, special legisla-
tion can be undertaken to provide for
enhanced punishment for such offences.
Section 5 of th: Dzfeace of India Act 1962
which was in force during the last emergency
included the punishment of death for certain
offences.

Immigrants to U. K.

*1540. SHRI BENI SHANKAR
SHARMA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

{a) whether it is a fact that during the
Prime Minister's visit to London for the
Commonwealth Prime Minister's Conference,
the British Foreign Secretary, Mr. James
Callaghan, told the Prime Mipister that
racial tension in Britain was growing and
that any increase in coloured immigration
would worson the situation for those immi-
grants who are already there: I

{b) if so0, tho reactien of Goveramear
thereto; and
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(c) the steps taken or proposed to be
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
. (SHRI SURENDRA PAL SINGH): (a) to
(c). Prime Ministar had a discussion with
the British Home Secretary Mr. James
Callsghan mainly on the question of Asians

holding British passports from East African -

countries. The discussions are confidential
and therefore it will not be possible to give
the details of discussions. However,
Government are aware of the problems of
immigrants of Indian origin holding British
passports. We have repeatedly emphasised
that Britain Should take full respomsibility
for British citizens of Asian origin and that
they should not be discriminated against.

Finaacial Assistance to Powerloom
Industry

*1541. SHRI SITARAM KESRI: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that Govern-
ment are considering to provide financial
assistance to the Powerloom Industry;

(b) if so, the extent of assistance pro-
posed to be given to each State; and

(c) when the decision is likely to be
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). A statement is laid
on the Table of the House.

STATEMENT

The Government have decided to provide
financial assistance to powerlooms which arc
being installed in the different States in the
Co-operative Sector. The assistance is in
the form of:

1. LOANS
(a) Cost of powerlooms in-

cluding cost of motor and
other ancillaries subject to
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a maximum of Rs. 3,000
per powerloom;

(b) 75% of the share value of
Rs. 100.

2. GRANTS

Tapering management grant
for Supervisory staff (a
Manager, a Secretary or
Accountant) for three years,
at the rate of 75% for the
first year, 509 for the second
year and 259 for the third
vear.

Powerlooms outside the co-operative fold
can obiain financial assistance under the
State Aid to Industries Act and from Institu-
tional Financing Agencies.

The total Fourth Plan outlay tentatively
approved by the Government for the develop-
ment of the powerloom industry throughout
the country is Rs. 10,06 crores. The actual
assistance given to the States depends upon
the actual expenditure incurred by them on
this scheme and is confined to 75% of the
total expenditure. The balance of 25% is
to be met by the States from out of their own
resources.

Slicing of Plan Outlay of Delhi

*1542. DR. SUSHILA NAYAR:
SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:

Will the PRIME MINISTER be pleased
1o refer to the reply given to Un-starred
Question No. 5014 on the 18th December,
1968 regarding slicing of Plan Outlay of
Delhi and state:

(a) whetber the proposal has since been
considered by Government; and

(b) if 5o, the details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) An outlay of Rs. 155.65 crores has
been approved for the Fourth Five Year
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Plan of De'hi. Details of outlay are given
on page 71 of the Draft Fourth Five Year
Plan (1969-74) document already laid on the
Table of the House.
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Memorandum from Ex-Emergency Commis-
sloned Officers

%1544, SHRI GADILINGANA GOWD:
Will the Minister of DEFENCE be plzased
to refer to the reply given to Unstarred
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Question No. 2367 on the 27th November,
1968 regarding the Memorandum submitted
by a deputation of Ex-Emergency Commis-
sioned officers in November, 1968 and state
the result of examination of the various
demands put forth by them in their memo-
randum?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHNA): The “Homble Member's
attention is invited to the Implementation
Statement laid on the table of the House
on 11th April. 1969,

Indian Proposal on Damape Cansed by
Orbiting Objects in Outer Space

*1545. SHRI R BARUA:

SHRI N. R. LASKAR:

Will the Minister of
AFFAIRS be pleased to state;

EXTERNAL

(a) whether itis a fact that a draft
convention spon<ored by India on the ques-
tion of liability for any damage caused by
Orbiting objects in outer space is under the
examination of U.N.O,;

(b) if so, the detail of the draft and the
proposal that has been made; and

(c) how far this proposal has been
welcomed in U.N.O. by other countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
Yes, Sir,

(b) A copy of tbe Indian draft Conven-
tion is laid on the Table. [Placed in Library.
See. No. LT—1023/69)

(c) Draft Conventions on the samc
subject have also been tabled by Belgium,
Hungary. Italy and the U.S.A. Informal
meetings between Indian representatives and
the represcntatives of Belgium, Hungary,
U.SSR. and U.SA. have been held in
New York and New Delhi with a view to
exploring the possibility of reaching the
broad-st measurc of agreement on this
question. These informal meectings have
been useful and this question will be further
consid red at the next Session of the Legal
Sub-Committee next month.
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Request for Resumption of Arms Supply
to India by US.A.

Written Answers

*1546. SHRI D. N. PATODIA: Will
Ashe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether kecping in view the latest
supply of Soviet arms to Pakistan, Govern-
meat have approached the Government of
U.S A, to resume the supply of arms to
India to offset the adverse armament posi-
tion which has been crecated as a result of
the Soviet supply of arms to Pakistan;

(b) if so, the reaction of U.5.A. Govern-
ment thereto; and

(c) if the reply to part (a) above be in

VAISAKHA 17,
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SEWAK): (a) to (d). All kinds of birds arc
clubbed under one head ‘Birds’ in the Revised
Indian Trade Classification. A statement
showing quantity and wvalue of birds ex-
ported, couniry-wise, during the year 1968 is
attached,

STATEMENT
Country-wise Export of Birds duriag 1968

Value in ‘000" Rs.
Quantity in “000" Nos.

“ihe negative, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
No, Sir.

{b) Does not arise.

(¢) US.A. has herself given large
military assistance to Pakistan ignoring
India’s views in the matter. Government
are flaking necessary steps to meet the
threat posed by Pakistan’s armed build up.

Export of Indian Birds

% =|547. SHRI ONKAR LAL BERWA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the names of Indian birds which
are in demand in various foreign countries;

(b) the names of countries which offer
maximum price for each kind of birds;

(c) the varieties of birds exported during
1968 and the countrics to which they were
exported; and

- (d) the amount of foreign exchange
carned thereby;

THE DEPUTY MINISTER IN T HE
MINISTRY OF FOREIGN TRADE A ND
SUFPLY (SHRI CHOWDHARY RAM

: 1968

5. No. COUNTRY W
1. France 303 52
2. German F. Republic 112 418
3. Italy 308 485
4. Japan 516 742
5. Netherlands 97 348
6. UK. 106 673
7. US.A. 142 358
8. Other countries 163 462

TOTAL :— 1747 4008
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Relief to Textile Industry

*|549, SHRI KIRUTTINAN: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether itis a fact that the conces-
sions given to the textile industry in the
pr=ent Budgst will help the composite
Mills and Powerlooms only;

(b) if so, the oumber of composite Mills
and Powerlooms in the country, State.-wise;

(c) whether it is also a fact that the
textile mills in Tamil Nadu are not bene-
fited by this concession and if so, the reasons
therefor;

(d) whether Government are aware that
abolition of excise duty is made on the yarn
which is not marketable and is als> not
manufactured; and

(¢) if so, whether Government propose
to shift this concession to the yarn which is
marketable and which is actually manufac-
tured?

THE DEPUTY M'NISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Mo, Sir. The changss made
in the duly structure on cotion yam and
textiles would directly or indirectly help not
only composite mills and powerlooms but
spinning factories and handlooms also.

(b) Does not arise,

(c) Mo, Bir. The concession given in
excise duty to cotton yamn and cotton fabrics
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will bepefit the textile mills in Tamil Nadu
also in the same manner as it will benefit
the textile mills in other States, The benefit
in absolute terms will however vary from
one mill to another depending on actual,
production.

(d) Duty op yarn in plan reeled kanks
of 34 N.F. and more but less than 40 N.F.
has been abolished with effect from 1-3-68.
It is not correct that yarn falling within this
count group is neither marketable nor is
manufactured.

= (e) Does not arise,

Repatriation of Blocked Indlan Capital In
Ceylon
._‘l:
¥1550, SHRI NARENDRA KUMAR
SALVE: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(2) whether Government have received
any representation from the Southern India
Chamber of Commerce requesting Govern-
ment take steps to repatriate blocked Indian
capital in Ceylon; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir,

v

(b) The High Commission of India in
Ceylon is ceassd of the matter. However,
in view of the current foreign exchange
difficulties faced by the Ceylon Government
it may be difficult to obtain immediately
any substantial concessions for the transfer
- of blocked capital—Government are keeping
the situation constantly under review.

Coir Industry in West Bengal

%1551, SHRI JYOTIRMOY BASU™
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(@) whether Government propose (0 re-
organise the Coir Industry;
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(b) whether any special scheme has
been formulated for West Bengal; and

(¢) whether any method has been
found to use the tender coconut fibre use-
fully?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Schems for the re-organisation
of the coir industry are drawn up and imple-
mented by the concernzd Siate Govern-
ments.

(b) West Bengal State Government have
formulated a schem: for coir industry for
the IVth Five Year Plan.

(¢) Not so far, Sir.
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© *1553, SHRIS.K. TAPURIAH: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased 1o state:

(a) whether it is a fact that India’s
participation in the two recent World fairs
has been of doubtful quality both in terms of
design and projection of India’s image
abroad;

(b) whether it was because the archi-
tects for the Indian pavilion at New York
World Fair in 1964 were appointed after an
unseemly controversy;

(¢) whether despite this sad experience
of hurried design and assembly, the situation
was repeated at the Expo in Montreal in
1967;

(d) whether the decision to participate
in the Osaka fair was taken by Gove nment
only 3 mon hs back altheugh the invitation
was rteceived from Japan sometime in
1967;

(e)
(f) the steps proposed to be taken by

Government to improve the couniry's image
abroad?

if 30, the reasons therefor; and

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (8) No, Sir. The design and
projection of India's imags at the NY
World Fair and as well as Expo, 67, Mon-
treal, were highly acclaimed.

(b) and (c). Do not arise.

(d) and (e). The invi of the Jap
Government for parcipation in Expo’'70
had to be considecred in th: contexi of the
prospect of expansion of irade and economic
relations and projection of India's image to
the Japanese public which necessitated consul-
tations and discussions at various levels,
including the Indo-Japancse Round Table
Conference beld in Nuw Delhi in November,
1968 and the Indo-Japanese Business Co-
operation Committee. B.sides, the foreign
exchange expenditure requirement had 10 be
taken into consideration befure making a
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final commitment in November, 1968 to
participate in the Expo’70.

(f) 'With the experience already gained,
every effort is being made to ensure that the
country's participation in the Expo'70is a
success and the projection of India’s image
abroad is of a high standard.

MNaga Hostiles crossiag over to East
Pakistan for Training

*1554, SHRI CHANGALRAYA
NAIDU: Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that on the 4th
April, 1969 the Sccurity Forces were alerted
all along the borders of Manipur, Mizo-Hills
and Cachar District of Assam to prevent a
gang of 250 Naga hostiles from crossing over
to East Pakistan for arms and training;
and

(b) if so, how far thz Security Forces
were in a position to prevent them?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). On receipt
of unconfirmed reports that the Naga hostiles
had planned to send a gang of the strength
of 200 to 250 to East Pakistan through
Tamenglong Sub-Division of Manipur and
North Cachar Hills and Mizo Hills of Assam
between the 25th March and 10th April, 1969,
the Security Forces were deployed o inter-
cept the gang. However, no contact was
made with the hostiles.

Installation of Spindles in Cotton
Textile Mills

*1555. SHRI1 R. K. AMIN: Will lbe
Minister of FOREIGN TRADE AND SUP-
PLY be pleased to state:

(a) whether it is a fact that Govern-
ment have received a proposal for modifying
the policy of total ban on the installation of
new spindles for expansion purposes or for
setting up new cotton textile mills with a
view to allow expansion of well-run mill
units to the extent of the Spindlage capacity
lost due to closure of sick mills; and
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(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The Ministry of Foreigne
Trade and Supply is not aware of any such
ptroposal.

(b) Does not arise.
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Inquiry into Cossipore Firing
SHRI SRADHAKAR
SUPAKAR:

SHRI SHASHI BHUSHAN:
SHRI RAM  AVTAR
SHARMA:

SHRI N.R. DEOGHARE:

*1557.

Will the Minister of DEFENCE be
pleased to state:

(a) whether the ome-man Commission
under the Chairmanship of Shri S. K. Das,
retired Judge of the Supreme Court set up
to enquire into the firing in Cossipore
on the 8Sth April, 1969 has submirted its
report;

(b) if so, the findings thereof; and
(¢) Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) No, Sir. The Commission
has not yet started functioning.

(b) and (c). Do not arise.

Cash Assistance to Exporters

*1558. SHRIR. K. BIRLA:
SHRI MUHAMMAD SHE-

RIFF:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:
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(a) whether it is a fact that he, while
inaugurating a seminar on export promotion
organised by the Delhi State Board of the
All-lndia Manufacturers’ Organisaiion in
April, 1969, stated that the procecure for
cash assistance to exporters was being
simplified;

Written Answers

(b} if so, the details thereof: and

(c) when itis expzcted to be simpli-
?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK). (2) Yes, Sir.

(b) and (c). As a part of continuous
process of resolving difficulties of exporters
and achieving coordination of authority in
the matter of grant of cash assistance, the
procedure has been simplified in respect of
documents of proof required, the authorities
in charge of disbursement, and other related
matters,

Misappropriation of Government Stores in
Bamrauli

*1559. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased
o state;

(a) whether it is a fact that a court of
inquiry was ordered in M.E.S., Bamrauli to
investigate into the misapprop:iati n of
Government stores on the complaint of the
Branch Secretary of M.E.S. Workers'
Union, Bamrauli;

(b) il so, whether the inquiry has been
completed;

(c) if so, whether any action has been
taken against the culprits; and

(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes, Sir.

(b) Yes, Sir.

() and (d). The Court of Inquiry found
that the allegations of misappropriation
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were incorrect. The question of disciplinary
action consequently does not arise.

Talks with Under-Ground Nagas

*1560. SHRI BAL RAJ MADHOK:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the Policy
of Firmness has paid dividends in Naga-
land and that respect for law and authority
is being created in the minds of the peo-
ple;

(b) whether it is also a fact that this
has made the so-called under-ground Naga
leadership restive and it wants to re-assess
its position by having talks with the Cen-
tral Government;

(c) whether it is further a fact that
the Goversor of Nagaland is against any
talks with the under.ground Nagas since
they have no representative character;
and

(d) if so, whether Government would
declare that it will bave no talks with the
so-called underground Nagas in future and
will deal only with the lawfully constituted
Nagaland Government in regard to all ques-
tions pertaining to Nagaland?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (2)
1o (d). Government's policy towards the
misguided eclements in Nagaland is well
known and has been discussed in the House
on several occasions. The Govermor and
the Government of Nagaland have been
fully kept in the picture. Government's
stand has been vindicated.

A settlement with the Naga people was
reached in 1960 and while all citizens of
India including Nagas are free (o make
suggestions for the betterment of Nagaland
to the Governor or the Government of
Nagaland, Government of India is not
coatemplating  holding any talks with any
party.

MAY 7, 1969

Written Answers 48
Islamic Coaference at Mecca

8685. SHRI BABURAO PATEL:
Will the PRIME MINISTER be pleased
to state:

(a) whether it s a fact that Shri
Mohammad Yunus Saleem, the present
Deputy Law Minister, had attended as a
delegate a General Islamic Conference held
in April, 1965 at Mecca;

(b) whether he was accompanied
by Sheikh Abdullah as a co-delegate;
and

(c) whether both Shri . Mohammad

Yunus Saleem and Sheikh Abdullah were
a party to an anti-Indian resolution passed
by this Conference unanimously regarding
Kashmir?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Shri Mohammad Yunus Saleem
was a member of the three-man delegation
sent by India, in response to an invitation
received from the Secretary General of the
Rabita al-Alam-al-Islami, to atlend the
Second Session of the General Islamic
Conference held in Mecca in  April, 1965.
The delegation was led by Shri Nur-ud-din
Ahmed.

At that time, Shri Saleem was not a
Minister in Government of India. He was
associated with the delegation in his perso-
nal and non-official capacity.

(b) Sheikh Mobammad Abdullah was
neither a member of the Indian delegation,
not did he accompany the delegation to
Mecca. He happened to be in Mecca at
that time, on his way back from his Euro-
pean tour, and reportedly attended 1he
Conference on the invitation of the Rabita
authorities.

(c) The General Islamic Conference
sub-Committee .on “Islamic issues and sell-
determination™, whose membership included
Shri Nur-ud-din Ahmed and Sheikh
Abdullah, inter alia,. adopted a resolution
on Kashmir, suggesting- a plebiscile there.
The leader of the Indian delegation, Shri
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Nur-ud-din Ahmed got his dissent and
disapproval recorded. The resolution was
adopted without discussion and voting.
The members of the Indian delegation met
the Secretary General and Director General
of the Rabita al-Alam-al-Islami and
expressed their indignation in the matter.

Written Answers

Indian Motion Pictures Export
Corporation

8686. SHRI BABURAO PATEL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the date of inception of the ladian
Motion Pictures Export Corporation;

(b) the number of Indian flms exporied
through I.M.P.E. Corporation so far and
the amount of foreign exchange eammed,
year-wise and country-wise;

(c) the names of piclures exported to
the U.S.A., the prices fetched by cach and
whether they were commercially shown in the
U.S.A, and, if so, the date and the
town of premier release of cach film;
and

(d) whether it is a fact that producers
of popular box-cffice hits do not export
their films through’' the I.M.P.E. Corpora-
tion and, if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) 19th September, 1963.

(b) A statement is at anoexure-l is laid
on the table of the House. [Placed in library.
See No. LT -1024(9.] °

(c) Two pictuies namely MAIN CHUP
RAHUNGI AND DOOJ KA CHAND
were exported to US.A. at the FOB
price of Rs. 3,891 and Rs. 6,576-, respecti-
vely. These films are suitable oaly for
noo-commercial showing i.e.  restricted
showing to the Indian community, Film
Clubs and Film Societies;

(d) No, Sir.
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Changes of Promotion in Canteen
Btores Department (Indla)

8687. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE be
pleased to state:

(@) whether it isa fact that with the
closing down of retail establishments and
abolition of Grade II Managers® Posts in
the Canicen Stores Department (India), all
avenues of promotion for its class III staff
have beem blocked;

(b) whether, as a result of the above
situation, the Canteen' Stores Department
(India) employees have a bleak future in
the organisation; and

(c) if not, the other avenues of promo-
tion which are open to them now and how
many persons are likely to benefit immediate-
Iy therefrom?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): No, Sir. Only some

.of the retail establishments of CSD(I) have

been banded over to Formation HQ,Units
for being run under their own arrangements.
The past of Grade Il Manager has not been

bolished and the a of pr ion for
Class 111 staff have not been blocked.

(b} No, Sir.

(c) Does not arise.

Deparimental Prometions in Canteen
Stores Department (India)

8688, SHRI CHANDRA SHEKHAR
SINGH;: Will the Minister of DEFENCE be
pleased o state:

() the pames of personnel and their
respective designations who constitute the
Departmental Promotion Committee of
the Canteen Stores Department (India);

(b) the criteria which are followed in
selecting the personncl of the Departmental
Promotion Committee;

(c) whether it is fact that the Committee
has been Inactive for the last two years; and
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d) if not, the number of times it has
met in the last two years and the number
of people who got promotions at the hands
of this Dspartmental Promotion Committee
category-wise and year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) The constitution of the
D.P.C. is as indicated hereunder and the
persons holding the posts in question for the
time beivLz are members of the Committee:—

(i) General Manager,
CSD(1), Bombay —  Chairman

(1i) Chief Canteens
Officer,
Quartermaster
General's Branch,
Army Headquarters
New Delhi or his .
Representative Member

(iii) Chief Accountant

CSD(I), Bombay — Member

H

(iv) Seniormost Section

Officer,

CSD(l), Bombay — Member
(v) Seniormost

Depot Manager —_ Member
(vi) Secretary, Board

of Administration —— Secretary

(b) The D.P.C. is constituted with a
view to facilitate impartial selection and
representation thereon has been given to
different Branches Units with a view to
make the same broad-based.

(c) No, Sir.

(d) The Committee met twice during
1968 and once in 1969. Details of promo-
tions recommended by the Committee
category-wise and year-wisc and approved by
the Board of Administration are as follows:—

Category 1968 1969
(a) Assistant .
Manager 2 . Nil
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(b) Assistant
Accountant
Selection
Grade Clerks 2 2

(c) Storekeepers

(i) Class 1 2 Nil
(if) Class 1l 2 Nil
@iy Class 111 5 Nil

Joint Consultative Machinery in Canteen -
Stores Department (Indla)

8689. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE be
pleased to state: '

(a) whether a Joint Consultative machi-
nery to air the grievances and for taking up
other allied maiters of its employees is in
existence in the Canteen Stores Department
(India);

(b) if not, whether such a machinery is
likely to be set up in this organisation;

(c) if not, the reasons therefor; and

(d) what other methods for resolving
grievances are in existence or are contem-
plated for this Organisation?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): Yes, Sir. There isa
three-tier  npegotiating machinery in the
Canteen Stores Department (India).

(b) to (d). In view of (a) above, ths
questions do not arise,

Recommendations made by Study
Groups Re. Working of Canteen
Stores Department (India)

8690, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE be
pleased to = ate:

(a) the findings of the wvarious Study
Groups appointed by the Board of Control
at the Army Headquarters for toning up of
the administration and to bring about
efficiency in the working of the Cantecn
Stores Department (India);
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(b) whether Govemment propose to
lay a copy of the findings of those Study
Groups on the Table; and

() the action which Government
propose to take to get the recommendations
of these study groups implemented?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). Government
appointed a committee to go into the entire
set up and cover inter alia all the major
problems of the Canteen Stores Department
(India) including the following:—

(i) Organisation and set up of the CSD(I)
at the level of Chairman, Board of
Administration and above.

(ii) Procurement, storage, distribution,
disposal of stores and fixation of
wholesale and retail prices.

(iii) Staffing problems including selective
combatisation in the CSD(I).

(iv) Provision of accommodation.

(v) Organisation and functioning of
CSD(I) Cinemas.

(vi} Simplification of accounts, prompt
finalisation and audit of annual
accounts.

Six Study Groups to examine each of
the problems cnumerated above were also
formed. The Study Groups submitted their
recommendations to the Committee which
cxamined the same and forwarded its Report
to the Board of Control. The Report of
Study Group No. 1 has so far been consi-
dered and approved by Government. Orders
in implementation of the recommendations
have been issued on 17-4-1969 and a copy
thereof is placed on the Table of the Housc.
[Placed in Library., See Ne. LT-1025/69.]
The recommendations in respect of matters
covered by the other Study Groups are still
under consideration of Government.

Employment Provided to Released
Army Officers
8691. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE
be pleased Lo state:
(a) the number of released officers of the
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Armed Forces who were inducted into
various Managerial positions by the Direc-
torate of Employment and Training in the
public sector and private sector undertakings
separately during the last four years, year-
wise;

(b) whether Government propose 1o
lay a list showing their names and positions
offered to them by the direciorate on the
Table; ’

(¢) whether any of them were imparied
somc rcfresher training in  Management
practices by any organisation;

(d) if so, whether any recent assessment
has been made about their performance in
the said undertakings by his Ministry;
and

(e) if so, the resulls thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) to (e). The information is
being collected and will be placed on the
Table of the House in due course.

Social and Economic Programmes

8692, SHRI RAM AVTAR SHARMA:
Will the PRIME MINISTER be pleased o
state:

(a) whether there is any proposal under
consideration to permit the State Govern-
ments to have their own social and eccnomic
programmes and divest the Planning Com-
mission of its functions of framing Plans
for States;

(b) if 50, the details thereof; and

(c) when it is to be

mented?

likely imple-

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (c). The States have
even now considerable freedom in drawing
up their own programmes for social and
economic development within the frame work
of the mational plan and within the resources
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available 1o them. State plans are finalised
after  discussions between the Planning
Commission and the States. The question
of divesting the Planning Commission of its
functions does not arise.

Price of Imported Nylon Yam

8693, SHRI  VIRENDRAKUMAR
SHAH: Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state:

(a) whether it is a fact that the State
Trading Corporation do not propose (o
reduce the price of imported nylon yarn
despite excise duty cencessions announced in
the Budget for 1969-70;

(b) if so, whether this will not defeat
the purpose of the Budget concessions; and

(c) the steps Government propose to
take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) No, Sir. The State Trad-
ing Corporation has revised the selling prices
of imported nylon yasn as a result of excise
duty concessions announced in the Budget
for 1969-70.

(b) and (c}. Do not arise.

Confirmation of Supervisors '
in Ordnance Factories

8694. SHRI N.K. SOMANI: Will
the Minister of DEFENCE be pleased to
state:

(a) the rules for the confirmation of
Supervisors/Chargemen working in ordnance
factories;

(b) whether itis a fact that a large
number of SupervisorsChargemen who have
put in more than 5 years of..continnous
service have not been duclartd .quasi-per-
manent or permanent;

(c) whether Government propose (0
confim all such Supervisors/Chargemen so
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that they may be eligible 1o appear in the
examinations conducted by the Union Public
Service Commission in which only confirmed
employees can appear: and .

. (d) if so, when and if not, the rcasons
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (d). The information
is being collected and will be placed on the
Table of the House.

Acquisition of Land for Construction
of a Bomb Demp

8695, SHRI BABURAO PATEL: Will
the Minister of DEFENCE be please-d to
state:

(a) whether it is a fact that 72 acres of
land was acquired in September, 1964 for
the construction of a bomb dump while only
18 acres of Jand was actually needed thus
causing continuing loss of several lakhs of
rupees per year by way of compensation.

\b) whether it is a fact that the project
of constructing the bomb dump was not
taken up till Januvary, 1969 and several lakhs
of rupees worth of stores brought on the
site were damaged;

(c) the total loss suffered so far in this
project by way of delay and damage and by
way of compensation paid for the land;

(d) the names and d:signations of
officers responsible for this and the action
taken against them, if not, reasons therefor;
and

(¢) when the project is likely to be taken
in hand and when it will b completed?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N
MISHRA): (1) to (d). An investigation

-is being made and the information will be

placed on the Table of the House in duc
course,

(¢} Lo 1969-70 and is likely to take 1wo
years to complete.
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Service Charges in Extersal Affairs Ministry
Hostel

8696. SHRI JAMNA LAL:
SHRI SHRI CHAND GOYAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether Service Charges are being
recovered by his Ministry from the residents
of the Ministry of External Affairs Hos'el
at the rates fixed by the CP.W.D.;

(b) if not, the teasons therefor;

(c) if the rates are lower than the rates
fixed by the CP.W.D., the extent of loss
incurred by Government so far on account of
charging of lower rates; and

(d) whether the rates of Service Charges
as fixed by the C.P.W.D. take into account
expenditure on all types of services provided
1o residents particularly the pay and allow-
ances of all staff bome on the operational
wing of the Hostel, liveries to Class IV
staff, telephones, lifts, electricity and power
and water?

THE DEPUTY - MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). The rents including Service Charges
presently recovered are according to the
rates approved by Government as provisional
rates,. The C.P.W.D. have subsequently
worked out certain figures which are higher
than the provisional rates. These arc under
examination in consultation with C.P.W.D.
and other authorities concerned. Recoveries
according to the final rates will be made as
and whean these are determined, and therefore,
until then, the question of any loss or gain
to Government does not arise.

(d) The rates worked out by the
C.P.W.D. take into account all types of
services provided, incloding the pay and
allowances of staff borne on the operational
wing of the hostel, and lifts, electricity and
power and water charges, but do not include
the cost of liveries provided to Class 1V staff,
and telephones. While fixing the final rates,
the cost of liveries will be taken into
account. As regards telephones, these are
provided only to entitled personnel.
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Counting of Peasion st the Time of
. Re-earolment

8697. SHRI JAMNA LAL: Will the
Minister of DEFENCE be pleased (o state:

(a) whether it is a fact that an ad hoc
increase in the - pension granted to military
personnel is being cut down at the time of
re-enrolment;

(b) whether it is also a fact that pension
is counted with the basic pay for the purpose
of calculating dearness allowance admissible
to such re-employed military personnel; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir, the reason being
that the re-employed military personnel are
in receipt of dearness allowance,

(b) Yes, Sir, except for that portion
of pension which is ignored for the purpose
of fixation of pay on re-employment.

(c) Does not arise.

Issue of Import Licences to Film
Companmies -

8698. SHRI K. N. PANDEY: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the names of Film companies in
India which have been given import licences
during the last three years till April, 1969:

(b) the purpose for which the import
licences were given; and

(c) whether these licences have been
fully utilised and if not, the action taken
against each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1 CHOWDHARY RAM
SEWAK): (a) and (b). Details of import
licences issued arc published in the ““Weekly
Bulletin  of Industrial Licences, Import
licences and Export licences™, copies of
which are available in the Parliament
Library.
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(c) The information about utilisation of
import licencés is not available. Non-utili-
sation of import licences is not an offence.

Import of Rigs for Madhya Pradesh

$699. SHRI D.V. SINGH: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether any rigs have been or are
being imported for the Madhya Pradesh
Government's programme for sinking 7,000
shallow tube-wells which had been approved
by the Central Government;

(by if so, their numbers, the source of
supply and the ecxpenditure likely to be
incurred thereon; and

(c) when they are ecxpected to be
delivered to the State Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). Foreign Exchange
amounting to Rs. 13 lakhs and Rs. 20.12
lakhs has been released to the Government
of Madhya Pradesh for the import of
2 combination water-well drilli'g rigs from
Rumania and 5 medium Duty rotary-cum-
down the hole rigs from U.S.A. respectively.
The deliveries of these rigs isto be completed
by 31st December, 1969.

Sale of Imported Goods at higher prices

8700. SHRI BEDABRATA BARUA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that a large
number of imported goods are sold at very
much higher prices by the holders of licences;
and

(b) if. so, whether Government have
any proposal to curb this type of profiteer-
ing?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). Bulk of licensing is
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in respect of raw materials, componenis and
spares in favour of actual users where the
question of resale docs not arise. Import of
an infinitely small percentage of spare parts

- efc, is allowed through the established im-

porters where th: scope for profitecring on
a wide scale is limited, However there is no
statutory conmtrol on prices in respect of
these items.

Trade Relations with Pakistan

8701. SHRI GEORGE FERNANDES:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether Government have taken
any initiative in improving Trade rclations
with Pakistan; and

(b) if so, with that result?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). The trade between
India and Pakistan is at standstill since
September, 1965. Government of India
removed the prohibition on trade with
Pakistan in May, 1966; but the Government
of Pakistan have not reciprocated, and the
trade with India continues to be banned by
Pakistan. Government of India have on a
number of occasions raised through diplo-
matic channels, the desirability of resuming
trade between the two countries, but the
Government of Pakistan have not responded.

Export and Cotton Textiles

8702. SHRI SHRI CHAND GOYAL:
SHRI SITARAM KESRI:
SHRI INDRAJIT GUPTA:
SHRI D. C. SHARMA:
SHRI YOGENDRA SHARMA:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether the exports of Colton Tex-
tiles showed an increasc during the year
1968-69;

(b) if so, to what extent; and

(c) the steps takem by Government to
step wp the exports further?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) Exports of cotton textiles, excluding
handloom goods, during the financial year
1968-69 aggregated to about Rs. 94.86 crores
as against Rs. 82.16 crores during the
preceding year.

(¢) The existing export promotion
measures will be continued intensified to the
extent necessary and feasible. Constant
watch is being kept and fresh measures as are
considered necessary will be taken.

Electronics Factory at Hyderabad

8703. SHRI GEORGE FERNANDES:
Will the Minister of DEFENCE be pleased
to state:

(a) whether the electronics factory in the
public sector set up at Hyderabad has gone
into production;

(b) if so, the value of equipment pro-
duced in the country;

() the total earnings of the factory to
date; and

(d) when the factory is likely to go into
full production?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) Yes, Sir.

(b) The total value of equipment pro-
duced including profit is approximately
Rs. 662 lakhs during the three years 1966-67,
1967-68 and 1968-69. ’

(c) The profit during these three years
is estimated at Rs, 9,58 lakhs,

(d) The maximum produclion planned
will be reached during 1969-70,
Petrol Stolen from Lobegaon Military
Airport (Poons)

8704. SHRI GEORGE FERNANDES:
Will the Minister of DEFENCE be pleased
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to refer to the reply given to Wastarred
Question No. 7322 on the 23rd April, 1969
and state:

(a) the mames and designations of the
Air Force personnel arrested in the clandes-
tine sale of petrol from the Lohegaon
military airport near Poona; )

(b) the total quantity of petrol stolen
by them; and

(c) the action which has been taken
against them?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) (i) 220365 corporal
Akolekar, Mechanical Transport Driver.

(ii) 264400 Aircraftman G.M. Khan,
. Flight Mechanic, *Engine’,

(iii) 271414 Aircraftman K. Barua,
Flight Mechanic, ‘Engine’.
(b) 5,500 liters of aviation fuel were
recovered subsequently.

(c) An enquiry was ordered against them
and the report is under examination by the
authorities ‘concerned.
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Sarvey of Ministerial Staff

§709. SHRI PREM CHAND VERMA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether any survey of the siaff
employed was made in the Ministry during
1967-68;

(b) if so, how much surplus staff, class-
wise, was found and whether Government
proposed to retrench the staff or 1o absorb
them otherwise;

{c) how many additional hands, class-
wise, were employed by his  Ministry during
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the period from the 1st April, 1968 to 30th
June, 1968 and how many new posts of Gazet-
ted Officers were created during this period;
and

(d) the details- of surplus staff working
with Ministers, Ministers, of States Deputy
Ministers etc. for which proper sanciion has
not been obtained?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) A
swvey of the staff employed in the Ministry
was made by the Staff Inspection Unit
of the Minis'ry of Finance in 1965 and
their final report was received in May 1967.
Besides this, a survey of some Divisions/
Sections in the Ministry was conducted by the
Internal work study Unit of this Ministry
during the year 1967-68.

(b) The details of the posts found surplus
are as follows:

Posts of Branch Officer

(Under Sccretaries/Attaches) vk
Posts of Section Officer 9
Posts of Assistant .42
Posts of Lower Division

Clerks .47
Posts of Jamadar e
Posts of Dafiry .14
Posts of Peon .21
The sanctioned streng'h was reduced

accordingly but in respect of all categories
except Section Officer, the number of officials
actually in position was less than the reduc-
ed strength. In the category of Section Officer,
two persons in position were found to be in
excess of the streng'h approved, and there-
fore they were retrenched from this Ministry
and transferred to the Central Surplus Cell
of the Ministry of Home Affairs.

(c) Five (5) LF.S. Probationers joined
the Minis'ry during the period from Ist
April 10 30th June, 1968,

Five (5) new posts of Gazetted Officers
were created during the same period,

{d) In addition to the authorised
strength of staff for the Deputy Minister, one
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Lower Division Clerk and two Peons have
been provided to him by internal adjustment
from within the overall sanction«d strength
of the Ministry to cope with the work devol-
ving on his office.

Madras Boys Debarred from Joining
Air Force Officers’ Training

8710~ SHRI MADHU LIMAYE: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that Govern-
ment’s attention has been drawn to the state-
ment appearirg in Delhi Edition of the
Indian Express that 8 Madras boys otherwise
qualified were not allowed to join the Air
Force Officers’ Training because they did
not possess CMCC certificates and the neces-
sary command words in Hindi;

(b) whether it is also a fact that thou-
sands of otherwise fully qualified boys are
refused admission or are not selected because
they do not possess adequate knowledge of
English; and

(c) if so, whether Government would
remove knowledge of English or Hindi as a
necessary condition for admission or select-
jon of cadsts trainzes to Indian Air Force,
Army and Navy?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir. Government have
seen the press report. In the absence of the
details of the 8 Madras boys in question, it
is not possible to give a definite reply. It
may, however, b= mentioned that there are
three types of entries for the G. D. (Pilots)
Branch:

(i) N.D.A. entrants
(ii) N.C.C. entrants
(ili) Serving Airmen.

Only for N.C.C. entrants, one of the
qualifications required for commissioning in
General Duty (Pilots) Branch is ‘C' Certifi-
cate of N.CC, (Air Wing.). Capdidates not
possessing *C’ Certificate of N.C.C. are not
considered for selection in the G.D. (P)
Branch, irrespective of the State to which
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they bolong. Knowledge of Hindi words of
command s such is not an eligibility condi-
tioa.

(b) and (c). The information is being
collected and replies will be laid on the
Table of the House.

Permission to Coasalt Confidential
Papers

8711. SHRI YAJNA DATT SHARMA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Starred Question No. 857 on the 2nd
April, 1969 and state the details of the rules
that bhave been framed with regard to the
consultation of confidential papers under the
Official Secrets Act, 19237

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA ‘PAL SINGH): The
matter is under consideration and being
examined by this Ministry in consultation
with the Ministry of Home, Law, Defence
and Education. The existing rules are
under reviow and .no fresh rules have been
framed so far, on this subject.
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Seizure of Indian Property by Pakistan

8713, SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that Pakistan
has seized and confiscated Indian properties
there;

(b) if so, the different heads, estimated
valuationz, classifications of the properties
and under what conditions they have been
taken over by the Pakistan Government:

(c) whether compensation have been
paid by the Government of Pakist;n for
the confiscated properties; and

(d) if not, whether the Government of
India are trying for that and, if so the result
thereof?
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THE DEPUTY MNISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes
Sir.

(b) These properties were seized by the
Government of Pakistan during and after
the Indo-Pak conflict of August-September
1965. A list of these properties assets
complied on the basis of claims registered
with thc Custodian of Enemy Property, India
as on 31-1-1969, giving wvaluations and other
details thereof is laid on the Table of the

House. [Placed In Library. See No.
LT-1027/69.]

(¢) No Sir.

(d) The Government have made

numerous requests to Pakistan to discuss
this question TUnfortunately Pakistan has
not responded constructively so far,

Selzure of Indian Property by Zanzibar

- 8714, SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that Zanzibar has
confiscated and scized Indian properties
there;

(b) if so, the diffzrent heads, estimated
valuations, classifications of the pi’op:r!ics
and undsr what conditions they have been
taken over by the Zanzibar Government;

(c) whether compensation have been
paid by the Government of Zanzibar for the
confiscated properties;

{d) if not, whether the Government of
India are trying for that; and .

(¢) if s0; the result thereof?

THE DEPUTY MINISTER IN THE
MIMNISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Under a Presidential D2cree issued
in March 1964, the Governmant of Zanzibar
acquired many immovable properties of the
people of Indian origin. Almost all these
persons were holders of British Passports.

According to our information, 27 houses,
cight plantations, one stone crushing mill,
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come business houses, uncleared cargo and
all beach cottages belonging to Asians, have
been confiscated. It is estimated that the
persons have suffered a loss of more than
Rs. ten crores as a result of confiscation.

(¢) to (e). No compensation was paid to
the owners of these properties. As the
affected pesons were British nationals, the
question of the Government of India taking
up their cases with the Zanzibar Government
did not arise. It may, however, be stated
here that the repatriates whe come to India
from this Island for permanment settlement
were allowed to avail themselves of all
concessions under the libsralised Transfer
of Residence Rules to enable them to set up
their homes all over again and to eam a
livelihood in India.

Import of X-Ray Films

8715. SHRI B.K. DASCHOWDHURY:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether the All-India Radiological
Congress has proposed release of ad hoc
licences for the import of X-Ray films;

(b) if so, the reaction of Government
thereto; and

(c) the steps proposed to be taken to
start a second photo-film unit to meet the™
growing demand in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) Production of X-ray films at the
Hindustan Photo Film is being stepped up
to achieve the scheduled target. During
the interim pariod shortages, especially in
certain ranges are being met by ad hec
imports through the State Trading Corpora=
tion and established importers.

(c) The matter is under examination
having regard to the pattern of demand
which is likely to develop.
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Import of Wines and other Articles
for wse of Governors

8716. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state the total
value of duty free (i) foreign wines and (ii)
other items imported for the use of Gover-
nors of States during the years 1965 to 1967
State-wise, years-wise, item-wise and value-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): A statement is laid on the Table
of the House. [Placed in Library. See No.
LT-1028/69)
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Indian Air Force strength

8718. SHRI BAL RAJ MADHOK:
SHRI HARDAYAL DEVGUN:
SHRI BENI SHANKER

SHARMA:
SHRI D.C. SHARMA:
SHRI RANIJIT SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Indian Air Force
strength falls short of the target prescribed
for it in the defence plan drawn up in the
wake of skirmishes with China in 1962;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken to
achieve the target set in the matter?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). Con-
sistent with the resources and availability of
aircraft, continuous steps are being taken for
the build-up of a modern and balanced 45
squadron Air Force as visualised in the
Defence Plan.

Opposition by Western Comntries to set
up Joint Ventures in Third Countries
with Indian Collaboration

8719. SHRI SITARAM KESRI: Will
the Minister of FOREIGN TRADE AND
SUPFLY be pleased 1o state:

(a) whether it is a fact that the decision
of Government to set up joint ventures in
third countries in collaboration with Indian
enterprise has been opposed by some of the
Western countries;

(b) if so, the reason therefor; and

(c) the reaction of Government thereto 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) Government are
not aware of any Western country having
oppossd the idea of Indian participation in
the setling up of joint ventures in third
countries.

(b) and (c). Do not arise.

Forelgn Military Delegations in India

8720. SHRI GADILINGANA GOWD:
Will the Minister of DEFENCE be pleased
to state:

(a) the names of foreign delegations com-
prising of military experts who visited the
couatry during 1968-69;

(b) the military installations visited by
them;

(c) whether the visits of such delegations
of our military iastallations | ordnance
factories are detrimental to the security of
India; amd

(d) if so, the steps being taken to avoid
such situations?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) During 1968-69
Service Officers from Nigeria, Tenzania,
Ethiopia, Yugoslavia, France, Afghanistan,
UK, USA and the USSR visited India on
goodwill tours.

(b) Training Institutions: Indian Military
Academy, Dehra Dun, Mational Defence
College, Kharakvasla, National Defence
College, New Dethi, Infantry School, Mhow,
College of Telecommunication Engineering,
Mhow, College ‘of Military Engineering.
Poona, ASC School, Bareilly.

Regimental Centres: Raj Rific Centre,
Dethi  Cantt., Bengal Engincering  Group,
Roorkee, Madras Engineering Group,
Bangalore, Gurkha Training Centre, D:hra
Dun, Artillery Centre, Deolali.

Production Units;  Ammunition Factory,
Poona, Ordmance Factory, Dehra Dun,
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Hindustan Aircrafts, Bangalore and-Nasik,
Bharat  Electronics, Bangslore, Clothing
Factory, Shahjahanpur, Mazagaon Dock Ltd.,
Bombay.

Units and Formations: Para Brigade, an
Artillery Brigade, Remount Depot, Shahjahan-
pur, Equine Breeding Stud, Babugarh, Army
Hospital, Delhi Cantt., a Corps HQ., a
Mountain Division HQ., an Air Force
S:at:iop and Naval Establishments in Bombay.

The above gives the list of the establish-
ments visited. However, each delegation
visited only a few of the above establish-
ments.

(c) and (d). Secuiity considerations arc
duly taken note of while selecting the
establishments to be visited and arranging
such visits.

Scientists in Bhabha Atomic Research Cestre

8721. SHRI GADILINGANA GOWD:
Will the PRIME MINISTER be pleased to
state:

(a) the number of scientists grade-wise
working in Bhabha Atomic Research Centre
as on March 31, 1969;

(b) the number of scientists permanent
and temporary grade-wisc;

(c) whether Government is contemplat-
ing 2 new proposal whereby new avenues of
promotion will be opened for the scientists
of high calibre;

(d) if so, the details thereof; and

(e) the likely date by which it is to be
given effect? :

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) and (b). A statoment
giving the required information is laid on
the Table of the House. [Placed in Library.
See No. LT-1029,65.]

(c) No new proposal is under considera-
tion now.

(d) and (¢). Do not arise,
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Ceastroction of a New Building for
Western Air Command at Delhi

8722. SHRI B.K. DASCHOWDHURY:
Will the Minister of DEFENCE be pleased
to state:

(a) whether Government propose to
construct a new building for Western Air
Command Headquarters at Delhi; and

(b) if so, the estimated amount likely to
be incurred in the conostruction of the
new building?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (2) and (b).
A new building for Headquarters Western
Air Command has already been constructed
in Delhi Cantonment, at a eost of about
Rs. 50 lakhs.
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Development of North Bihar

8724. SHRI GUNANAND THAKUR:
Will the PRIME MINISTER be pleased to
state;

(a) whether the extent to which North
Bihar has been developed during the last
twenty years is loss as compared to other
areas;

(b) whether Government propose to
make a special allocation in the Fourth Five
Year Plan for the development of North
Bihar; and

(<) if 50, the basis of allocation and the
details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMAT! INDIRA
GANDHI): (a) to (c). The State Govern-
ment is expected to make suitable provision
for North Bihar in the Fouh Five Year Plan
of the State in order to bring about speedy
development of the area. The problem of
backward areas is expected to be tackled by
the State as part of its development objec-
tives and it has to evolve its own straiegy
in the context of its overall plan resources
and the genzral guidance given 10 States in
the matter by the Planning Commission.
Precise statistical or other d=tails abut the
extent of development reached im North
Bihar and the allocation likely to be made
during the Fourth Man by the Siate
Government are not known. at present,
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Indo-Nepal Agreement on Electrification
of Border Towns of Nepal

8725. SHR1 RANJIT SINGH:
SHRI HARDAYAL DE\FGUN:
SHRI BENI SHANKER
SHARMA:
SHRI D.C. SHARMA:

Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether any agreement has been
signed beiween the Governments of India and
Nepal for mutual supply of electricity and
clectrification of border towns of Mepal;
and

(b) if so, the progress in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). No Sir. The Government of India have,
however, received a proposal from His
Majesty"s Government of Nepal for mutual
supply of hydro-clectric power for some
border towns in India and Nepal. The
proposal is being examined in consultation
with the State Governments concerned.
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hdn-Nq:Z Agreement
8727. SHRI HU LIMAYE: Will

the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(2) whether itisa fact that a Member
of Parliament has sent two letters on the 1st
and 3rd January, 1969 about Indo-Nepal
trade to Government and that these letters
have remained unreplied uptil now;

(b) the contents of these two letters and
the main complaints about the anomalies
resulting from the loop-holes in the Indo-
Nepal Trade agreement;

(c) if no reply has been sent, the reasons
for not giving a point to point reply to these
letters;

(d) whether it is a fact that in a meeting
of the S=cretaries of the concerned Ministries,
presided over by the Finance Minister, it
was found that the allegations made in these
two letters and the previous letters by the
said Member of Parliament are substantially
true; and

(e) if so, the action which Government
have taken or proposs to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Replies to the various letters
including those of the 1st and 3rd January,
1969, received from the Hon'ble Member,
have already b-en sent.

. (b) The main points referred to in the
two letters in question are: (i) heavy imports
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of sythetic fabrics from Nepal into India
and measures taken to check them; (ii)
export of Indian grey cloth, pulses, oilseeds,
spices, etc. to third countries through Nepal
attracted by the Export Incentives offered
by the Government of Nepal. A similar
trend has been in existence in respect of
export of tea to Afghanistan via Karachi;
(iii) certain banks, of late are negotiating
and sending large number of bills covering
exports to Nepal of unprocessed textiles,
spices and seeds from India, and (iv) ban on
imports from Nepal of goods not based on
Nepalese raw materials.

(c) to (e). The reply sent to the Hon’ble
Member on March 25, 1969 fully explains
the difficulties in the Indo-Nepal commercial
relations. Necessary steps are being taken
to resolve these difficultics. This question
was also discussed at the inter-Departmental
meeting referred to by the Hon'ble Member.
In view of the delay in the implementation
by Mepal of the decisions taken at the
MNovember, 1968 Talks, an Aide Memoire
has been sent to His Majesty’s Govt. The
matter is being pursued. In this connection,
a reference is also invited to Starred Questin
No. 962 and 1111 answered in the Lok
Sabha on April 9, 1969 and April 16, 1969
respectively.

Difficulties Experienced by Civilians
Working in Border Road Development
Organisation in Ladakh Reglon

8728. SHRI VALMIKI CHAUDHURY:
SHRI P.M. SAYEED:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that civilians
particularly those working in the Border
Roads Development Organisation in Ladakh
region have to wait for a number of days
before they get a seat in the plans at Leh
while proceeding on leave discharge, etc.
or while returning from leave at Chandi-
garh;

(b) whether any criteria or rules have
becn laid down for earmarking any gquota
for civilians in such scheduled air flights;

() if not, the reasons tnercfor; and
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(d) the measures which are proposed
to be taken to emsure that the above persoa-
nel have not to wait for long for the air
journeys from Leh to Chandigirh or vice
versa?

THE MINISTER OF STATE IN THE
MINISTRY DEFENCE (SHRI L.N.
MISHRA): (a) The problem of the airlift
of civilians, particularly these working in
the Border Roads Development Organisation
in Ladakh region arises generally during
winter, e.g. between the end of MNovember
upto the end of Apirl. Due to limited
capacity in the air force aircraft, the avail-
able seats are allotted to civilians by mutual
consultation amongst different organisations
like the Army, Border Roads and others
locally.

(b) and (c). In view of the limited avail-
ability of scats in the aircraft, it is not
feasible to-earmark any quota for civilians.

(d) Does not arise.
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Relics of Tantia Tope

8730. SHRI BENI SHANKER
SHARMA:
SHRI D.C. SHARMA:

Will the Minister of EXTERNAL

AFFAIRS be pleased to refer to the reply
fiven to Unstarred Questions No. 7349 an
23rd April, 1969 regarding relics of Tantia
Tope and State the place chosen to keep
the Achkan and dock of hair of Tantia
Tope?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL  SINGH):
Matter is still under consideration of the
Government.

Indian move in U.N.O. on Rhodesia

8731. SHRI D.N. PATODIA:
SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether India has pointed out to
the inadequacies in implementing sanctions
against Rhodesia in General Assembly of
the U.N.O,, recently;

(b) whether the Indian representative
suggested measures for making them more
effective’; and

(c) if so, the reaction of other countries
in regard to the above proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(€). Yes, Sir. At the last Session of the
General Assembly in 1968, India co-sporsored
a redolution, which affirmed that *‘the samec-
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tions so far adopted will not put an end to
the illegal racist minority regime, unless they
are <comprehensive, mandatory, strictly
supervised by force and complied with, in
particular by South Africa and Portugal,”

The resolution also called upon the U.K.
Government to use force 10 put an immediate
end to the jllegal regime, and suggested that
the scope of the sanctions should be widened
and ospecially that sanctions should be
imposed on South Africa and Portugal, for
having refused to carry out the mandatory
decisions of the Security Council. The
resolution was adopted by 86 votes in favour,
9 against with 19 abseations. Those who
voted against the resolution were Australia,
Belgium, Luxembourg, Netherlands, New
Zealand, Portugal, South Africa, U.K. and
US.A.

Compessation Claimed From Pakistan for
Persons Injured by East Pakistan Rifles
in Maldah District

8732. SHRID. N. PATODIA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that three per-
sons were burt in firing by the East Pakistan
Rifles on the Bamungaon Sector in Maldah
District recently;

(b) whether Government have claimed
any compensation from the Pakistan Govern-
meat on this account; and

(c) ifso, the reaction of the Govern-
ment of Pakistan thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,

(b) The injuries were not of a serious
nature. Compensation has been demanded
by the State Government and also by the
Inspector General of Police, Border Security
Force, from their Pakistani counterparts.

(¢) Reply from the Pakistan authoritics
on this point: is awaited.
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Misuse of Passports .

8733, SHRI GADILINGANA GOWD :
Will ths Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have received
any complaints about the misuse of passports
by persons during the last threc years;

(b) if so, the names of those psrsons
and the details of misuse of passports; and

(c) the action taken by Government in
the matter.

THE DEPUTY MINISTER IN THE
:MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). The information is being collected.

Minorities in Pakistan

8734. SHRI D. N. PATODIA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have made
sure that life and property of the minorities
in Pakistan have not been adversely affected
as a result of the political turmoil facing the
Eastern Wing of Pakistan;

(b) whether any fresh restrictions have
been imposed on the movemeat of minori-
ties from th: Eastern Wing of Pakistan to
India; and

(c) if so, Government’s reaction therelo?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir. .

(b) No, Sir.
{c). Doss not arise.

Sowiet Fleet Moving Towards China

8735. SHRI D. N. PATODIA: Will the
Minister of DEFENCE be pleased to state:

. (a) whether a Soviet fieet is moving
towards China;
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(b) whether the fleet passed through
the Indian Ocean; '

(c) if so, the size of the fleel; and

(d) wiether the passage of the fizet has
created a tension in the Indian ocean area?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Government have
no information about the movement of a
Soviet fleet towards China.

(b) to (d). Do not arise.
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Setting up of Satellite Lamnching Station at
Sriharikoto Island (Nellore District)

8740. SHRI B. K. DASCHOWDHURY:
Will the PRIME MINISTER be pleased to
state:

(a) whether a satellite launching station
Is proposed to be set up at Sriharikota
Island of Nellore District;
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(b) if so, the amount likely to be spent
on this Station; and

(c) the time by which the station is
likely to be ready?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) Detailed estimates are under pre-
paration.,

(c) Initially it is in‘ended to use the
station for flight testing of indigenously
developed rockets. It is expected that this
cou'd be dome in about 12 months time.
Subsequently, the station will gradually be
developed into a Satellite Launching Station.
This is expected to be ready in about four
years time,

Strengthening of Pakistan’s Defence Strength

§741. SHRI R. BARUA:
SHRI SITARAM KESRI:

Will the Miuister of DEFENCE be
pleased to state:

(a) whether Government’s attention
- has been drawn to the reported Statement
of Marshal A. Grechko made in Pakistan
that US.SR. is interested in Pakistan
strengthening its defence strength against its
eonemy ;

(b) whether Mr. Grechko further said
that U.S.S.R. was interested in Pakistan
maintaining military balance in the region;
and

(¢) if so, the reaction of Government
thereto?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Government have
seen press reports to this effect. (Govern-
ment consider that such statements, are
likely to encourage Pakistan's in-transigence
against India. The matter was taken up
through diplomatic channels with the Sowveit
authorities, who have now stated that the
Soviet Defence Minister who was speaking
ex-tempore was referring only in general
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terms to the need for strengthening Pakis-
tan’s defence against aggression. The
Soviet Union have further stated that no
reference to India was intended.

(b) The Soviet authorities have stated
that they do mot subscribe to the notion of
a so-called military balance between India
and Pakistan and have denied that a refer-
ence o it was made by the Soviet Defence
Minister.

(c) As the House is aware, Government
have already pointed out to the Soveit Union
the implications of the further accretion to
the armed potential of Pakistan.
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Dispute Abont Maimasin Mata Temple
in Tkansi Cantonment

8745. SHRI GUNANAND THAKUR:
SHRI1 ONKAR LAL BERWA:
SHRI P. N. SOLANKI:

SHRI D. R. PARMAR:

SHRI DEVEN SEN:

SHRI KIKAR SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Dr. Sarojani
Mahishi, formerly Parliamentary Secretary
to the Prime Minister, and some Members
of Parliament had written letters to the
Prime Minister and the Minister of Defence
in connection with a case of a Mahant (Pujari)
Shri Baba Jageshwar Das of Maimasin Mata
(Durga Mandir) Jhansi Cantonment; and

(b) if so, the facts of the case and the
attitude of Government of this regard?

THE MINISTER -QF DEFENCE (SHRI
SWARAN SINGH): (a) Yes, Sir.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No, LT-
1032/69)
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Indian Textile Indastry

SHRI R. BARUA:
SHRI K. P. SINGH DEO:

8747.

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state;

(a) whether the Indian Textile Trade.
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has suffered a set-back in the toxtile markets
of South-Fast Asia;

(b) ifso, the countries coming up as
competitors and the reasons for this set.
back; and

(c) whether any corrective measure
has been taken to check this downward
trend in India’s textile trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) No, Sir; on the other hand,
there has beoen an increase in our exports
of cotton textiles to South-East Asian
markets from Rs. 588.3 lakhs in the ‘year
1967 to Rs. 1123.8 lakhs in the year 1968,

(b) and (c). Do not arise.

Merger of Textile Mills

8748, SHRI R.K. AMIN: Will ths
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(2) whether it is a fact that a ‘proposal
for encouraging some sound textile mills to
take over weak mills by permitting them to
set off the previous losses of weak mills
against profits of combined unit for the
purpose of income-tax has been received
by Government; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) The matter is under consideration.

Allocatien of Powerieoms to States

8749. SHRI RK. AMIN: Wil th:
Minister of FOREIGN TRADE AND
SUPPLY pleased to state:

(a) whether the quota of powerlooms
allocated to various States following the
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Ashok Mehta Committee's recomimendations
has been used by the States concerned;

(b) if not the States in which the quota
is unused;

(c) whether some of the States have
asked for more quota; and

(d) if =0, when Government propose
to allocate the unused quota of power-looms
of various States to the States which need
larger quotas and the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Some of the States have distri-
buted a portion of their quotas.

(b) None of the States have fully wtiljz-
ed the quota allotted to them.

(€) Yes, Sir.
Nagar Haveli.

Haryana and Dadra and

(d) Haryana has not installed any
powerloom from out of its quota of 1,400
powerlooms allotted to it. Any additional
allotment of quota to Haryana will be
considered after the present allotment has
been fully utilized.

Dadra and Nagar Haveli have been
allotted additional quota of 100 cotton
powerlooms and 100 non-cotton powerlooms
subject to the following conditions :(—

(1) In case of cotion powerlooms pre-
ference will be given to handloom
weavers,

(2) In case of non-cotton powerlooms
these will not be allotted to a singl
party. .

Regularisation of Unauthorised Powerlooms

8750. SHRI R.K. AMIN: Will the
Minister of FOREIGN TRADE AND
SUPPLY te pleased to state:

(a) whether it is a fact that the various
State Governments find it difficult to
regularise installation of unautherised power-
looms; and
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(b) if so, the action which Government
propose to take to regularise them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Regularisation of unauthorised
powerlooms is done by the Textile Commis-
sioner and not by the State Governments,

(b) Upto 1-4-1969, the Textile Commis-

sioner regularised 44381 cotton and 25777
non-coiton unauthorised powerlooms.
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Indo-French Collaboration for Produc-
tion of Heavy Water

8753. SHRI R. BARUA:
SHRI MUHAMMAD SHERIFF:
SHRI TULSIDAS DASAPPA:
SHRI YASHWANT SINGH
KUSHWAH:

Will the PRIME MINISTER be pleased
to refer to the reply given to Unstarred
Question No. 7391 on the 23rd April, 1969
and state:

(a) whether India is self-sufficient in
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heavy water; and

(b) whether the Indo-French collabora-
tion will lead to further advaniages in our
atomic programme?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY AND
MINISTER OF PLANNING (SHRIMATI
INDIRA GANDHI): (a) No, Sir, not at
present.

(b) Yes, Sir.

Contract for Supply of Iron Ore to Japan

8754. SHRI R.K. SINHA:
SHRI MUHAMMAD SHERIFF:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI D.N. PATODIA:
SHRI K.P. SINGH DEO:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(2) whether India has entered into a
long term contract with Japan for the supply
of 100 million tonnes of Iron Ore to Japanese
Steel Industry;

(b) if so, the terms of the contract;
and

(¢) whether similar supplies would be
made to any other country?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) No, Sir.

(b) Does not arise.

(c) European buyers have so far been
making yearly contracts. Continued efforts
to secure long term contracts are being
made.

Use of Atomic Energy for Irrigation
Purposes in U.P.

8755. SHRI R K. SINHA: Will the
PRIME MINISTER be pleased to state:
(a) whether the Atomic Energy Com-

MAY 7, 1969

. Stations in the country.

Written Answers 100
mission bas prepared plans for bringing
72.000 hectares of land under irrigation
through use of power from atomic energy
as part of agro-industrial complex in
Western U.P.,;

(b) whether itis a fact that the plan
envisages an increase in the production of
cercals by 4.5 million tons and that of pulses
bx 700,000 tons; and

(c) if so, the steps taken to implement
the plan?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHD: (a) and (b). The Commission
itself has prepared no such plans so far,
However, a Working Group set up by the
Atomic Energy Commission has submitied a
preliminary report regarding feasibility
studies of setting up Agro-Industrial Com-
plexes around large-sized MNuclear Power
The study relating
to one of these sites in Western U.P. inter
alia envisages bringing 7,20,00 hectares of
land under irrigation and production of 4.5
million tons of cereals and pulses of the
order of 7,00,000 tons.

() Further studies on the subject are
in progress. The Question of a decision in
the matter will arise only after these studies
are completed.
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Expenditure oo renovation of S.T.C.’s
Office

8757. SHRI R. K. AMIN: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it isa fact that the pew
Chairman of the State Trading Corporation
has spent Rs, 1} lakhs to renovate his

(b) if so, the reaction of Government
thereto; and

(c) the details of expehditure incurred
on foreign books within six months of the
arrival of the new Chairman?

THE DEPUTY MINISTER ' IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). A reshuffle of the
office accommodation was necessary and the
six working Directors of the Corporation,
including the Chairman, moved from the
premises of the Express Building to Herald
House which was earlier occupied by one of
the Commodity Divisions of the S.T.C. The
total cost for renovating the new office for
all six Directors and in addition a new
Board Room, a new Committee room and
cight new staff offices was Rs. 1,47,614.
At this quite reasomable cost the Board
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office has been organised on modern lines,
both physically and operationally, to make
it worthy of an international trading house
that constantly deals with visitors and delega-
tions from abroad.

(c) The total expenditure incurred by
the S.T.C. during the six moaths after the
new Chairman took over, on foreign books
and periodicals, was Rs. 5486.28. The
amount was spent in Indian currency except
for a sum of Rs, 120 paid in foreign
exchange.

Posting of Army Officers at Stations of -
thelr Choice During the Last Year of
Service

8758. SHRI RANIJIT SINGH: Will
the Minister of DEFENCE be pleased to
state:

(a) whether there exist any imstruction
with the Army Headquarters that any Army
Officer including a Junior Commissioned
Officer should be given the last posting at a
station of his cheice during the last year of
his service so that he could properly plan
his resettlement after retirement;

(b) if so, the details thereof;

(c) if not, whether Government have
considered the desirability of issuing instruc-
tions in this behalf to help the Army Offizers
including the Junior Commissioned Officers to
resettle themselves soon afier retirement;
and

(d) Government's reaction thereto?

THE MINISTER OF DEFENCE (SHRI
SWARAN . SINGH): (a) and (b). ‘No_
Sir; under the existing instructions, officers
are, permitted to apply for posting ata
station nearest to their home stations or
other stations of their choice during the last
two years of their service prior to retirement
and such applications are considered on
merits subject to availability of vacancies in
those stations.

Similarly, applications of Jumior Com-
missioned Officers for posting near to their
home stations, prior to their retirement, are
conmsidered and such postings are made a
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far as possible, subject to the availability of
vacancies. Such postings are, however, a
concession and not a right.

(c) and (d). Government consider that
the existing procedure is satisfactory and do
not propose 1o issue any new orders on the
subject.

Upgrading of Foreign Policy Planning
Set-Up

8759. SHRI MUHAMMAD SHERIFF:
SHRI TULSI DAS DASAPPA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the proposal to upgrade the
organisational set-up for foreign affairs
policy planning has been abandoned; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir,

(b) Does not arise.

Short-Falls in Achieving Plan Targets

8760. SHRI MUHAMMAD SHERIFF:
Will the PRIME MINISTER be pleased to
state:

(a) whether the latest Planning Commis-
sion’s assessment of the amnual Plan for
1968-69 which e¢nded last month shows
short-fall in the achievement of several

crucial targets;

(b) the industries in which short-falls
bave been recorded; and

{c) the steps Government propose to
take to improve them?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (¢). Full information
as regards the actual achievements of the
Annual Plan for the year 1968-69 is not
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yet available. However the likely achieve-
ments of selected physical targets based on
the infrrmation available have been given
in the Draft Fcurth Five Year Plan laid on
the Table of the House on April 21,
1969. A critical revicw will be possible
only after complete information becomes
available.

Complaints of Corruption Against Certain
Officials of Indian Embassy in Cairo

8761. SHRI HEM BARUA: Will
the Minister of  EXTERNAL AFFAIRS be
pleased 1o state:

(a) whether Government have any
agency through which investigations into
the funclioning of the Indian Embassies
abroad is conducted;

(b) whether there have been complaints
of corruption against certain persons of the
Indian Embassy in Cairo; and

(c) if so, the details thereof and the
steps taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Foreign Service Inspectorate consisting
of one Senior officer each from the Ministry
of External Affairs and the Ministry of
Finance, inspects Indian Missions/Posts
abroad from ' time to time and conducts
investigation into their functioning and other
related matters.

(b) and (c). A report was received in
respect of certain aspects of the functioning,
including some irregularities by unnamed
officials, of the Indian Embassy in Cairo.
This is under examination.

Tarapar Atomic Power Plant

8762. SHRI SAMAR GUHA: Will the
PRIME MINISTER be pleased to state:

(8) whether it is a fact that the Tarapur
Nuclear Power Plant * has bzen finally
activised;

(b) whether this nuclear power reactor
is first of its kind in India and perhaps in
Agia; and
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(c) if so, the part played by the Indian
noclear scientists and engineers in building
this nuclear power plant and its impact on
the power potentiality of our country?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) The Tarapur Atomic Power Stalion
is at present the largest nuclear power station
in Asia and the first of its kind in India.

(c) Indian scientists, engineers and others
have been closely associated with all stages
of the Project, for which the prime contrac-
tors are the General Electric Company of
U.S.A. Our scientists and engineers have
acquired valuable experience which will b2
of advantage in setting up future nuclear
power stations:

Chinese Trained Nagas Handed over
by Burma
8764. SHRI YASHWANT SINGH

KUSHWAH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that some China-
trained hostile Nagas have been handed over
to the Government of India by the Govern-
ment of Burma;

(b) if so, the details thereof; and

(c) the number of such Nagas who have
nol so far been captured by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). 76 Naga hostiles, including Dosai
Chakasang, were handed over by the Burmese
to the Indian authorities on the 11th April,
1969. These persons were part of a gang
which was intercepted by the Burmese in
June, 1968 while on its way to China.

(c) It is difficult to estimate the precise
number of China-trained MNagas who have
not yet been apprchended. However, the
bulk of them have either surrendered or
boen captured.
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Trade with Arab Coantries

8765. SHRI BRIJ RAJ SINGH KOTAH:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the quantum of trade with Arab
countries, country-wise;

(b} the balance of trade with each of
them as it exists at present;

(c) the main items of export to these
Arab couniries; and -

(d) the main items of import from
them?

THE DEPUTY MIN'STER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (BHRI CHOWDHARY RAM
SEWAK): (a) and (b). The quantum of
our trade with each of the Arab countries,
and present balance of trade with ea-h of
them are shown in the statement laid on the
Table of the House. [Placed in Library. See
No. LT-1033,69.]

(¢) In addition to traditional items
like tea, textiles, just manufactures, tobacco,
spices etc., the main items of our exports
are of chemical and pharmaceutical goods
and a varicty of engincering and industrial
products.

(d) Our main import® from the Arab
countries consist of essential raw materials
like rock phosphate, cotton, petroleum and
food items like rice and dates.

Outer-space Convention

8766. SHRI BRIJ RAJ SINGH KOTAH:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) the brief outlines of the draft Outer-
space Convention; and

(b) India's stand thereto?

THE DEPUTY MIN'STER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRLSURENDRA PAL SINGH): (a) and
(b). A copy of the Inlian Draft Convention
on liability for damage caused by the launch-
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_ing of objects into Outer-space is laid on the
Table. [Placed in Library. See No. LT-
1034/69)

Draft Conventions on the same subject
have also been tabled by Belgium, Hungary,
Italy and the U.S.A. Informal discussions
between the sponsors of the different draft
Conventions and the U.S.S.R. have bzen
taking place with a view to exploring the
possibility of reaching the broadcast measurc
of agreement. No agreement has yet been
reached and this question will b: further
considered at the next session in June, 1969
of the Legal Sub-Committee of the U.N.
Committee on the Peaceful Uses of Outer
Space.

Service Conditions of Employees in
Directorate-General of Border
Roads

8767. SHRI BRIJ RAJ SINGH KOTAH:
Will the Minister of DEFENCE be pleased
to state:

(a) whether the terms and conditions
of service of the employees of the Directorate-
General, Border Road are at par with those
of the Army;

(b) if not,
and

the reasoms therefor;

(c) the full strength of the Directorate-
General of Border Rcads showing break-up
of regular, tomporary and casual em-
ployees?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). The personnel of
the Border Roads Organisation (General Re-
scrve Engineer Force) are basically civilians
and, as such enjoy terms and conditions of
service which are different from those of
Army personnel. Army officers and person-
nel, serving in the General Reserve Engineer
Force on the basis of a tenure, retmin
their Army terms and conditions of service.
Army officers, however, have an option to
come over to General Reserve Engineer
Force pay and allowances etc.

(c) The total authorised strength of
Border Roads Organisation, as on 1-1-1969,
is as under; — :
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Officers 1,311

Subordinates 28,555
fincluding Skilled and
Scmi-skilled personnel)

Pioneers and equivalent 44,723

' . Total 74,289

The above posts are at present temporary
Casual personnel are employed on as requir-
ed basis. The total number employed varies
from time to time and project to project.

Export of Rall Wagons to Humgary

8768. SHRI K, P. SINGH DEO :; Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether Government have recently
concluded an agreement with Hungary for
the supply of rail wagons; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). No, Sir. A contract
for the supply of 500 wagons concluded by
S.T.C. with the Hungarian enterprise con-
cerned in 1966 has been executed and
negotiations are now going on between the
two parties for a further supply of railway
wagons from India to Hungary.

Export of Art Silk by State Trading
Corporation

8769. SHRI K. P. SINGH DEO : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that the State
Trading Corporation of India is contemplat-
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ing to do some direct exports of art silk
while continuing its role as a canalising
body;

(b) if so, the extent to which the State
Trading Corporation propase to do direct
business of art silk:

{c) the reasons therefor; and

(d) its likely effect on the petty export-
ers and the industry as a whole?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK)t (a) to (b). The trend of exports
of man-made fibre fabrics during the past
two years showed that the manufacturer-
exporters-merchant-exporters were not taking
full advantage of the various export promo-
tion measures evolved by Government and
that the STC was required to play a more
active role to augment the foreign exchange
carnings of the Country in the feld of
export of man-made fibre fabrics. With that
objective in view the STC has undertaken
either to do direct export business or to
enrol certain leading manufacturers expor-
ters as their direct associates beside continu-
ing the export efforts under the existing
STC Rayex arrangements. All this has been
done towards furtherance of exports and
government do not consider that the above
three-pronged approach would in any way
adversely affect the industry or trade engaged
in exports of man-made fibre fabrics.

Joint Ventures in Collaboration with
Yugoslavia

8770. SHRI K. P. SINGH DEO: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether talks were held in New Delhi
recently with Yugoslavia for economic
collaboration and for setting up joint venmt-
ures in third countries; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). A delegation hea-
ded by Dr, Rikar Stajnar, Chairman of the
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Yugoslav  Federal Planning Commission
visited India from 4th to 14th April, 1969 and
bad discussions with the Plauning Commiss-
jon and Mibistry of Foreign Trade and
Supply. The talks related to the possibilities
of a long-term economic collatoration
between the two countries as well in third
countries. It was agreed that derail.d studies
should be undertaken at the technical level
with a view to reaching firm conclusions.

Indo Freach Collaboration in Nuclear Field

8771. SHRI K. P. SINGH DEO : will
the PRIME MINISTER be pleased to
state

(a) whether talks were held recent'y in
New Delhi with French Minister for Atomic
and Space Research for Indo-French colla-
boration in nuclear field; and

(b) if so, the outcome thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI); (a) Yes, Sir.

(b) The talks were aimed at exploring
ways and means of furthering collaboration
between India and France in the field of
peaceful use of atomic energy and space
rescarch. An agreement has been concluded
with France under which our Atomic Energy
Commission will préepare a complete design
and project report on building a Fast
Breeder Reactor under its own responsibility,
but with the help of the French authorities.

Jute Indusiry

8772. SHRI 8. K. TAPURIAH:
SHRI HIMATSINGKA:

will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) whether Government’s attention has
been drawn to the proceedings of the annual
meeting of the Indian Jute Mills Association
he!d at Calcutta on 12th April, 1969;

(b) if so0, the demands made by the
jute industry at the said meeting; and
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(¢) Government’s reaction to each of
these demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK ) : (a) to (c). The proceeding: of
the annual meeting of the Indian Jute Mills
Association have not bzen received. A
statement showing the points made by the
Chairmans of the Association and Govern-
ment’s reaction to each of them is laid on
the Table of the House. [Placed in Library
See No. LT—1035/169]

Unauthorised Powerlooms in Maharashtra

8773. SHRI N. R. DEOGHARE: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to State :

(a) whether it is a fact that during the
last few years a large number of unauthori-
sed powerlooms have come up in Maha-
rashtra State which are being run without
any licence from the authorities;

(b whether it is also a fact that such
unauthori-ed powerlooms are not paying
to Government any tax or excise duty on
their production; and

(c) if so, the steps Goyernment propose
1o take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) and (c). Some of the owners of
unauthorised powerlooms had obtained
excise licences and they are paying excise
duty. Steps have been taken to regularise
the unauthorised powerlooms existing prior
to 28-2-1966.
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Godown given on Hire by Canteen
Stores Department ia Bombay

8775. SHRI BABURAO PATEL: Will
the Minister of DEFENCE be pleased to

state:

(a) the name of the firm and its pro-
prietors or directors which was given on
hire a godown of 17550 square feet in
Bombay at a rent of Rs. 4430/- per month
on the 1Ist January, 1965 by the Canteen
Stores Department without even a lease
agreement;

(b) whether it is a fact that this tenan
made a profit of Rs. 2.5 lakhs from May,
1965 to May, 1968 by subletting the godown
to the Government of Maharashtra at the
rate of Rs. 18,500 per month even thongh he
had no right to sublet;

(¢) the name and designation of the
officer of the Canteen Stores Department
who sanctioned the above lease and precise
reasons for hiring such a large godown
without inviting tenders; and

(d) the action, if any, taken against the
above officer for this lapse and if not, the
reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Tenders were
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invited for renting the godown and the
highest bid was that of the firm Messrs
Sherali Khanmahomed Manekia.  Their
tender amounted to a monthly rent of
Rs, 4,430,-in addition to payment of munici-
pal rates and taxes and the electricity and
water charges. The godown was handed
over to this firm on Bth January 1965 in
anticipation of the execution of a formal
agreement.
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(b) The State Government used the
godown from May 1965 and paid Rs, 18,500
per month to the firm. When the Canteen
Stores Department leamt about this arrange-
ment, they enquired from the firm the reasons
for the sublet contrary to the understanding
with them. The firm replied “The material
of Printing and Stationery Department is
Stored in the godown No. 18 on warehous-
ing, storing and servicing basis and there is
no actual subletting as such.”

A correct assessment of the profit made
is difficult as it would depend on the expen-
diture incurred by the firm on any services
which they may have rendered to the State
Government.

(c) Tenders were invited. The Chairman
Board of Administration, at that time was
Brigadier G.F.de Souza.

(d} As the godown was given on rent
as a result of an open tender, no action
against the officer was considered neces-
sary.

American Protest against India’s
Quota in U.N. Secretariat

8776. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS be
- pleased to state:

(a) whether it is a fact that the U.S.
Government have publicly protested against
the number of Indians in the United Nations
'Secretariat through American newspapers,
particularly against the appointment of Shri
Mangalam E. Chacko as deputy to Leonid
Kutakov, the Under Secretary General for
Political and Security Council Affairs.

(b) whether one leading newspaper used
the phrase ‘Indian mafia’ in this connection
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and abused other Indian officers working
with United Nations;

(c) whether any protests have been
made to the United States Government for
this hostile attitude against the employment
of Indian natiopals by United Nations;
and

(d) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (3) and
(b). The U.S. Government has not protes-
ted or represented to the Government about
the number of Indias employed in the U.N.
Secretariat.

The *Washington Post* in its issue of the
2nd January 1969, inter alia made the follow-
ing comment:—

“U Thaul’s appointment of an
Indian Secretariat official, M.E. Chacko,
to a highly sensitive position in the
Political and Security Council Affairs has
brought widespread criticism in Western
Delegations in the UN. Chacko will
now be Deputy to Leonid Kutakov,
Under-Secretary General, Political and
Security Council Affairs, and a Soviet
National. Western diplomats complaint
that U Thant appeased the *Indian mafia’
rather than choose a European or non-
Indian among the 9 candidates for the
job. Chacko succeeds another Indian,

M.A. Vellodi, whose compelence is
widely praised,”
(c) and (d). No Sir; the U.S. Govern-

ment is not concerned with the employment
of Indian citizens in the U.N. Secreta-
riat.

Redrafting the objectives Chapler of
the Fourth Plan

8777. SHRI D.C. SHARMA : Will the
PRIME MINISTER be pleased to state:

(a) whether it is proposed to redraft
the Objectives chapter of the Fourth Plan
to make it more inspirational;

(b) whether the Fourth Plan has been
ushered in on the Ist April, 1969 without
redrafiing the Objectives Chapter; and
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(€) if so, the reasons therefor and he
steps proposed to be taken in the matter?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY AND MINISTER OF
PLANNING(SHRIMATI INDIRA GANDHI)
(a) and (c). The draft Plan was appro--
ved by majority in the National Development
Council and it has been placed bzfore Parlia-
ment. The draft will be discussed in all its
aspects, both in Parliament and in the
country and the main trends of these discus-
sions will be carefully moted. In this con-
nection, attention is invited to Pr me Minis-
ter's note attached to the Dr.ft Fourth
Five Year Plan laid on the Table of the
House on April 21, 1969.

Relief Aid offered to East Pakistan
Cyclone Victims

8778. SHRI P.C. ADICHAN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have rendered
relief aid for victims of recent East Pakistan
cyclone; and

(b)
of?

if so, the mature and extent there-

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a) and
(b). The Government have offered medicines
and clothes worth Rupees One lakh for
the victims of recemt cyclones in East
Pakistan.

Export of Engineering Goods.

8780. SHRI RAM AVATAR SHARMA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that export of

Engineering goods has suffered due to
shortage of steel; and

(b) if so, the steps Government are
taking in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM

. MAY 7, 1969
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SEWAK): (a) and (b). The Engineering
Promotion Council has brought to the notice
of Governuent that there is some delay in
the execution of orders for iron and steel by
various steel producers, cven when the requi-
rement is for stated purposes of export
production. It appears that some produc-
tion shortages have developed in certain
categories of iron and steel. The whole
question is receiving attention of the Govern-
ment and it will bs ensured that export of
engineering goods does not suffer in any
way.
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Import of Agricultural Implements

8782. SHRI R.K. SINHA: Will the
Minister of FOREIGN TRADE AND SUP-
'PLY be pleased to state:

(a) whether Government have decided
to import harvesters, threshers, reapers etc.
from the European countries;

(b) if so, the details thereof; and

(¢) whether there are any plans to
manufactures these implements in the country
itself?

THE DEPUTY MINISTER IN THE -

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). Yes, Sir. Currently
Import of 75 combined harvesters and 13
threshers, reapers, binders and hay rakers
etc. is being arrarged through the State
Trading Corporation for distribution to
actual Users.

(¢) Threshers are already under produ-
ction and steps are being taken to manufac-
ture combine harvesters also indigenous.

Export Promotion Directorate for
Small Scale Industries

8783. SHRIR. K. SINHA: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether a Seminar on export pro-
motion for small scale industries held in
Delhi in April, 1969 has recommended the
setting up of an export promotion directorate
in the Small Scale Industries Development
Organisation; and

(b) if so, Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY ' (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) The matter is under consideration
of the Deptt. of Industrial Development.

-~ -MAY 7, 1969
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Fourth Asaual General Coaference of
Indian Ex-Servicemen l.-sle

8787. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of DEFENCE
be pleased to state:

(a) whether itis a fact that he inau-
gurated the Fourth Annual General Con-
ference of the Indian Ex-Servicemen League
in New Delhi on the 17th April, 1969 ;

(b) whether it is also a fact thata
memorandum contsining certain demands of
Ex-Servicemen was preseated to him ;

(¢) ‘if so, the details thereof and
Government’s reaction thereto; and

(d) when Government is likely to take
a decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) Yes, Sir.

(b) A note on certain points needing
urgent action mentioned by the President of
the League was received from him,

(¢) The note contained the following
suggestions;

(1) Setting up of a Pension Commis-
sion to examine the question of
increasing pensions of ex-service
personnel,

(2) Formation of a Committee of re-
tired service officers to study the
grievances of ex-servicemen and
make suggestions for redressing
them ;

@ Sepamé Employment Exchange
Cell for ex-servicemen,

(4) Age concession for employment in
civil service for ex-servicemen in
Public and Private Sectors.

(5) Pre-release training.

(d) These suggestions had already been
considered on an earlier reference and a
suitable reply has been sent to the President

of the League.
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Export of Looms Parts to Pakistan
via Hoagkong

SHRI BENI SHANKER SHARMA:
SHRI CHENGALRAYA NAIDU:

8791.

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether Government are aware that
some Engineering concerns fabricating broad-
looms in Calcutta are exporting looms parts
to Pakistan wia Hongkong or Singapore
which on arrival in Pakistan are assembiled
as complete looms;

(b) whether it is likely to increase
Pakistan's production capacity of the Jute
carpet backing which is now the mainstay
of Indian Jute Industries and possess a seri-
ous danger to this industry; and

{c) if so, the steps Government propose
to take to stop this malpractice?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). Some reports have
been received about: export of broad loom
parts to Pakistan vila Hongkong and Singa-
pore. Enquiries made so far have not sub-
stantiated such reports. Further enquiries
are in progress, and appropriate measures
will be takem in the light of the result of
the enquiries. It may be mentioned, how-
ever, that Pakistan can get such looms or
loom parts from elsewhere also.

Nuclear Raw Material Potentialities in Bihar

8792. SHRI SHIVA CHANDRA JHA:
Will the PRIME MINISTER be pleased to
state:

{a) whether Government have made a
thorough survey of the nuclcar raw material
potentialities in Bihar;
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(b) if so, the details thereof; umd
() if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) and (b). The results of
surveys for nuclear raw materials carried
out so far in Bjhar have been mentioned in
the Annual Reports of the Department and
further work is being carried on in the State,

(c) Does not arise.

Indisn Atomic Plants

8793, SHRI SHIVA CHANDRA JHA:
Will the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the Indian
atomic plants are equipped to determine
uranium-233, uramium-235 and plutonium-
239,

() ifso, the details thereof and the
progress made in those fields so far; and

(c) if not, the reasons thercfor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Facilities for this type
of work are available in the laboratories of
the Bhabha Atomic Research Centre,
Trombay.

(b) The techniques used for the pur-
pose are mass-spectrometric and  radio-
metric.  Mass-spectrometric method uses
solid source mass sp ymetry and is capabl
of determining the isotopic composition of
uranium as well as plutonium. Radiometric
method uses alpha counting and high reso-
lution alpha spectometry for assay of alpha
activity.

(¢) Does not arise,
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Indo-Burma Trade

8794. SHRI R. BARUA:

SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state;

. (a) whether itisa fact that the Govern-
ment of Burma have decided to take positive
steps during this year to improve bilateral
trade with India both in value and range;

(b) whether it is also a fact that trade
between India and Burma has been in a poor
state since 1962; and

(¢) if so, the steps which are being
taken by the Government of India to im-
prove the trade between the two countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a)to (c). Foreign trade of
Burma has been nationalised and all its
imports are affected through Government-
sponsored organisations by tenders.  Ex-
pansion of exports to Burma, therefore,
depends largely on the quality and compe-
titive prices of the products. However, a
close contact is being maintained with the
import requirements of Burma with a view
to maximising our exports. During her
recent visit to Burma our Prime Minister
and the Chairman of the Revolutionary
Council of the Union of Burma discussed
inter alia matters relating to development
of mutual trade. They agreed that there
was a considerable scope for furiher expan-
sion of trade between the two countries and
confirmed the desire of their Governments
to expand mutual trade and commerce,
From the table given below it will bs seen
that there has recently been a considerable
increase in our exports to Burma, During
the first 9 months of 1968-69, our exports to
Burma amounted to Rs. 8.62 crores as
against Rs. 3,84 crores during 1967-68.
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Rz, in Lakhs
Year E.';:pam to Imports from
Burma Burma

1962-63 508 909
196364 636 845
1964-65 641 1030
1965-66 360 918
1966-67* 174 4023
1967-68 384 924
196369 862 806
(April-Dec.)

Coaference of Asian Developing Countries

at Singapore

§796. SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA:
SHRI N.R. LASKAR:
SHRI R K. SINHA:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that India
participated in the meeting of Asian
developing countries held by the E.C.A.F.E.
in Singapore;

(b) whether itis alsoa fact that the
Indian represcntative suggested for trade
liberalization;

(¢) if so, how for this proposal was
; and
(d) the decisions taken in the con-
ference?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM SE-
WAK): (a) to (c). Yes, Sir 1ndia participated
in the 25th Annual Session of the ECAFE
held at Singapore from April 15-28, 1969.
The Six Point Programme of Trade Liberali-
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sation suggested by the Indisa Delegation
was accepted by e Commission.

(d) The decisions taken at the Con-
ference are contained in the mine resolutions
adopted by the Commission on subjects
such as the Second Development Decade,
Asian  Coconut Commumity, Miperal
Resources of the ECAFE Region, Establish-
ment of the Asian Handicraft Centre, Pro-
posal for the establishment of a Regional
Computing Centre, Social Development. Qut
Posting of Headquarters waff to the
regional  economic commission, S0th
Anniversary of the IL.O., Amendment
to rules of procedures regarding consultations
with specialised agencies and the Inter-
mational Atomic Energy Agency. Copies
of the resolutions are being placed in the
Parliament Library for the use of the
Members,

Indian Trade Comncil in East Germany

8797. SHRI BAL RAJ MADHOK:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the reaction of the Federal Republic
of Germany to the move of Government to
have a Trade Counsellor in East Germany
to look after the Indo-GDR trade inte-
rest;

(b) whether Government are considering
to have a similar Counsellor in Israel to
promote the Indo-Isracl trade; and

(c) if not, the reasons iberefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government propose to have a Trade
Representative io East Berlin. The present
proposal does not envisage the posting of
a Counsellor to the German De.nocratic
Republic. The question of the reaction
of the Federal Republic of Germany to the
posting of a ‘Trade Counsellor’ does not,
therefore arise.

(b) and (c). Government dc not pro-
pose to opn & Trade Office in Israel as it
will maot serve any useful purpose.

® Figures for April-May, 1966 have botn converted in terms of devalued Rupee,
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Castes and Scheduled Tribes Employees

8798. SHRI A.S. KASTURE: Will
the Minister of DEFENCE be pleased to
state:

(a) whether the orders issued by the
Ministry of Home Affairs on the 11th July,
1968 regarding the method of grading
confi‘ential record of Scheduled Castes
and Scheduled Tribes employees have been
implemented by his Ministry;

(b) if so, the category-wise promotions
given to the Scheduled Castes and Scheduled
Tribes emnloyees of each Corporation
under his Ministry;

{c) if not, the reasons for non implement-
ing the said orders so far; and

(d) whether
take action against
failed to do so?

Government propose to
those officers who

THE MINISTER OF STATE IN THE
M'NISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) to (d). The requisite informa-
tion is being collected and will be laid on
the Table of the House as soon as possible.

Hindi Knowing Indians Employed in
Indian Embassy in Paris

8799. SHRIT A S, KASTURE: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state:

, (a) the tolal number of Indian citi-
-zens employed in the Indian Embassy in
Paris;

(b) bow many of them know Hindi;
and

(© whether Hindi  krowing Indian
citizens are preferred for appointment to
that embassy?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(¢) Infermation is being collected and
will be laid on the Table of the House in
due course.
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8800. SHRI A.S. KASTURE: Will the
Minister of FOREIGN TRADE AND
SUPPLY be p'eased to state:

(a) whether the recént orders of the
Home Ministry regarding the method of
grading confidential record of the employees
belonging to  Scheduled Castes/Scheduled
Tribes are implemented by the various
Corporations under his Ministry;

(b) if co, the Cdetails of promotions
given to the each category of the Scheduled
Castes Scheduled Tribes employees in all
the Corporations uncer his Ministry;

(¢) if mot, the reasons for not implement-
ing the said orders so far;

(d) whether Government consider these
reasons as adequate in view of the specific
provision of reservation of posts for the
Schedul'd Castes/Scheduled Tribes in the
Constitution; and

(e) whether Government propose to
take action against those Officers who
failed to do so?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK)' (a) to (e). The information is
being collected and will be laid on the
Table of the House.

Shifting of Naval Headquaters From
Bombay to Mormugao

8801. SHRI SHINKRE: Will the
Minister of DEFENCE be pleased to state:

(a) whether Government are aware
that Bombay being an industrial and com-
mercial capital of India is facing termen-
dous burden on transport of imports and
the congestion in the Port
hampres many a time free movement of
Navy ships; and

(b) if so, whether Government propose
to shift Naval Headquarters from Bombay
to Mormugao taking into - consideraticn
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geographical situation and sirategic Pposi-
tion of that natural Port?

-

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N,
MISHRA): (a) and (b). Government are
aware of the pressure on Bombay Port.
But for strategic reasons as well as taking
into account the investment already made
in the establishment of the Naval Doackyard
at Bombay and plans und:r way for its

expansion, QGovernment cannot comsider
shifting the Naval establishments at
Bombay.

Cultural Delegations to Latin
American Comntries

$802. SHRI SHINKRE: Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state:

(a) whether Government are aware
that Latin America is known as a “Home
of Fine Arts” and sp:cially of “Music and
Dance';

(b) whether Government have advised
our Embassies and Consulates in those
countries to stage regular programmes of
Infian music and dances -to attract local
people and develop contacts for the benefit
of our country; and

(¢c) whether Government propose to
send cultural d:legations to thoss countries
to help our Foreign Missions to stage those
programmes?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (c). Yes, Sir. Government are aware
of Latin American interest in the fine arts
including music and dance. The organising
of programmes of Indian music and dance is
a regular feature at the cultural activities of
our Missions and a provision for this purpose
has been made in the current budget.

Invitation to heads of Latin
American Countries

8803. SHRI SHINKRE: Will the
Minister of EXTERNAL AFFAIRS b:
pleased to state:
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(a) whether Goverament are aware that
the last goodwill tour of our Prime Minister
to the Latin America and specially Brazil
has starled a new area in our friendly rela-
tionship with those countries and it has
become necessary that dignitaries should be
invited to tour India so that the friendly
ties are strengthened;

(b) whether Government have invited
some of the heads of the Latin American
countries to tour India; and

(c) if not, whether Governms=nt propose
to invite them in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir, -

(b} Yes, Sir. The Heads of States of
the Latin American countries visited by
the Piime Minister were invited by her
during her visits to those countries.

(¢) Does not arise.

fae® =il & foq fasie Faeita |
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Quarters for Employees of Ordnance
Factories

8805. SHRI JAGESHWAR YADAYV:
Will the Minister of DEFENCE be pleased
fo state:

(8) whether it is a fact that facilities
of quarters have not been providrd at many
places to the employees working in the
Ordpance Factories and also that some Ord-
pance Factories do not have their own
Estates;

(b) whether it is also a fact that a
number of employees working ‘im such Ord-
nancc Factories are living in Labour colonies
and Government are compelling them to
quite those colonies without providing them
any alternative accommodation;

(c) if so, the reasons therefor;

(d) whether Government propose to
allot the quarters in labour colonies to such
employees as are working in Ordpance
Factories and are living in them; and

MAY 7, 1969
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(¢) if so, by whattime and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) Residential quarters for
employees of Ordnance Factories have
are being provided at all the factories.
However. the number of quarters actually
available does not meet the full requirements
of the employees.

(b) to (¢). As far as Government arc
aware, some emp'oyees of the Ondnance
Factories at Kanpur and some employees
of other Defence Esiablishments at Kanpur
are occupving quarters built under the
Subsidised Industrial Housing Scheme by the
Government of Uttar Pradesh. The Govern-
ment of Uttar Pradesh has asked these occu-
pants to vacate the guarters. The matter
has been taken up with the State Govern-
ment who have been requested to view the
case sympathetically. It has also been
sugoested to that Government that the
occupants who are willing to purchase the
quarters on hire purchase basis may be
permitted to do so. In the case of others,
it has been suggested to the Governmeat of
Uttar Pradesh that they may be permitied
to reside in the quarters on payment of
reasonable remt. The reply of the State
Government is awaited.
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Cossiper Gun and Shell Factory (b) whether there is a clock at the

8807. SHRI JYOTIRMOY BASU:.
SHRL SATYA NARAIN SINGH:
SHR1 EAMESHWAR SINGH!:
SHRI UMANATH:

Will the Minister of DEFENCE be
pleased to state;

(a) the total numbsr of workers in the
Cossipur Gun Shell Pactory and the number
of workers who aitended work on the 19th

September, 1968;

factory gate and if so, since when;

(c) whether the factory: officors were
asked to come earlier on the Bth April,
1969; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA): (a) to (d). The information
is being collected and will be placed.om. the
Table of the Howse.
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Misuse of Quota of Raw Films

8808. SHRI JUGAL MONDAL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state;

(a) the quota of Raw Films allotted to
(i) All-India Pictures, Bombay, (ii) Alankar
Chitra, (iiij) Anupam Chitra, (iv) Ajanta
Arts (v) Associated Film Industries, (P) Ltd.,
(vi) Arzoo Films, (vii) Ajoy Films, (viii)
Ashok Films, (ix) Alpana Films, Bombay,
during the last three years;

(b) whether any complaints have been
received against thess Film companies that
they misused and sold their quota of raw
films to other Film companies; and

(©) if so, the action taken by Govern-
ment against each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The information
is being collected and will be laid on the
Table of the House.

Misuse of Quota of Raw Films

8809. SHRI JUGAL MONDAL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to stale:

(a) the quota of Raw Films allotted to
the under mentioned Film Companies during
the last three years;

(i) Bombay Film Laboratories Pvt.
Lud.

»

(ii) Bindu Kala Mandir,

(i) Bohra Bios.,

(iv) B and C Films,

(v) Chitralok Pwvt. Ltd.,

(vi) Cine ﬁeep;.k -ﬁt.ﬁduclians,
- (u.!.i'} Bhn_x;t l_{a]a Mandir, Bombay,
(viii) Broadway Pictures;

* (b) whethes any complaints have been
received against these Film Companies that

MAY 7, 1969
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they have mostly sold their quota of Raw
Films to some other Film Companies in
black market; and

Writien Answers . °

(c) if so, the action taken

them?

against

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The information is
being collected and will be placed on the
Table of the House.

Allocation of Quota of Raw Films

8810, SHRI JUGAL MONDAL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(@) the quota of raw films allotted during
the last three years till April, 1969 to film
Companies:—

(i) Delux Films;

(ii) Dimple Films;

(iii) Eagle Films;

(iv) Emkay Productions;

(v) East and West Movies;

(vi) Famous Cine Laboratories
Studio Limited;

(vii) Film Yug;

(viii) Filmalaya (P) Ltd.;

(ix) Filimistan (P) Ltd.;

(x) Film Asia;

(xi) Goel Cine Corporation;

(xii) Golden Films; and

(xiii) Geetanjali Pictures;

and

_ (b) whether'the above ‘flm companies
had asked Government to increase their
quota of raw films during the above period;
and

(<) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN _TRADE AND
(SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The information is
being collected and will be laid on the
Table of the House, )
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Industrial Collabnration with Foreign
Countries

8811. SHRI JUGAL MONDAL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether India has cntered into any
industrial collaborations recently with the
South [East Asian, African and South
American countries; and

(b) if so, the details thereof?

VAISAKHA 17, 1891 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
CHOWDHARY RAM
SEWAK): (a) and (b). Yes, Sir. During
the year 1968-69 ending 31st March, 1969,
19 proposals from diffirent Indian Firms/
parties for setting wup various industrial
projects in collaboration with local enter-
preneurs in South East Asian and African
countries were approved by the Government.
No proposals were received for setting up
joint ventures in any South American
country. ‘The deiails of approved proposals
are appcnded below:—

S. Country Project Indian Collaborator
No.
1 2 3 4
1. Kenya Paper & Pulp Project M's. Birla Bros. (P) Ltd,
Calcutta,
2. Mauritins Mosaic Tiles & Rolling M's. Sidharath Jasubhai
Shutters Producing Lalbhai, Ahmedabad.
Units
3 Uganda Jute Mill. M's. Birla Bros. (P)
: Ltd., Calcurta.
4, Zambia Re-refining used Shri N. V. Desai, Bombay.
lubricants.
5. Ceylon Mica Mining. M's. Krishnpa Mining Co,
‘Gudur,
6. Ceylon Manuofacture of room M/'s.  Electronics Lud.,
coolers, air- New Delhi.
conditioners etc,
7 —do— Pharmaceuticals. M/s. Themis Pharmaceu-
ticals, Bombay.
8 —do— ‘Manufacture of AAC/ Mjs. Myore Wi &
ACSR conductors. Metal Industries, Bangalore,
9. —do— Manufacture of M's. Fritz & Singh (P)
filters. Ltd., New Delhi.
10. Afghanis- Manufacture of sewing M/s. Darbar Co. (P) Ltd.,
. tan thread balls etc. Delhi.
11, —do— Manufacture of bicycles. M s, Pearl Cycle Industries,
. . ) New Delhi.
12 Indonesia Rubber products m wnu- M/s. Cosmos India Rubber

facturing plant.

Works (P) Ltd. Bombdy. -
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1 2 3 A
13, Malyasia Manufacture of ACSR/ Indian Aluminijum Cables
Mn(‘.’?ﬁ'VC Insulated Ltd., New Delhi.
Couductors.
14. —do— Precision tools and M/s. Gupta Machine Tools
gauge manufacture. (P) Ltd., Calcutta,
15. —do— Manufacture of M/s. Jay Engg. Warks,
clectric fans and Cylcutta.
sewing machines.
16. —do— Confectionary industry. M/s. Parrys Canfectionary
Litd., Madras.
17. Singapore Welding electrodes M/s. M. S. Alloy Electrodes
(P) Ltd., Bombay,
18. Thailand Steel Re-rolling mill. Shri 8. A. Jifri, Madras.
19. —do— Synthetic Fibre M/s. Birla Bros. (P) Lud.,
Sploning Plant. Calcutta.
Sale of Imported Cars to Persons in the under-mentioned Film Pooducers during

Bihar

8812. SHRI JUGAL MONDAL: Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the names of persons in the State of
Bihar who have purchased imported cars
since 1st April, 1967, the purposes for which
the cars were purchased and the price paid
for each car; and

(b) whether any attempt was made to
know if the said cars were being used for
the purpose for which they were purchased?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). The information
is being collected and will be laid on the
Table of the House.

Allecation of Quota of Raw Films

$813. BHRI K. N. PANDEY: lel_ the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(#) the_quota of, Raw Fjlms allotted to

the last three years:

@ Shri B. R. Chopra;
(ii) Shri Kuljit Paul, Bombay;
(lii) Shri,0. P. Ralhan;
(iv) Shri Roshan Lal Malhotra;
(v) Shri Ajit Bose, Calcutta;
(vi) Shri N, C. Sippy;
(vii) Shri Mehmood;
(viii) Shri L. S, Johar;
@ix) Shri J. M. Prakash;

(b) whether any complaints have been.
received ‘lhal these film have either
misused or sold the raw Films Quota
allotted . to them during the above period;

and
(c) if sp, the action taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN, TRADE AND
SUPPLY (SHRI CH Y RAM
SEWAK): (2) to (¢). The information is

coliegted and will bg placed on the
ofthel-low
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Allocation of Quota of Raw Film

8814, SHRI K. N. PANDEY: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the quota of raw films allotted to
cach of the following persons during the
last three years—

(i) Shri Nazir Khan;

(ii) Shri Ramanand Sagar;

(iii), Shri Kundan Kumar;

(iv) Shri Pramod Chakraverthy;

(v) Shri Madan Mohulla;

(vi) Shri Devender Goel;

(vii) Shri Devanand;

(viii) Shri Raj Kapoor;

(ix) Shri S. D. Narang.

(b) wheether.the above producers have
asked Government to increase their quota
of Raw Films; and

(c) if so, action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (¢). The wformation is

being collected and will be placed on the
Table of the House.
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. Categorisation of Ondmance Factories
into Groaps

8820. SHRI JAGESHWAR YADAYV:
Will the Minister of DEFENCE be pleased
to state:

(a) ‘whether it is a fact that previously
Ordnance Factories were not categorised
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into groups and employees working in one
factory could be transferred to any other
Ordnance Factory;

(b) whether it is also a fact that receat-
ly Ordnance Factories have been divided
into groups aod the employees working
under one group of factories cannot be
transferred to another group of facto-
ries;

(c) if so, whether at the time of cate-
gorisation of Ordnance Factories into
groups, Government had taken the option
of employees working in them to ascertain
the group of factories they would like to
serve;

(d) if not, the reasons therefor;

(e) whether Government propose to
take such an option from the employees
working in the Ordnance Factories before
finally allocating them to any Group of
Pactories in view of the fact that a large
number of employees now working in
factories under Equipment Group have
acquired additional technical qualifications
and their services can be of greater effective
utilisation in Engineering Group of fac-
tories; and

(f) if so, when and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCEB (SHRI LN.
MISHRA): (a) and (b). It was decided
in- May, 1967 that out of 27 Ordmaace
Factories, five factories viz., (1) Clothing
Factory, Shahjahanpur; (2) Hames &
Saddlery Factory, Kaapur; (3) Ordnance
Cable Factory, Chandigarh; (4) Ordnance
Clothing Factory, Avadi; and (5) Ordnance
Parachute Factory, Kanpur, which are
engaged in the manufacture of clothing and’
general stores should bz formed jnto a
separate group called the Ordnance Equip-
ment Pactories Grouwp and' placed. vader
the control of an Addl. Director General,
Ordnance Factories for their day to day
adminaistration. The overall control. how-
ever, contimucs to vest im the Director
General, Ordnanee Factories. The remain.
ing factories have not yst been divided into
any groups. Notwikhsiaading the forma-
tisn of Factories:
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Group, employees of one factory are trans.
ferred to another whenever necessary in the
public interest.

(e) to (f). Do not arise.
Quota of Raw Films

8821. SHRI ARJUN SINGH BHA-
DORITA: Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state:

(n) the quota of Raw Films allotted by
Government to the following Film com-
panies or Film Producers during the last
three years and the quantity allotted to
each;

(H K.V.8. Productions,
Shri D. V. Bavadckar, Bombay, (iii) Joy
Films, Bombay, (iv) Kewaljit Productions,
Bombay, (v) Shri Darshan, Bombay, (vi)
Shri Pannalal Maheshwary, Bombay, (vii)
Shri Kundan Kumar, Bombay, (viii)
Sarvodaya Pictures, Bombay, (ix) Shri H.S.
Rawail, Bombay, and (x) Shri B.L., Rawal,
Bombay;

Madras, (i)

(b) whether they have fully utilised
the quota of Raw Film allotted to them;
and

(c) if not, the action
cach?

taken against

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (¢). The information is
being collected and will be placed on the
Table of the House.

Quota of Raw Films
8822. SHRI ARJUN SINGH
BHADORIA: Will the Minister of

FOREIGN TRADE AND SUPPLY be
pleased to state:

(a) the guota of Raw Films allotted to
each of the following during the last three
years to the Bombay and Madras Film
Producers;

() Shri Ramniklal Ji Dave, (il) Shri
Mahmood Ali‘'and N.C. Sippy, (i) Sapm
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‘Films, (iv) Lotus Productions, (v) Prasad
Productions Madres (vi) Sivaji Films(P) Ltd.,
Madras., (vii) Movic Mughals, (viii) Venus
Pictares, Madras, (ix) Screen (Gems, Madras,
(x) Shri BK. Adarsh and (xi) Shr S.J.
Rajdeo, Bombay; and

(b) the total amount paid by each to
Government and the price at which the
Ram Films bave been sold to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). The information
is being collected and will be placed on
the Table of the House.

Quota of Raw Films

SHRI ARJUN SINGH
the Minister of
AND SUPPLY be

8823.
BHADORIA: Will
FOREIGN TRADE
ploased to state;

(a) whether the quota of raw films
alocated during the last three years to each
of the Film Companies or Film Preducers
together with the amount paid by each to
Government;

(i) P.S.V. Films, Madras; (ii) Balsubra-
niam and Co., Madras; (iii) Shri_A. Qadeer
Bombay; (iv) Shri Jafferali and Saha Fagu,
Bombay, (v) Guru Dutt Films (P) Ltd.,
Bombay; (vi) Shri K.P. Varma; (vii) Shri
Amerjit, Bombay, (vii) J.M. Films Bombay;
(ix) Gemini Arts (P) Ltd., Madras; and
(x) Raiobow Films, Bombay,;

(b) whether any complainis have been
received against these film companies or
film producers that they sold their quota
of raw films to other film companies at
higher prices; and

(¢) if so, whether Government have
investigated into the matter?

THE DEPUTY MINISTER IN THE
MIN'STRY OF FOREIGN TRADE AND
BUPPLY (SHRI CHOWDHARY RAM
SEWAK): (2) to (c). The information is
being collected and will be placed on the
Table of the House.
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Quota of Raw Films

8824. SHRI ARJUN SINGH
BHADORIA: Will  the Minister of
FOREIGN TRADE AND SUPPLY be
pleased to state:

(a) the quota of raw films allotted
during the last three years by Government
to each of the following Film Companies
or Film Producers who have been given
loan by the Film Finance Corporation ;(—

(i) UN. Productions, Bombay; (ii)
Shri Sudhir Mukerjee, Calcutta; (iii) Shri
N.V. Krishnaswamy, Madras; (iv) Shri N.
Lakshmipathy. Madras (v) Shri Gajanan
Jagirdar, Bombay; (vi) Shri V.M. Joglekar,
Bombay; (vii) Shri P.P. Maheshwary ‘{viii)
Shri Basu Bhatt Acherya, Bombay; (ix)
Bombay Movicton (P) Ltd. Bombay; (x)
Shri Sadashiv J. Row Kavi, Bambay;

(b) whether Government have received
complaimts that these Film Companies or
Film Producers have sold their quota of
Raw Film to other Film Preducers at higher
rates; and

(c) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The information is
being collected and will be placed on the
Table of the House.

Allocation of Quota of Raw Fliims

8825. SHRI ARJUN ‘SINGH
BHADORIA: Will  the Minister  of
FOREIGN TRADE AND SUPPLY be
pleased 10 state:

(a) the quota of Raw Films allotted
during the last three years by Government
to each of the following Film Prodocers
or Film Companies who have been given
loans by the Film Finance Corporation:—

(i) Gope Productions. Bombay; (ii)
Shri Ramachandra Thakur, Bombay; (iii)
Emges Films, Bombay; (iv) Shri R.R. Dave,
Bombay (v) Rajan Films, Bombay; (vi)
Bimal Roy Pictures Bombay; (vi) X.GQ.
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Pictures, Bombay; and (viii) Film craft (P)
Lud., Calcutta.

(b) whether Government have received
any complaints from these Film Companies
that they got less quota of raw films; and

(¢) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MIN'STRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The information is
being collected and will be placed on the
Table of the House.

12-00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INVALIDATION OF CERTAIN SECTIONS OF
GOLD CONTROL ACT

SHRI S5.5S5. KOTHARI (Mandsaur): I
call the attention of the Minister of Finance
to the following matter of urgent public
importance and request that he may make
a statement thereon:

The Supreme Court decision invalida-
ting certain sections of the Gold
Control Act and the Government's
reaction hereto,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): Mr. Speaker Sir,
1 rise to make this statement on the Calling
Attention Notlce on the matter arising out
of the recemt judgment of the Supreme
Court declaring czrtain provisions of the
Gold (Control) Act, 1968, invalid.

On 30th April, 1969, the Sunreme Court
delivered its judgment in threz writ Petition
matters relating to Gold Control. The
petitioners. were licensed deaiers and or
money-lenders.

The common and the most important
plea raised in these Writ Petitions was that
the Gold (Control) Act, 1968, wus beyond the
legislative competence of Parliament under
Entry 52 of List I (Union List) and Entry
33 of List III (Concurrent List) of the
Seventh  Schedule. The Supreme Court
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has upheld the conslitutional vires of the
Gold (Control) Act, 1968 and found it 1o
be entirely within the legislative compatence
of Parliament.

Apart from this main pleading, the
validity of about 26 provisions of the Gold
(Control) Act was challenged on the ground
of being violative of Article 19(1)(1) & (g)
and Article 14 of the Constitution, Most
of the impugn:d provisions have survived
the challenge., The provision about which
the licensed dealers were most exercised was
the one contained in Section 16(7) which
requires every licensed dealer and refiner
to declare his entire personal belongings of
gold articles and ormaments. The validity
of this provision has been upheld by the
Court,

The provisions declared invalid are—

(i) Clause (b) of sub-section (2) o,
Section 5:

This is a general provision as distinct
from the other specific provisions in the
Act, empowering the Administrator to
regulate by licence, permit or otherwise the
manufacture etc. of gold.

(i) and (iii) Clause (d) of sub-sectlon
(2) and sub-section (6) of Section 27:

Section 27 of the Act dzals with the
licensing of the dealers. Clause (d) of its
sub.section (2) provides for imposing of
conditions in ths licence issued to the
dealers; and sub-section (6) deals with the
issue and renewal of dealer’s licence and
inter alia, lays down the guidelines for the
same.

(iv) Section 32:

This provides for possession of primary
gold by licensed dealers and, inrer alia, lays
down the quantitative limits on the d:alers’
possession of primary gold other than that
in the form of standard gold bars.

(v) Section 46:

This provision is a corollary of Section
32 and provides that the primary gold in
the possession of the artisans employed
by a licensed dealer shall be subject to
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quantitative limit applicable to that dealer
under Section 32,

(vi) Section 88;

This provides for punishment of abet-
ment by a licensed dealer or refiner who
knows or has reason to believe that any
provision of the Gold (Control) Act or rule
or order made thereunder has been or is
being contravened by any person employed
by him in the course of such employment.

(vil) Section 100;

This provision requires a licensed dealer,
amongst others, to take reaconable steps to
statisfy himself as to the identity of the
person from whom he acquires or receives
any gold and raises a presumption in the
event of his failure 10 mke such reasomable

steps.

I should mention that in its judgment
the Supreme Court has observed that the
provisions which are declared invalid do
not affect the validity of the Act as a whole
and that the Act still remains substantially
an Act as it was passed by Parliament.

The Government have the greatest
respect for the judgment of the highest court
of the coun'ry and will abide by it in its
letter and spirit. Although the deletion of
the provisions which have been declared
invalid by the Court does mot affect the
basic scheme of Gold Control, some
remedial measures will. be necessary to fill
the procedural void such as that caused by
invalidation of Sections 27(6) and 32. The
text of the Court's judgment will have to
be carefully studied in consultaticn with
Governmeni's Law Officers with a view to
considering what remedial measures are
necessary and feasible in the light of the
Court's judgment. It may be possible to
provide for some of these matters by framing
appropriate jules under Seclicm 114 of the
Act. Immediately after the judgment was
delivered in the Court cn  30-4-1969, an
‘application was made for urgent supply of
a certified copy. The certified copy of the
judgment has not yet bicome available. It
is, therefore. not possible for me to state
anything more on this matter at-this stage.
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upon the Gold Control Administrator under
Section 5(2)(b) of the Act were legislative
in character, extremely wide and excessive
delegation of legislative powers had 1aken
place. Therefore, this section and others
have been held constitutionally invalid.
It is hardly surprising that such delegation
of powers which was treated as valid under
the Defence of India Rules have becn
declared as invalid under the common
law of the land. May I observe that the
invalidation of certain important sections
of the Act by the Supreme Court constitutes
an indiciment of the Government’s policy
of what I, should once again call ‘fiscal
brinkmanship’. What I mean is that
Government brings in Jlegislative measures
which are on the borderline of constitu-
ticnality. That is my principal objection.
Why should they take chances and risks
and bripg in legislation which is on the
borderline of constitutionality? { need not
go over what has taken place during the
last few days in the house; Members are
aware of it,

Secondly, I urge upon the Deputy
Prime Minister to consider that since certain
sections of the Act have been d clared as
invalid by the Supreme Court, should not
the Government in good grace withdraw
the Gold Control Act complately. I have
some reasons for making this demand. F,rst-
ly, it has caused undue misery and hard-
ship to hundreds of goldsmiihs; some have
even died. My principal objection is this.
The fl.mdl.lll'ltnlﬂl objectives for which the
Gold Control Act was brought by the
Finance Minister before Parliament have
not bzen fulfilled at all and it has not
scrved its purpose. It has not becn able
to check smuggling nor could it reduce the
disparity between the internal price and
the international price of gold. Finally the
lure of gold and its storage value have not
diminished.  Because of inflation, the
value of the rupee has depreciated.
It is on ‘this acccunt that there is so
much of disparity between the intemal and
the international price of gold. As regards
smugeling, it can be better checked by
dministrative r

MR. SPEAKER: 1 thought you wcre
iscussing the Supreme Court judgment

SHRI S.S. KOTHARIL: The Sup
Court bas held that tl;: powers conferred

Please come to the qusstion,
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SHRI 8. S. KOTHARI: [ am coming lo
that, I would say that the Government
should not confer upon the administrator
excessive powers which would render the
administrator dictator, Governor, and pon-
tiff, all rolled into one. Why shouwld you
give such dictatorial powers 1o the execu-
tive head? Therefore, [ would deprecate
the tendency of the Go ent to delegate
such powers and they should in the naiwural
course be clearly defined in the Act; and
Parliament itself should legislate im respect
thereof.

Gold Contor]

Secondly, we should not confer excessive
powers on the administrator, as otherwise,
fundamental rights would be violated. Then,
finally, the Government should not act on
expediency and ignore human aspect in
the matter of legislation. It does not
pay in terms of economic welfare or politi-
cal gains.

May I also most humbly submit to my
colleagues that they should be more vigilant
in passing any Act,—

MR. SPEAKER: This is nota public
meeting where you epeak to the audience
and appeal to them. Thisis Parliament
where a Calling Attention is being taken up.
It is not a mass meeting. You will have
to keep certain norms.

SHRI S.5. KOTHARI: 1 am referring
to that because the Supreme Courl has
questioned the constitutionality of our
measures. Now, will the Government
squash the Gold Control Act? Secondly,
will the Government think fit to appoint
an ad hoc committee of Members of Parlia-
ment to examine the entire scheme of the
Gold Control Act and decide as to what
measures should be taken in the future?
Thirdly, would the Government liberalise
the licences to the goldsmiths to enable
them to enter into the profession without
let or hindrance? Finally, whether the
Government would agree not to place any
limit upon the amount of primary gold that
the artisans and goldsmiths can hold?

SHR1 MORARIJI DESAI: 8o far as
it relates to the earlier questions that the
hon. Member has put, my answer is in the
negative.  About the last question he
has put, 1 can only reply to it after |
see the judgment,
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st g wre qor (el a): @
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MR. SPEAKER: He said that he has
not even seen the judgement.

SHRI K. NARAYANA RAO (Bob-
bili);: During the discussion of the Gold
Control Bill, several Members in this House
on both sides of the House had expressed
their views that some of the provisions of
the Gold Control Bill would not be constitu-
tional. This is what we have anticipated.
‘The Supreme Court has struck down certain
sections of the Act. In this connection,
may I also submit to the hon. Finance
Minister that this is not the full story.
Still, some more sections arc yet to be
struck down for the simple reaspn that
this is a petition which, as the hon.
Minister himself has said, has been filed
by dealers and moneylenders. Under this
particulur Act, several other sections of
society have also been affected.

First of all, about the restriction placed
on the gokdsmiths, they are yet o be
decided by the court. These provisions
have not been commented upon in the
courts. Similarly, this Act purports to
impose a restriction on a broad section of
people onm the purchase of gold over
and above a given quantity. About the
nature of the restriction on the ordinary
citizen, that has to be decided by the
courts of law. (faterruption) The Supreme
Court has declared that the invalidation
of this section would not affect the entirety
of the Act. But in this coatext, I would
draw the attention of the hon.  Minister
to the observation of the Supreme Coart
as to what is to be done about this, parti-
cularly in the context of section 76. I quote
from the judgement:

“jt appears, however, to us that if
sections 27(2i) and 27(6) of the
Act are invalid, the licensing scheme
contemplated by the words of section
27 cannot be worked in practice. It is,
therefore, necessary for Parliament
to react a fresh legislation imposing in
appropriate conditions and restriction
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for the grant and remewal of licences
to the dealers,”

Therefore, even though technically the
Act is safe, the working of the provisions
will be impractical. This is my reading
of the entire judgment. In view of the
fact that this Act cannot be worked in
practice, what I want to submit is this.

I would draw attention to the nature
of the restriction imposed for acquiring a
certificate to become a goldsmith. Accord-
ing to section 39(4)(2), a certificate can
be issued only to a person who at the
commencement of this Act is a member of
the family of a certified goldsmith and had
been assisting him for not tess than one
year. The implication of this is that for
a person to get a certificate, he must be
a member of a family of a certified gold-
smith...

MR. SPEAKER: I am not an appellate
court over the Supreme Court. [ thought
you are secking some clarification. 1 will
give you two minutes. You cansay what
you want. 1 will close my ears,

SHRI K. NARAYANA RAO: The
validity of this particular provision which
1 have referred to is going to be challenged.
In the light of all this, instead of amending
the Act piecemeal b of the Sup e
Court judgmeni, may I request the Deputy
Prime Minister to keep the Act in abeyance
and get advisory opinion about the entire
Act, including the other provisions which

have not been challenged in the recent
case?
SHRI MORARJI DESAI: I have

already said that until1 go through the
judgment and examine it carefully, I canmot
give any opinion, as my hon. friend
can easily give. Hecan give it, but I
cannot,

Mt oge fag weR (IEr@)
s, 9@ @ fadas o¢ mt gEg A
=T @ @1 91 AR FAF GIE A 4R
fafae grast & gvaew & oY aafeat
o\ famarg’ s@e &1 df gitw FEF
froig ¥ 4 g4 aqEq g T §)
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NOTIFICATIONS UNDER EXPORT (QUALITY-
CONTROL AND INSPECTION) ACT 1963
ETC, ETC
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12.20 hrs.

ESTATE DUTY (DISTRIBUTION)
AMENDMENT BILL

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI): Sir, 1 beg to move:*

*“That the Bill further to amend
the Estate Duty (Distribution) Act, 1962,
be taken into consideration.™

This Bill relates to the distribution of
the net proceeds of Estate Duty among the
States as recommended by the Fifth Finance
Commission. The Commission was, among
other things, required to make recommenda-
tions in regard to the changes, if any, 1o
be made in the principles governing the
distribution among the States of the net
proceeds of Estate Duty in respect of
property other than agricultural land. In
its interim report, which together with an
explanatory memorandum on the action
taken thereon was laid before the Lok Sabha
on 15th November, 1968, the Commission
has made final recommendations in this
regard. The Commission has -i d the
share attributable to Union territories from 2
per cent to 3 per cent taking into account the
population of the Union territories as

*Moved with the recommendation of the President,
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constituted following the changes under the
Punjab Reorganisation Act. In regard to
the balance of the proceeds other than those
attributable to Union territories the Commis-
sion after having considered various
suggestions came to the conclusion that no
change was called for. Accordingly the
Commission has recommended that the
sum apportioned to immoveable property
may be distributed in proportion to the
gross value of the immoveable property
located in each State and brought into
assessment in a year and the sum apportion-
ed to other property may be distributed
in proportion to the population of each
State. The recommendation of the Commis-
sion has been accepted by Government and
the Bill before the House seeks to give
effect thereto.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Estate Duty (Distribution) Act, 1962,
bs taken into consideration.™
SHRI SHIVA CHANDRA JHA
(Madhubani): Sir, I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion thereon
by the 31st December, 1969.”

MR. SPEAKER: Both the motions are
now before the House.

SHRI R.K. AMIN (Dhandhuka): Mr.
Speaker, Sir, the Bill amending the provision
for the distribution of the Estate Duty is as
a result of recommendations of the Fifth
Finance Commission. Between the earlier
scheme of distribution and the present one
there is not much of a difference, but, for
the consideration of the Finance Minister I
would like to make one or two observations
and I hope he will not get angry as he was
last time when he was on the third reading
of the Finance Bill.

The first observation which I would like
to make is that we have already passcd
yesterday the wealth tax on agricultural land.
This tax is on agricultural land which was
excluded from Estate Duty. You are
introducing taxes in a tinkering manner,
one by one, ie., in an ad hoc manner,
without taking into account the entire
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picture. In this distribution also you are
adopting different principles because you
have introduced taxes one by one or bit by
bit. Is it mot time for the Finance Minister
to consider the entire scheme de novo and
think about this scheme also so that mo
injustice is being done to any State what-
soever?

Secondly, after the recommendation of
the Finance Commission there has been one
or two changes. We have a separate Hill
State in Assam and very soon probably
something about Telengana you are going
to think about. Therefore, in order to
avoid making changes every now and then
would he consider it advisable to refer
this matter again to the Finance Commission
so that when it gives the final report it can
also make a final recommendation in this
regard.

The second observation which 1 would
like to make is that the principle adopted
here for distribution among the States is
that for movable property population is
the basis and for immovable property
location of the property is the basic. In so
far as Estate Duty or even for that matter
agricultural wealth tax are concerned the
spirit is that the man ordinarily residing in
the state should pay or the Centre is raising
resources on behalf of the States.

So, what the States would have got if
they had introduced these taxes should be
their share. If you adopt that principle,
there is no need for making this discrimina-
tion between movable and immovable
property. It could be done on the basis of
ordinary residentship. So, to adhere to the
spirit of the estate duty as well as agricul-
tural wealth tax, which also you have
introduced, it is better that the government
should consider this scheme de novo after
referring the matter to the Finance Commis-
sion. That is why I say that instead of
making changes now, would he consider my
suggestion of referring the matter back to
the Finance Commission and await their
report so that we need rot make changes
every now and then?

SHRI S. KANDAPPAN (Mettur): I
will very briefly refer to the point which
was already touched by Professor Amin.
MNow the tendency among the States is
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[Shri S. Kandappan]
to demand that they should be left with more

revenues and more areas of taxation so
that they can take the initiative and go
ahead with their plans. Yesterday, while
replying to clause 24 of the Finance Bill, the
Finance Minister stated that even in regard
to estate duty on agricultural land, which
is in the State List, the State have asked
the Government of India to enact the
legislation. So, it is a Government of India
Act and not a State Act. It is true that
under article 2521 of the Constitution this
enactment came into being in 1953 or so
when the monolith Congress rule was there
in all the State. Now it is time to consider
whether it is not advisable to rationalise the
entire tax structure, especially when in
addition to estate duty the Minister is
thinking of collecting wealth tax from 1970-
71, and entrust it to the State’ Government.
I think it will give a psychological impetus
to the States to make more efforts for tax
collection. Afier all, thzre is some difference
between States with regard to their stage of
development. While some States are doing
so well in agriculture, others are not. It
should be left to the States to decide whether
they should tap more revenues from the
agricultural fromt for their developmental
activities, without attaching any blame on
the Centre. So, I would request the Financ:
Minister to reconsider the entire matter.

DR. RANEN SEN (Barasat): This Bill
seek 1o distribute the estate duty collection
among the States. When we consider this
Bill it is very important to state that the
question of distribution of different taxes
and duties among the States has come to the
forefront and is before Parliament and the
whole country because of the change in the
pattern of Indian politics after the fourth
general elections. Not only United Front
and other non-Congress governments but
even Congress run governments are demand-
ing more and more financial pawers and
financial advantages from the Centre. So,
we have to look at this amending Bill in
the perspective of the changed political rela-
tionship between the Centre and the States.

So far as raising the share of th: Union
Territories from two to three per cent is
concerned, I have no objection. But I
would agree more or less with Professor
Amin and Shri Kandappan that the distribu-
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tion of these taxes among the States should
be done in such a way that they would get
that percentage or quantum which they
would have got had they collected it them-
selves.,

This is fair and just and this will not be
objected by any State whatsoever because,
as I have already stated about the States
which are viably very weak nam:ly, Union
Territories, their allotment nobody would
grudge. This is the point which has been
mentioned by many of our friends and 1
completely agree with them,

The second point which 1 want to stress
is that under article 269 of the Constitution,
certain duties and taxes are to be levied and
collected by the Government of India but
shall be assigned to the States in the manner
provided in clause 2 of the Bill. There is
a mention of two things, apart from others,
namely, succession to property other than
agricultural land and esiate duty in respect
of property other than agricultural land.
Now, the Government of India is already
levying estate duty on movable and immov-
able property other than agricultural land.
But the difference between estate duty already
levied by the Government of India and the
duty in respect of succession to property is
very thin. One must remember this. Both
come under the jurisdiction of the Central
Government. The borderline is very thin
between succession duty and estate duty. So,
the Government of India must make it sure
that there is no overlapping and there is
no double taxation. This particular point
had been stressed by some States when they
met the Deputy Prime Minister, and Finance
Minister, as far as I know.

To round it up, I come to the position
that though the Bill has direct bearing on
certain things, it has also indirect bearing
on many other things, the Cenire-State
relationship, the political relationship, bet-
ween the Centre and the States, the devolu-
tion of income-tax and other Union excise
duties and other duties collected from the
States and also the assignment of political
power to the states. Therefore, I consider it
very important from all these angles.

Lastly, I endors the appeal made by
Shri S. Kandappan and Shri Amin that each
State should get that particular share which
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it would have got on its own if it had
levied the tax.

12.33 hrs.
[MRr. DEPUTY SPEAKER in the chair]

SHRI DINKAR DESAI (Kanara):
Mr. Deputy-Speaker, Sir, I would like to
know why the Fimance Minister is in such
a great hurry in bringing this amending Bill
before the House. After all, it is the interim
report of the Commission and the final
report is awaited.,

‘Today, in the whole of India, the ques-
tion of inter-States relationship and the
Centre-State relationship has assumed very
important proportions. Under these
circumstances, there should be no hurry at
all in bringing this amending Bill as to how
the estate duty should be distributed amongst
various States. We can certainly wait for
the final report of the Commission.

Moreover, the time has also come when
we should have a Commission on 5-years
or 10-years basis. Every two years, we
have got a Finance Commission. By having
these temporary Commissions, we are not
giving any definite idea to the States. They
cannot plan; they donot know how much
they will get and so on. We should give a
new orientation to the distribution system of
duties amongst the States,

One of the principles enunciated by the
Finance Commission is, with regard to
the immovable property, that the share
will go according to the location of the
property in a particular State and, with
regard to the movable property, it will be
according to population basis.

1, for one, feel that we should give more
importance to population because, after all,
what are the needs of a State?

SHRI S. KANDAPPAN:
control or increase?

Population

SHRI DINKAR DESAIl: Population
control has nothing to do with this Amend-
ment Bill. When the population is more,
naturally the necds are more and the State has
to sp:nd more on education, more on medi-
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cal relief and other facilities to be given to
the people. That is why I feel that the distri-
bution of the estate duty must be done on the
basis of population only. What does it
matter if the property lies in Mysore or Bihar
or Maharashtra? After all, it is Indian
property. All are Indians. The needs of
a State should be determined on the basis of
population. That is really wery important
because if the population is more, the State
will have to spend more on so many welfare
activities in that State,

I am not very happy with this Amend-
ment Bill. My humble suggestion to the
Deputy Prime Minister would be that we
should get the public opinion and particular-
ly the opinion of the State Governments;
the concurrence of the States may be
obtained. The whole question of allocation
of resources between the States and the
Centre should be properly examined. We
should mot do this in a hurry. Moreover,
the agricultural wealth tax has also come.
That is also a point because it is a similar
tax. I would like to know why there should
be this hurry. I would suggest that this
should be donme not on a periodical basis of
one year or two years, but there must be
certain definite principles evolved for distri-
bution and it must be done on a five-year
or ten-year basis. If it is four or five years,
the States can also plan their resources
properly; otherwise, there will be more
confusion.

I would request the Finance Minister to
give proper consideration to the views that
I have expressed,

SHRI N.K. SANGHI (Jodhpur): This
is a simple legislative Bill regarding redistri-
bution of the proceeds of estate duty between
the various States. Ido not think that
there can be much argument about this,
My hon. friend who spoke earlier has
suggested that this work of collecting the
estate duty should be entrusted to the various
States. But that would create more con-
fusion and State feelings. It was a very
surprising argument that he had advanced.
We want all taxes to be unified and to be
worked throughout the country on a uniform
basis, The working of the estate duty by
the Central Government is the only appro-
priate mapner in which the fax should be
recovered.  There s al?s?]mgly po  Feasorn
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or argument for the suggestion
work should be entrusted to the State
Governments. Today there has been a
demand that the various taxes that are being
worked by the different States should be
unified. Take. for example, the entertain-
ment tax. This is worked by the States.
And thereis a feeling that this should be
unified and there should be a uniformity,
Take also the States’ sales-tax: the various
States are - having different rates; there are
different types of legislation, and for every
legislative pronouncement, they have to go
to High Courts and the Supreme Court. I
feel that all these taxes—entertainment tax,
sales-tax, estate duty and so on—shou!d be
worked by the Central Government so that
there will be some uniformity throughout
the country.

‘This legislation has been taken from the
English law. The estate duty was introduced
in England in 1894. The Indian legislation
has taken advantage of the various judicial
pronouncements made in various judicatures.
In India, complication has been created by
our Hindu law; the Hindu law of copar-
cenary has created a lot of complication.
1 feel that the Central Board of Direct Taxes
should give guidelines for filing of returns.
There should be clarifications on problems
rather than taking up the matters with the
High Courts and the Supreme Court for
clarification.

This law has a similarity with wealth tax,
income-tax and gift tax, But we find that
the wvarious clauses that are given in regard
to estate duty are different from what have
been given in regard to wealth tax or income-
tax. I shall not take much time. I will
explain only onme thing. For example, in
section 10 of the Estate Duty Act, a second
proviso has been added which has really
simplified that a husband who has gifted the
house to his wife can stay in the house and
this will not attract estate duty. Similar
simplifications should be made by the
Central Board of Direct Taxes in other
matters also. Take, for example, the
valuation of assets, A different method is
adopted in regard to we:alth tax, a different
method is adopted in regard to gift tax and
a differeat method has been laid dowa for
estate duty. What 1 feel is that the method
for the wvaluation of assets that is followed
in regard to wealth tax should bz adopted

that this
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here also. If such simplification is done, this

law can be worked in a satisfactory manner.

Then, Sir, take the valuation of the
house property. In the house property we
have taken by capitalising the rental value
in the wealth tax. This system is not
followed in the Estate Duty Act. I think
if the wvaluation has been done in the wealth
tax, it will simplify the matters if the same
method is adopted for the Estate Duty Act.

We are shortly embarking on the simpli-
fication of income-tax law particularly after
Bhoothalingam’s report. Estate Duty Act
is a new Act, A pumber of references have
been lying pending in the High Court,
Supreme Court and various tribunals. I
think the Government should examine these
references and come out with clear-cut
clarifications. I remember of a case where
a certain assessee went in appeal for certain
additions in his E.D. case. The AAC gave
all the relief. Then the Department went
in appeal to the Tribunal and the Tribunal
gave reliefl. Then again the Department
has gone in appeal to the High Court., I
do not know if the Department would later
again go to the Supreme Court. When they
fail in the High Court. My own feeling
is that the Income Tax Depariment should
clarify many of these difficulties rather than
solving them in the High Courts and
Supreme Court. In fact for better adminis-
tration of tax, simplification of Estate Duty
Act should also be taken up.

ot fo wex | (wgaAl) : gareAw
wice, v 7y e @ (faaw)
aqreT fadas 3o fFar qar 4, @1 &
ag wigfa garf 4t f5 oot za fasaw
< frar geadt fear mid W% o qiwd
fomia Fre #Y smfad ford ar s
2, 7= T fadaw &t @7 ¥ A W
o | wrar At ¥ 3 omafw II @ E

aw feafs oy & 5 @rawe fr<ita
qEA1 &1 AFKT F7 W1 S F qAr9 41
dargtmar & gad FEas AALHF
qtwq ferra satas & gg fawfa wt
2 fs gfraa Teds wy wafes Re
wH § ¥ 29z ¥ gA@ 3 AW
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farer wifeq 1 greife ag fewrfar gfa-
7 3T & wvaew ¥ &, afew gfraw
T F7y g & wrag g ¥
wraw ug fawifar F00 a@r & fig
# ¢ #0ifF 0 q@IC @ W B
WAl TSEER TREE IO g
el # faa fawfar & #=0g a@we s
STagT g, 9g SAT fawfoar # sl
fram &1 o1 WY &1 AfeT qiwd g
wHITT 1 gefo foe # "1 o ¢
fawifat &, fora! =g g Fraffam
F F fag da T8 &1

IR & fau gwefo fodld ¥ s
war 6 usal #Y avs ¥ gg Ahv
w§ § fs & e e T a9
W, A gL A qg TATYUEA L f6
oG] FY FAT T § NI FE AT
Fwar &, wif | FfFT 4fF oo fawfor
TR TR FEIAT TE1 FW0 1 T
ok Wt fewmfoi &t F=m @R
Fraifeaa a8 FoM 1 ag ¥4 I
fawifeat ®1 Fraifaa sait, oy &=
® GWEra 1 99, 3@ fagaw & g
faq fasrfa #t saifaa fear o g g,
wor @1 ag gfras Fedw ¥ am ¥
g1, ¥fe are § 998 &= 1 wEQ

@

frget am1 dwaw gz Fifaw
NdwAr gaa o ¥ symarfs
gawr dar 2 &Y, 8w IO & AET | SN

T ATAME T ¥ TG AT qg gHH
& fr wror 59 Toa  wifawfaa § 21 A

¥ geTr fawrw s & fau 9% dar

arfgT 1 F7 el § A A wwIR E,
St AEAT F IUENX F OGAIT FAAT
wgdr § w7 fasre & md F; 9
garar TEAr § 1 ad fad = 9% &
weta § AT F-7 A TE X F 0T
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& fr 77 Tom 3%, g7 qwd v @ R
TS §, HIT F@T I A FT A,
wifg 1 g7 9= & eafd ¥ ¥
AR qwal § T AT T @R

fmgalisgar f& ¥= & 9ot
foarfal =& &1 Im faedfat
g IEA uwdt gwew § fewr g
A ¥ fau 99% fag 97 w2 s
a&d ¢ ) wfeT wiw gz feafa & fs
e AR T F gEL awl #Y g
& o w9 w3 F fawrw 7 @ § 4w
TR & AT FgAT At ) @ oA
0 e g st Wt ag ww g 5
3¢ waran ar fawr, aife F e & woAr
fawra FT 8% 1

W waedr § qg aforet g omar ¢
e o= feim wiom 31 wifed foqé
a1 9, aot 5w fadgs o7 fawm fear
W AR A 9X =@ fadus A ¥
T TE &Y awar §, T gff feate
gt 1 wifed foid T aré & R
fs facfly el #1 F9C AR
oAl ¥ ga1d A8 w@r &, sefed ag
fadgs o w1 FEW FeraAwT ¥ AR
FZ @ & if dwx IemEr Mar
&1 wafae & srear § 5 sw a5 fomrw
FHvE &1 mifed fod a€f o7 et g,
¢ aF ¥ faq g9 fadas & qeadr foar
1 |

SHRI S. S. KOTHARI (Mandsaur):
This is a very small Bill implementing the
interim report of the Fifth Finance Com-
mission.  The distribution of revenues
between the Centre and States has been
indicated. 3 per cent goes to the Centre.
The balance is distributed in the ratio of
immovable property to movable property.
‘The amount derived from immovable pro-
perty is distributed among States in propor-
tion to gross value of immovable properly
located in each State and the balance amount
digtributed in agpprdance with the popula-
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tion. In my opinion, the taxes obtained
under Art. 269 should form part of a
common pool of resources, which should be
distributed on wniferm principle and this
I would say, should be, the respective needs
of the States.

Estate duty distribution

There is Madhya Pradesh which I repre-
sent, which has a vast area, and a sizable
tribal population. There are various
underdeveloped districts in Madhya Pradesh;
and its needs are great, Compared to
Madhva Pradesh, Maharashtra, U.P. or
Bihar are prospzrous States; and the need
of Madhya Pradesh is greater. The
percentage of Estate Duty derived from other
than immovable property and its distribution
is like this: Madhya Pradesh gets only
7.53 per cent, UP gets 17.15 per cent,
Maharashtra 9.20 per cent, and Bihar 10.80
per cent. A State like Madhya Pradesh
which should get more is getting less. That
is the position. What I would say is this.
They should keep in view the changed
political situation and distribute it according
to the needs of each State. The Finance
Commission must examine the distribution
of the taxes and also of revenues amongst
the States inrerse and then arrive at an
equitable basis of distribution which would
look 1o the mneeds of the various States and
the requirements for development of the
various regions in those States. During the
last 20 years the devclopment of various Sta-
tes has not been uniform. Some States have
gone far ahead; some States are still back-
ward. The needs of the backward States
should be taken into account.

There is one more point
this,

and it is

I am concluding within two minutes,
When you look at this side pointedly, I feel
I have to hurry up.

My mext submission is that the States
have only two important taxes, namely,
sales tax and en'erlainment tax. Most of
the major sources of revenue are in the
bands of the Centre. Of course, we want
a strong Centre. My submission is this:
Let the whole scheme be reviewed and
reconsidered by the Finance Commission.
After all, itisa body of objective and
learned people who wonderstand their job,
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Let them arrive at some conclusion and
reallocate all the taxes and revenue derived
from the taxes among the various States in
accordance with some equitable principle
which would particularly give an attention to
the relative needs of the various States,
particularly the underdeveloped ones.

SHRI MORARJI DESAI: I have not
quite understood the idea behind the objeéc-
tion raised and the suggestion -made that this
should be postponed. Postponed for what?
Postponed till the final report of the Fifth
Commission? This is the final report so
far as this item is concerned. There is not
going to be any change in this.

st forg &7 AV : 77 IT A AR
¥g faqr fr ag wea § ¢

SHRI MORARJI DESAI: This parti-

cular thing is final. There is not going
to be any change in it. They have further
said: '

The existing principles of distribution
were enunciated by the Second Finance
Commission, and they were fully endorsed
by the subsequent Commissions, with only
a minor change in respsct of the portion
attributable to Union territories. These
Commissions were of the view that the levy
and collection of the taxes and duties speci-
fied in Article 269 of the Constitution had
been placed under the Union Government so
as to ensure uniformity of taxation and con-
venience of collection. They considered
that although that Article did not rule out
any_principle of distribution, the principles
to be laid down should be such as to secure
for each State, as nearly as possible, the
amounts which it would have itself collected
if it had the power to levy and collect such
tax or duty. The basis of location of the
property subject to estate duty was consider-
ed by them to be the most appropriate
principle of distribution., How:ver, as
this basis of location could not be applied
to movable property, they felt it necessary to
have some general principle of distribution
for the part of proceeds of the duty relating
to such property; and for this purpose they
adopted the basis of population.

1 do not know what change can be made
in this, even if it is postponed for any
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length of time. It is going to be the same
—all Commissions have said this—except
that one more per cent has been given to
the Union territories in view of the popula-
tion and a change is accordingly made. No
other change is being made.

I do not know what the learned pro-
fessor from the Swatantra Party wanted to
suggest by saying that a Hill State is being
formed. It will not be separately formed,
It is part of Assam State, It is internal
and that will be taken care of by ths Reor-
gamisation Act, if there is any necessity,
It will go 1o the State from which it will
share it. That is all what is going to
happen,

He mentioned also Telengana, . There
is his desire. But his desire is not always
going to be fulfilled. Asa matter of fact,
the desire is unholy in my opinion. These
are opinions and everybody is free to give
his opinion. I cannot go on thinking that
something will happen in future and there-
fore 1 should postpone it. It is not necessary
to postpone it. As a matter of fact this
report came in 1968 and we have got to
give effect to their recommendations. That
is why this Bill is brought forwad. I do
not see why my honourable friend. Shri
Kothari, said that eveything should be taken
into account and distribution should be made

according to some equitable principle.
Nobody can make redistribution
unless the Constituion is  changed.
When the Constitution gets changed,
it will take care of this. I do
not say that the Constitution will be
changed. It is not possible for those who

want to change it, to change it also. There-
fore, this is not a matter on account of
which this can be postponed.

SHRI 5. KANDAPPAN: What about
my suggestion to have a scheme of things
by which the entire initiative of collection
may be left to the States?

SHRI MORARIJ][ DESAI: This is what
the States have themselves...

SHRI S. KANDAPPAN: That was in
the fifties. MNow the situation has changed.

 SHRI MORARJN DESAL But the
principle holds geod. For the States it
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becomes a difficult matter when properties
are distributed in different States. Therefore,
they will find it difficult to recover this and
there will be more quarrels thereby. That
is why they have handed it over to the
Centre. The Centre is not interested in
any revenue ; all that the centre is interes Jed
in is to see that the maximum goes to the
States and it goes to them according as ‘hey
would receive it if they were levying it
separately. Therefore, [ do not see how any
other method would be useful.

If any changes have come in the political
situation in 1967, that is not the final word;
there can be other changes also in the future
and with every change we cannot go om
changing the Constitution as we like.

SHRI S. KANDAPPAN: If it is left
to the States, there will be more initiative
on their part.

SHRI MORARJI DESAI: This country
is a stable country and no instability can
be brought about by any such accidental
results of elections. I, therefore, do not
accep! what my hon. friends have stated,

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 31, December, 1969.".(1)

The motion was negatived.
MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill further to amend the
Eastate Duty (Distribution) Act, 1962,
be taken into consideration™.

The motion was adopted.

MR. DEPUTY-SPEAKER: Since there
are no amendments of the clauses, I shall put
them together to vote.

The question is:

“That Clause 2, 3, and 1, the Enacting

Formula and the Title stand part of the
Bill”,
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The motion was adopted

Clauses 2, 3 and I, the Enacting Formula
and the Title were added to the Bill.

SHRI MORARJI
move:

DESAL: 1 beg to

“That the Bill be passed™.

MR. DEPUTY-SPEAKER: The quest-
ion is:

““That the Bill be passed™.
The wotion was adopted.

SHRI NATH PAl (Rajapur): Is it
accurate for you to declare that the Bill
is passed. Rather it is ignored. For, look
at the strength in the House?

MR. DEPUTY-SPEAKER: It is no use
raising that point at this stage.

SHRI NATH PAI: 1 did not use the
word ‘quorum’ at all.

SHRI MORARJI DESAl: Whatever is
the House is the House.

12.58 hrs.

REGISTRATION OF BIRTHS AND
DEATHS BILL—contd.
Clause 10—contd.

MR. DEPUTY-SPEAKER: The House
will now take up further clause-by-clause
consideration of the Bill to provide for the
regulation of registration of births and
deaths and for matters connected therewith,
as passed by Rajya Sabha.

Clause 10 and all the am=ndments there-
to were discussed threadbare, now we
have only to put them to vote.

First, [ shall put amendment No. 20
by Shri Lobo Prabhu to vote.

SHRI BENI SHANKER SHARMA
(Banka): [ submit that this may bs taken
up after lunch, There is no quorum also in
the House now.
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MR. DEPUTY-SPEAKER: All right,

we shall take it up after lunch.
12.59 hrs.

The Lok Sabhka adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha reassembled after Lunch
at three minutes past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER IN THE CHAIR]

Re : LEGISLATION FOR ABOLITION
OF UPPER HOUSES IN TWO STATES

SHRI S. M. BANERJEE (Kanpur): I have
a submission to make. During the lunch
recess, I got a telephonic message from
Shri Jatin Chakraborty, Minister of Parlia-
mentary Affairs, West Bengal, informing me
that all the formalities required by the
Centre to clear the Bill regarding the aboli-
tion of the Upper House in West Bengal
have been completed by the West Bengal
Government. He further told me that the
Bill has been sent back. My imformation
is that the Bill has come back here.

It requires two, three or four hours for
discussion and disposal here. I also met
the Minister of Parliamentary Affairs today.
Since the matter is very urgent, I would only
request you to see that some time is found
to discuss and pass that Bill in this session
itself,. I would request you to ask the
Minister to do something about it because
it is very urgeat.

SHRI K. NARAYANA RAO (Bobbili):
Has it become very urgent because Shri
Banerjee says it.

SHRI SHRI CHAND GOYAL
(Chandigarh): I have to add that so far as
Punjab is concerned, the Punjab Govern-
ment has sent the Resolution through a
messanger 5o that this may be taken up in
this very session. It is fearcd that otherwise
this might not be passed this session here.

SHRI SHEQ NARAIN (Basti): There is
no emergency in the country today.
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MR. DEPUTY-SPEAKER: No qusetion
of emergency. I am mnot allowing any
d cussion here pow. If there is some
uis gency about it, I can understand. You
korow the procedure; you are an old Mem-
ber of this House. You should go to the
Business Advisory Committee. I am told
that it is meeting at 4 O°clock today.
The Minister of Parliamentary Affairs is
there and if possible he can accommodate
it during the current session. 1 canmnot say
anything about it here.

SHRI S. M. BANERJEE: There was a
telephonic message for him also. I only
wanted to submit to him through you......

st wo AT fomrdt (3far) : guremm
wEEE, I A FAY TER Y A
wF gare gl X Ferar omar g ¥
STAAT STgaT § F4T grew w1 ar<r faww
AF FF TF T84 F1 qg foar aman
Fam ?

MR. DEPUTY-SPEAKER: You are
perfectly right in raising this poiot. But
such questions are raised not only by this
side but by the other side also somtimes.
People get up and 1 have to point out the
position. Let us proceed with the Bill
now......(Interruption.)

SHRI SHEO NARAIN: No Government
will act on telephonic message. What is
he saying?

14.06 hrs.

REGISTRATION OF BIRTHS AND
DEATHS BILL—contd.
Clause 10— contd.

MR. DEPUTY-SPEAKER : We have
had threadbare discussion on clause 10 and
amendments were moved. I shall now put
the amendments to the wvote of the House.
First I shall put amendment No. (old) 20 of
Shri Lobo Prabhu moved in the last session.

Amendment No. (old) 20 was put and
negatived.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): I have tabled an
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official amendment similar to the one moved
by Shri Beni Shanker Sharma which is No.
(old) 26. So, we are accepting his amend-
ment,

MR. DEPUTY-SPEAKER: I shall put
amendment No. (old) 26, moved in the last

session, to the vote of the House. The
question is:

Page 6.

omit lines 8 and 9 (26—old).

The motion was adopted.
MR. DEPUTY-SPEAKER: I shall put
amendment No. (old) 28 of Shri Kundu,

moved in the last session, to the vote of the
House.

Amendment No. (old) 28 was put and
negatived.

MR. DEPUTY-SPEAKER: Amendment
No. 3 is barred as identical amendment No.
(old) 26 had been moved and adopted.

I shall now put Government amendment
Nos. 9 and 10 to the vote of the House.
The question is:

Page 6, line 10.—

Jor “(iii)"" substitute *(ii)"”

Page 6, line 13,—

Jor “(iv)" substitute *(iii)”

©)

(10)
The motion was adopted,

MR. DEPUTY-SPEAKER: I shall now
put amendment No. 11 of Shri D, S. Patil
to the vote of the House.

SHRI DEORAOQ PATIL (Yeotmal): It
has been accepted by the Government.

MR. DEPUTY-SPEAKER: It has not
been accepted by the House. I shall put
amendment MNo. 11 to the vote now.

(Il) Amendment No. 11 was put and
negatived.
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MR. DEPUTY-SPEAKER: There are
three more amendments—No. 15 by Shri
Om Prakash Tyagi and Nos. 16 and 17 by
Dr. Ranen Sen and I shall put them to vote
now.

Registration of

Amendments Nos. 15, 16 and 17 were
put and negatived,

MR. DEPUTY-SPEAKER: The ques-
tiom is:

““That clause 10, as amended, stand part
of the Bill.”

The motion was adopted
Clause 10, as amended, was added to the Bill
Clauses |1 and 12 were added to the Bill.

Clanse 13—(Delayed registration of
births and deaths)

MR. DEPUTY-SPEAKER: Shri Shiva

Chandra Jha. Are you moving your-
amendments?
SHRI SHIVA CHANDRA JHA

(Madhubani): Yes, Sir. 1 move:

PI]I.“ 7, lines 8 and 9, for “on payment
of such late fee” substitute ‘“‘without pay-
ment of any fee.”* (23)

Page 7, lines 19, and 20 for ““on pay-
ment of the prescribad fee’” substitute *with-
out payment of any fee.”” (24)

IerE WENEw, #® fadas W
iR 9 owsgr € wmr @ f oad
R &g w1 g fegem A
g oF wegt A, i g ww
¥ ag ot qar TEf & fF ww FEawr wew
g9T | FIT ATT TAT FHA § G qOAN
ATE R FT FF G0 gor ? #1 (e
A M AT e ¥ WA E S
FTee W€ § 9 %9 § @R A9 8,
afeF uF, <A 9gH TAET I AT
a1 | At qga-dr weTd § )1 gafac ag
fat =gy &1 WU oY woOlew § 9 T9-
frw § fr e dwer g, 9%
foegre grm, ga% AY Swa T
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B AR UF-gEl #1 @A S, I§ W
FET X FT AN FATA § a7 wAfAA
TF A ag 39T @aX HOT WR gEE
T R F1 A NI § A F qm@ar g
f& frme femr w17 Wk st G
“fazurse Bie wis oA Y @& faar
a7 | afg 3T F& @ FE waHt gax
T g, TeErwAR, SRR A Wi w7
gfear o R ¥ T FaT § @ 39 0%
FTET TE gAr [rfEw )

T TEH ¥ 13 ¥ ga-awy
(3) & st ¥z 51w ' Fewrges A
T aww TG & & gwwar § 9 5@
fosr &t fer @ wa¥ o7 fee 78 s
wiae & wrgar § & “faamree ¥
w1 AT S T faar s

ot Ho WMo &l (F9T) : F 3w
durEA FT F9GT F@ E, WX F
qId ARG JAY S F eqvAw F o@rAv
qear £ 5 @ & s=dtam & fe
Td W g AfFT @ oF @are
arar @ & ot wfefedz & 71 ar
ferar &Y €ar 1 &Y AoET aWT A
¥Fm @ § O 9AF YemIww &
gaTw wrar & At a9 afefede wiva )
wq gAr AW F w1 T=A7 G2T v g At
IuFT AW TG famn wmar §, @l @y
forar orar & f5 @+ dar gwT AT wEay
dar g€, g =1 gur av gy dav gd
o g e fF 3w qTH AW AT &
@t gff ad afefede & #E am &
faar Qar &, FfF A A [T H
omar &, & 77 arfad ¥ & fag v
am & W AT § 39 A gAer
T ggar g1 @Y & AN Y ¥ AT
wrgan § e 2@ foesa &Y A% WA Fw
FETARY §1 AR e A A A
wrfge 1 uer ¥ fag @ Sifaw afefede
whra & ag 78 famar @t ¥ & fo ad
afzfete @rsY | ad glefeve faer ar
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TEHI G AT WA B, MR wTE gAY
IaFT 71 347 ¢, A fawwa 1t & #ifE
Fa¥ amm at faar 7gf g

SHR! K. S. RAMASWAMY: The
object of the Bill is to have compulsory
registration of births and deaths. For
delayed registration, we have prescribed
certain fines in three ways: for delays of 30
days, for delays of one year and for delays
of more than one year. We have prescribed
certain fines for these delays, but the actual
fee will be prescribed by the rules. Here,
the hon. Member, Mr. Jha, has moved an
amendment for the deletion of the late fee
up to 30 days, and by another amendment,
after one year. But for the fee between
30 days and one year he has not moved any
amendment. So accepting his amendments
would be meaningless. And the fee also
will be very much less.

MR. DEPUTY-SPEAKER: If you
accept the principle, the other things can
be done later.

SHRI K. S. RAMASWAMY: We are
not accepting the principle. Itis only a
very nominal fee.

SHRI S. M. BANERIEE: Sir, there is
one difficulty, He has not given us any
explanation. There is a basic difficulty.
Now, you are not serving the Government
even as a Deputy-Speaker. But Government
servants have to produce a certificate. You
need not produce a certificate. The whole
thing is, they have to produce a certificate.
Whether it is a boy .or a girl the name is
not kmown at the time of registration.
Later on, when the name is given, the people
do not accept it and they have to file an
affidavit. This is a very serious matter,

SHRI K.S. RAMASWAMY: In clause
14, we have provided that where the birth
of any child has been registered without a
name, the parent or guardian shall give
information regarding the name of the child
to the Registrar within the prescribed
period.

MR. DEPUTY.SPEAKER: I shall now
put amendmenis MNos. 23 and 24 to the vote
of the House.
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Amendmenits No. 23 & 24 were put
and negatived.

MR. DEPUTY-SPEAKER: The question

“That clause 13 stand part of the
Bill."

The motion was adopted.
Clause 13 was adopted to the Bill
Clause 14— (Registration of name of child)

SHRI DEORAQ PATIL (Yeotmal); I
beg to move:

Page 7, line 30, add at the end—

“and shall give free of charge an
extract of the particulars 1o the person
concerned”

T A aga @ T § AR
R g | AT 14 F yarfas e T
o AW WIF FI5eE FT osrqraw fear
a1 §, W W FqT T o= ow-
& & qUE g, Y g4 37 I
ATH qAT AW FLH KT AT FEHT T, Av
IAFT @R AL & AN ) AFE 8 6
9 FY @ T WA A FIAT || A
aEqr g @ FEAT I F AR A agr
ofeF1d AT & a8 Iuwy whe T
affTcwama ¥ ag SN T@ g
agT fF IUeqe AERE W9 e 12
Fafed

“Extracts of registration enfries to
be given to informant: The Registrar shall,
as soon as the registration of a birth of
death has been completed give, free of

charge, to the person who gives informa-
tion under section g or section 9..."

FfFT 14 § 78 NatwT 78 &1 afag
AT e §
“and shall give free of charge an

extract of the particulars to the person
concerned™
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[Shri Deorao Patil] 2 fr fow ot o @ o faw 9w
A FT Aged qga a®A § W IO Ay @ @y Gvaw @ W% a9 qfefebe o

Wz 39 fa=r Tifew | gafac a=
gorgw g 9 ¥ Wmww g 5 wmAw
o S fwar 91

st ®o Wlo &AW : IYISTH WEIRF,
Wi agagrar g & -

“Where a child has been registered
without a name..."”

FEHT AT wIHY oq GaT grav § A
ST Y A TG W@ 98 o 6 femas
ey & fe g~ oftor § % 7 @@ -
FLT TN § | W ATIHA ATHY-
o & o ¥ forr @ s v aga
AT FY AT §, IAE AL AH AT
& oo wga & ol e T #Y darew
feram & e gd @ S aw F
miwgs uw fafma @og T ax F 9w
F q ¥ gEar 3 &feT ¥T FEAT 0
& fF 7 At a1 & AT o g, TE A9
& & | TEr & g 48 5 Y2 # =
AT S} AT AT gE S fzar o =
dar @ 78 gET @t AWen € & g
| safar ag agr wdafafes § )

MR. DEPUTY-SPEAKER: You have

emphasised the prevailing custom in your
area. It is for the Government to consider.

SHRI S.M. BANERJEE: It is a very
serious matter, Sir. Four children bom to
my mother survived and she named them
Ram, Lakshman, Bharat and Chatrugna.
My original name was Chatrugna. But in
the school, nobody could pronounce my
name and ultimately I bad to change it to
Satyendra Mohan.

mAidsmEmifF AT R e E fF
qw #4421 g @ Fg1 a9 F a9 w0
@ g dar g °1 @t wewn A dar g
qT | UF A9 999 F1 48 A W
wewT a1 gaAT | gAT axfeendr § fE
1§ woieT T8 ¢ gaIR 3w ¥ wafaqa

faerar & 9o fat oz faar s 2 fo
A9 F1EeE T B Jrgee ¢ | A
gEa o a A qEw W A 5 faw fam
ag 91 gu 99 fam w9 A A @
marar 1 wafar & wgar g fFoag am
W|EF F dfeew fefmpedr § 7R
WH WEET §@ & fag o =
T | ww ag e g

“the parent or guardian of such
child shall give within the prescribed
period give information about the name
of the child"*. Then it is said: “from the
statement of the individual or statement by
the medical practitioner®’. In the absence
of a valid document like the school Lea-
ving Certificate or a Birth Certificate the
Certificate of the doctor will be regarded
as correct, I may say that I am 35
years old but the doctor my say that [
am 46. One day a crazy doctor in an
ordnance factory certified every appoint-
ed person as 35. Even a worker aged 20
was certified as 35. We had to refer to
the Home Ministry and get it rectified.
To eliminate that difficulty let them have
the rules framed like that.

SHRI K.S. RAMASWAMY: As soon as
a report is made abo.t the birth of a child
an extrect is given by the Registrar to the
person concerned. When the child is named
that person reports to the Registrar and the
Registrar will then make an entry about the
name in the same extract. So there will not
be any duplication. with regard to framing
rules the State Governments are given
powers.

MR. DEPUTY-SPEAKER: If you
accept the suggestion made and if you want
to incorporate it in the rules you may give
an assurance that you will direct the State
Governments. In that case there is no diffi-
culty. You must commit yourself on this
position if you accept the contention of hon.
Members.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Why
should anybody commit himself, Sir?
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SHRI K.S. RAMASWAMY: We have
given powers to the State Government to
frame rules. The State Government will
frame the rules and they will also consult
us.

MR. DEPUTY-SPEAKER: They will
consider the points raised here.

SHRI K. S. RAMASWAMY: Yes.

MR. DEPUTY-SPEAKER: That is all
right. I shall put the amendment, No. 12
to the vote of the House.

Amendment No. 12 was put end negatived.

MR. DEPUTY-SPEAKER: The question
is:

*“That clause 14 stand part of the
Bill.”

The motion was adopted:.
Clause 14 was added ro the Bill.
Clauses 15 to 22 were added io the Bill.
clanse 23—(Penalties)

MR. DEPUTY-SPEAKER: There are
some amenmdents to clause 23,

SHR1 DEORAO PATIL: Sir, I beg to
move:

Page 10, hine 3,—
JSor “fifty rupees™ substitute—

“twenty-five rupses” (13)

DR. RANEN SEN (Barasat): Sir. I bég
to move:

Page 10, line 3,—
Sor “fifty rupees™ substitute—
“on¢ hundred rupees”  (19)
Page 10, line 16,—
for *‘len rupees” substitue—

“fifty paise,. (20)
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SHRI SHIVA CHANDRA JHA: Sir,
I beg to move:

Page 10, lines 7 and 8,—
for “fifty rupees™ substitute—

“one hundred rupees”  (25)

Page 10, line 12,—
Jor “fifty rupees’ substirute
“one hundred rupees’” (26)

&t d aifes :  IyTee wERy,
T AT 23 ¥ &Y 50 7 F FARD
&1 wifas fFor mor @ SRR =AW
ToH WATHT F @T 25 WA T
gwE far g1 = e ¥ e
¥ area #g famr gor g fs s
gt fafeem wafs & ssx o
B WYY a9 & TH AT JG F q=T o
dwig £ a1 9 & waar sfoer 48 aar
gar ¥ 50 Ty gEi FT gon &
avit oy f5 & werdT 25 wed woA
FHEHE F FTU FT TG E |

IS HEITT, AL AGAT I
Foq@i @ W ¥ 80 wfgwa s
gra & @Al & A SAwr srAger
UF WY T § W F g & e ar
f& 9w F9 23 & W#EEw YETSE
v § R 9T 3G T EY 9T @
Y 99 9¢ 50 ®9¥ qATAT foFar S ar
¥ Fgar & fe g wEr A 25 WY A%
fear s

v 8(1) (1) ww (g §) foreit
wife # ot aedee ¥ ow@T g 9w
9T qg v W dww & fweET
#1 forierd st @ fF famrdem fs
ATHT GAT & A1 wEHr gE | AU gwia
ug a1 fF % fag a7 & 1€ o =
mIAT AT §& | FE W UEeE AT
e 71 9% | afew qw fF dam
8 w9z gar § % gmfes sy«
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[= dawm arfear]
Y HIeE €T A qTET NI AN ATH A7

TTEIGRM 3§47 | ¥ gWE w9Y
gt fFm mar fr gga & drfad &
fat ot aT & Gzwe ¥ fau g gTeR-
T gErd F@ OF1 grfaew gEr
afeq |

Tq aaa w23 ¥ O ;oA
oI S AifaF gaedy F1 d@T gu oA
femr g 550 wo@ & a9 guix A1
Y 25 700 F A0

DR. RANEMN SEN: The provisions
of the Bill which we are now discussing
show that even a good Bill, an important
Bill, in the hands of certain partits or
governments, turn into a very rigorous
penal measure. The main object of the Bill
should have been to educate people, to
persuade people 1o go and register births and
deaths. Instead of doing that, p:=nal
measures have been brought in for non-
compliance with the provisions of this Bill,
Thanks to 22 years of Congress rule, an
overwhelming majority of the people
living in the villages are still illiterate. First
of all, you penaliss the people by making
them or keeping. them illiterate. Then,
taking advantage of their illiterary, you go
on further penalising them for non-fulfilment
of the provisions of the Bill by informing
the proper authorities of birth or death with-
in the prescribed time. This is not the way
to do things. The people should be educated
and persuaded to comply with the provisions
of the Bill. They will do it if they know
that it is for the good of the country. I
hope the hon. Minister will consider the
implications of the penal provyisions and
withdraw them,

st fom v Ay ;. SUTSTE WEIEA,
FATT TFE 23 YIS § wwElaa g
gai qgarar a1 g 5 fFa faoa gredl
g |y

Fard 23(2) H &9 10 9T Ug T4-
s T § e St e ar et
grm @g 99 wWIT 39 wweT wam,
IaET A fgary ag wEr Fm 1 ag
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FETY FATO g SR FE AT gy
g fF ag aed Y § oot T3 F Ao
T 9T 9 A FW A FgEHA X
AW g A IEF AN IS E fw
i faari # ar qurET ¥ A I
FHAN §ag W g G wF gEfag ¥
W I T FAL A 98 F@IF
o a1 ga-foeee w fand 1
fFata@ & v & foar st
Wt @ KA FIT FE E 99 qF
I FW FA § ged 4t ¥ FW FL 1 I9-
faq oz wrasgw § fF ot s m
gaifaeere a4 a1 €9 fawee FE@ A
Andde AT AT A AuAgH F1F F
T F X SHTC H@T £ q7 IaHT g1
fraet =rfge 1| g8 @re wfge & aman
g 5 9g 7o s ¥, 9oy fasderd &
T § WY TgddE 1 ST ag qa-
d9z agfeg 4@ F@T Wige | 39 a@
Y Avdae a1 gedt # g ThRa @
FT §%T & AT gafae §7 w0 witede
gra ag 9 g 5 99 oT 97 S0 '
gafaT g9 & 100 wqar- gaia fRar w7
AR WAT AZRA § FF AV qAHT | a8t
A 1 AT AG & | TR SETEA
A safaa & sgar g fF e
qT FHTAT 100 T & |

&t ¥y qifes : sw SfwfarT a1
afaar )

st figaa A #1923 & wa-
FATH 9 A garaT ¢ | SEH e
AT wa-oege F 9 gt 71 am &)
# stigan § fv ag gAfaT 100 %0 Y

T @A FATH 23 FT GI-FATT
(3) %1 vaH gz & fF o Afewer Trex
T AW AT AIHY FT HES H@T B,
w1 gt 9% AT 41 7T 1 @A F A,
T ag afefmde a8 Far & @ sasr
1 g1 & St | 9g ww-g0A 3
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fear 1oy , v g gty M aw
fadas & srga 99 9T 50 ®o gAFN
& aFar § 1 & gaw) A 36 w9 H |
g dar gy w7 ww §, fF e wed
fosiardt & wrmT @) 99 99 weEt
MW H ) g A g oAE
AT AT, T INEFT FS g @ar
fF ag afefede 21 ag 05 #=
1o, feq @@l & e, WY
gy gaaT afefpde 7 ar ot ag
WY Fdew ¥ Iy gEdr g1 99 A
50 % F A A aa @t wf §ag
T[T FT & | O T F AL AW

100 Fo gafar frar s =i

ft ] ™ (Fhrer) : uTEny
wgraa, oY wiede 1 qfew § wwEm ar
# SFY @Y FT@T § | W a% =
23 %7 gFaeg g, 999 fear mar § 5 Ay
Y */(a) fails without reasonable cause
to give any information......" T
TET o B oo T oW o
gmamgad ™ ) w o @
foelt T 2 fF *YQ alx 9x &0r woAT
AT T FATEAT | WX IAH FAL JAAT
HTH 59 0¥ (X AW TUAS FAAT §
@Y awwar g s o1 g o o &
IaF Gy FEY AZEE gAT 1 A frEws
W A Far froag w9 A g g
Hfer oY aew 23 § SEYF gE-¥RE (T),
(f) & (dt) =1 www  fEh
wifeae & =g §, IIET graeq yizde
fefm a &

ot frawexr AT iTEd A O
HateT 741 &, 98 & qI-Fr q¢ formd
e & dn T Fra@ g

ot @R W gt aF Faw w7
wrry §, A% @t ¥ S FEE I9 9%
g% 1%t A g AfeT ot aw
¥ 53 fufed7 w1 svFw §, =gt o 50
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%o gAMT FEAT ST AE 1| IEET A
25 woar & wifgy, afew € aF A1 5 To
T fear s =gy |

ma A e & fF dF FY ogae
fFar a1 | S\T BMo WT ATAFYTR
oI @H & TIRAAT HT AECE § | §E-
fag o A% X gER & AT T
o &t aga sqrer gt ) gEfa aEt
9T 50 ®o JHTAT AT AT § FHH! TG
93 25 %< fiar sma, afew 5 To F fagr
SITT Y AT o |

=t gEHITR WY @ IYTETH AL,
w23 S I@ FEr TS E ag Ad
U ¥ 7 "I | IR F 8 WX 9
¥ 919 E¥ ¥ ug T °rf fF 9T FT @Y
TET ATEAET B, S FAl § IAFT @EL Y
=1fgy | AT 9g A€ [\ § &Y 99 W
50 %o aF HIM E &wAT & 1 FEL oY
o g, fomy e ¥ s §
T fFAT § a1 AFTETET AT 8, 99 T
AT 50 To aF AT {1 aFar &, Afeww
arfra oY &, e gifeges & o=
darguT & ar wE WU, 77 ot T
afefede 7 3 @Y 3@ a0 50 To gHiAT
B aFa | IOF A= F @A w=Ter
g ¥ FAWT A q@A 9T A fedr
wIEHT #7110 To A% T FAIAT AT qF
aar g | 7 efter & o wg 9T 10 %o
AT gEt g 9T 50 To T, AR T
Hfswer ATFAET §1 M1 9T §T $15 w<wt
A,TETE T ARG 9T WA A
F FTU AE & | @ A@ ¥ ST BY
farer 2% 1 1 ord 7 & 1 W aw g%
firelt wr=a ® 59 WX WO AT & 44
Y ot Afy  vuF forg 3w 3 Sfe A
e Er & | o @ Hogmar
I Y, WX FIE T WO AR
ag qgr-faar st Y, @@ &Y 7 awE
¥ wrar & f& gwar 50 o ¥ e faar
w1d, ®1§ frew g, WA K, ol wed
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[=7t gesfEe srea)

o= A O §, Tt R Tw
Ty qw A w7 arg L, AfFT W F
A1 & fow ot gve &) suaewy Y w5 &
AT ) A a5 ag e A
gAT wifgr | W Rw @Ar 1 g @
93 W19 5 a1 10 ®o WEA, I9F AE
ST ATIHT FTH 4 IX a9 H7 ghHe
ATHT ITIET 398 T qFA §, ACFT TE-
T § ATET 39 TE@AT IfAT TG |
oY qifes ¥ Y 25 ®o waT §, ¥ A

ot wgwa @ g 1 & 5T 10 T § w
a3 # faawa &) o7 T2 § wifsdz qmx
FaEt 25 frar s AwaAT 0

SHRI ANANTRAO PATIL (Ahmed-
nagar): I am very sorry that the persoms
responsible for drafting this Bill have not
taken into consideration the conditions
prevailing in the rural areas, There are
hundreds and hundreds of villages in this
country from where people cannot easily
reach the taluk town or district town for
registration. It is patural for them to take
at least a week to go and register. The
conditions may be such that ths husband
may stay far away from the village and
suppose a child is bom in that house, for
that man to reach the Registrar’s office will
be very difficult. And suppose he fails to go
in time and make the registration, a penalty
of Rs. 50/-will be imposed on him. This is
doing an injustice to illiterate villagers and
trible pzople who are living in remote vill-
ages.

What has been dons here? There will be
a pemalty of Rs. 50/-if a person fails to
make the registration, but a penatly of Rs.
25/- only will be imposed in the case of a
Registrar or Sub-Registrar who is an educat-
ed person, who is a responsible person and
who has the duty to do this. This is a great
injustice. '

There is a provision that the registration
should be done by the oldest man. Suppose
a child is born posthumously, and there is
no relative. 'What will be done in that case?
There must be some provision for that
also.

SHRI K. NARAYANA RAO (Bobbill):
While I share the sentiments and eaxieties
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expressed by my hon. friend, I feel that this
is largely misconceived. 1f we read the
clause, it will be quite clear. It does not
say that each and every lapse is going to be
penalised. The Bill says, “...fails without
reasonable cause’. If a person fails but
establishes that his failure is due to certain
valid resons, he is not going to be pena-
lised. So, many of the diffizulties will be
wiped out.

Secondly, only the maximum penalty has
been specified. The penalty is to a maximum
of Rs. 50. There is a large amount of
discretion left with the p=palising authority.
It may be one rupee or two rupees depend-
ing on the circumstances and the other
factors, and care can bz taken at this
juncture.

st st Maw  (JvEhg) @ FTeqy
AERT, T AT ¥ HAT HTAAT Gt
Fggara ax wafa 7t ¢ fF afz #r
o FT WA AT W, 4T dar @ AR
afs qa¥ T2 I7eF gEmm fedt & Qv
gRargg At g et s a2
%, @A IAF FAX TN WX JAAT
frar sma 1 o7 &F T 1 W S T
W #) feafq ag @ fF O & wrd s
g % ux a9 § A 7% 9% § fF o
Wt w7 &, faasr oifwansie aw s
2, g wF & fraet & & fasd S
w TR g A & T wwwn
W FATF I N F A% AT R
F aCF & B T IS AET AW ATA
¥, agrer & §, aardt @47 § 3w qm
FY sl aga ¥ fog 5 w7 s
qra & war § =T afz frat &t dargw
AT GG B FIAT TG T AG & T
gt frar e st wfesrd w
IO TAF TUAE FAAd A faAr A4 A
gt orasrd f&d go, faam |l #r aar -
STANTAT & W3NG FOL T, FAET 7R
£q&T Tt g g fF A aeoard
ga ) W RS sm A e
@R ¥ 9 g TAFE A 7R
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qIT & q19 GAF FEAT O A AW Y
7g fag T qRar ¢ f IAaY a1 oAR
Fwal A GEi-Fet afafq @, ST
Gar s # gfgar g1 @ FEA R
wuar ag 78 & 5 Qg vy frar g
AT € FAMNTATY | Jg B 290 A1 X
T W EF aifes a1 IAE 9T W
faeirrdt et it & fF ¥ wmw aR
WA g W I e )
AT 3 ¥ YA-gF & A1 & A T W
Ter a0y g s Sfee w1 @
gro gAiT & 5 ufy owmw el =@
g Y arwr frfem w0 & &7
Tifgd | mRr Ew FHE O WA
wigERr AT =ifgd 1 aw ¥ I I
HITHT §T F WEAATHT FT /G FEAT
aifgd | oy gdl F Al A 9y faeme
s fFY §, S9FT WO WK FAT
wrfgd #X WX A §U TH S w6
a1 &7 w40, AT F wrow wden w7
g1

SHRI JAIPAL SINGH (Khunti): There
is no quorum in the House.

Registration of

MR. DEPUTY-SPEAKER: The bell
is being rung. Now there is quorum.
Mr. Visakhapatom.

SHRI JAIPAL SINGH: My arithmetie
is not bad. There is no quorum.

MR. DEPUTY-SPEAKER: It bhas
been now ascertained that there is quorum
Mr. Viswanatham.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr. Deputy Speaker, Sir,
the process of making everybody in this
country a criminal must have some limits,
Every year, on an average, I believe there
are at least 52 lakhs of births in this country
and they do not take place all in cities
where the householders are educated or
literate. Therefore, it is reasonable to
presume that 809 of these births take
place in villages and the averag: literacy
is mot more than 24-25 per cent in this
country. In these circumstance I suggest
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that the Minister should consider the
omission of the provision regarding fines.
Here everybody in and around is made res-
ponsible to give the information. I can
understand if this duty is imposed upom
some literate people who have already been
accustomed to report births and deaths.

A birth should be reported. Supposing
by the time the birth is reported and by
the time the person walks back 4 miles, he
finds the child is dead, again he has to walk
another 4 miles to give this notice. In some
cases the village officers are not present.
There is a group of villages in my part of
the country where the same villages officer
serves three or four villages, What I would
suggest is that you give a period of train-
ing to this country, first restrict the fining
process 1o responsible people and educated
persons and exempt others, in the present
stage of education in this country.

SHRI S. M. BANERJEE (Kanpur): I
fully support the measure. Let us assume
that we are discussing India as a whole
where 75% is the rural population. Com-
pared to such vast population we have
5 or 6 lakhs of post offices. If you want
them to send the information in writing
or post them, that will not do. It has
been provided here in clause 23(1)(c) that
any person who refuses to write his rame,
description and place of abode or to put
his thumb mark in the register as required.
by section 11 shall be punishable with fine
which may extend to fifty rupees.

I WEIRY, TH IH AW W
qaTa & a1 ¥ gaan §f FgA0 & f6 g
F qM ? am Aoy fF & § Ao
4t 8 1 ow avEr 99 T g1 F feer
Y %g T aFar §, FrE a9 ARG wH

foad g & gaar fasar g9 e

oTer & At & et cenfer & 9T &
w7 Sifaw fe S $ g @O
gramt &1 SR ®aT Y saear #
g & o FHAr § | gEAr A ¥ qw-dw
far a7 a%3 § 1| TorT 4t grew WA
gamdr g dram fem o awar g7
9gY FAT § A7 UgT Sar a1 WK W
W g ¥ vaT gy & e wad w@y
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{Shri S. M. Banerjee]
feorst #Y @a< A § fF et wT
q&FT 927 gAT ¢ | T QAT AT §U AT
oy & ax AWl FY ATGA S T §
fs wof 9 ¥ sEwT dET gAT R A AN
o §F FACEEE g FET | 79 e -
T TG A HE A9 g AN & fAw
darc &1 WL AT T PR FA
¥ EHTC A a9 A TEC I T BIEA
g wifgd 1 afe guaT 3 § worg 30
R AT A S§ 9T wIEA A g
=ifad WY T F /1T FL G A/
ot ufyr § S99 "WEr F7 FT A
wifgd | S gaws w9 0§ R oI
gaar & Tfgd 0 Jhr Fe s @
T FaEd A8 F0r AT afz
foelt & fFet ®ramEw I @ W @,
AH-IF g ol § S 99 W =
Y wrET S fegr omar @ v &g g
wom 5 =g a=ar a1 fean 5 ==
WA I T AT U TN FAF FT w0
g ar ) WedHt 9T ¥ 9@ @w g
FEH WA GO §oar I &
St g A ¥g wET A I9E aar
FT 9IA( | W AT WX WG qAET
FY 7T & & agd waw g |

SHRI K. S. RAMASWAMY: Sir, as
regards maximum punishment, it is not
necessary that maximum punishment should
be imposed on poor people. The econo-
mic condition of the people will be taken
into consideration by the Presiding Officer
and the minimum will be imposed. Regard-
ing Sub-clause (2), the Registrar and Sub-
registrar are all officers and they will be
proceeded against departmentally also; in
addition to the departmental action this
fine has been proposed.

In sub-clause (3) of Clause 23, regarding
medical practitioners, we are fixing the fine
at Rs. 50/- as in certain other cases. In
Clause 24 by which the offence can be com-
pounded, the maximum fine is fixed at Rs.
50,-. Therefore, there is no use saying that
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it should be more than Rs. 50/- I think
this is reasonable...(Interruptions).

DR. RANEN SEN: What about 23(1)?

St o o & (F4w) : ¥g G
FOICAG gAT | THA Fg AAT R fE
G FT AT Y a7 Y, I A< FL | AaT
& =Y aoil & Fgr §, IW EW F AT
ST TR FFAT AL, @ W
3g 4T &Y qTTH AT T AT WAL A F
ok wrieTr ¢ gEd uieHe s wifgw
e ax w1 90E o Fedre st sfaen
22 fggmm ¥ a9 #1 9 9aF da
BN & AL 3T AEA F 1T T A g
zafqe 99 IEFT A4 TE A9, qq
zfaar 2 € sy | wadHE &1 samar faR
& FE Aifg AR Iw oa@ F AW
AT T1fgy

MR. DEPUTY - SPEAKER:  There
might be some force in all these, But it is
for the Government to consider. What can
I do?

st 7o wo @t : faggram ¥ ag
aw qrg § & gsar dar % FaE
S & g | g Sar g 1 QT
HIq ¥ F1E qed sqAr AT §1 awenn
o1 4T 37 & faq srar ?

MR. DEPUTY - SPEAKER: I have
called the Minister mow...(Inferruptions)

SHRI TENNETI
One clarification.

VISWANATHAM:

MR. DEPUTY-SPEAKER: Clarifica-
tion you can ask for,

SHRI TENNETI VISWANATHAM:
There are quite a number of people who
are going to be fined. What is the order
in which they will be fined—failing (a),
failing (b), failing (c)—or, will all of them
be fined together?

SHRI K. 5. RAMASWAMY: It is not
for delayed report. There is another clause
whcre one fails to report.
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SHRI P. RAMAMURTI
What is the difference?

K. 5. RAMASWAMY: Under

(Madurai):

SHRI
clause 20...

SHRI TENNETI VISWANATHAM:
There are quite a number of people who
are made responsible for giving the informa-
tion. Will all of them be fined or some
of them will be fined and in what order
will they be fined—regressive or progressive
order?

SHRI K.S. RAMASWAMY: One is
where one fails without reasonable cause.
One can explain always why he has
failed.

SHRI TENNETI VISWANATHAM:
Quite a number of people are made responsi-
ble.

SHRI K.S5. RAMASWAMY: Sub-
clause (b) says:

gives or causes to be given, for the
purpose of being inserted in any register
of births and deaths, any information
which he knows or believes to be false
regarding any of the particulars requir-
ed to be kmown and registered;

MR. DEPUTY-SPEAKER: When
this Bill was debated on the Ilast occasion,
1 said that more care should be taken while
drafting this measure. I had made that
observation. It is now for the Minister,

SHRI S. KANDAPPAN: How far
has the Minister complied with your observa-
tion?

Division No. 18]

Ahmed, Shri J.
Banerjee, Shri S.M.

Bharti, Shri Maharaj Singh
Biswas, Shri .M,

Deb, Shri D.N,

Ghosh, Shri Ganesh
Gowda, Shri M.H.

Goyal, Shri Shri Chand
Jha, Shri Shiva Chandra
Kandappan, Shri S.
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Krishna, Shri S.M.
Kushwah, Shri Y.S.
Mangalathumadam, Shri
Meghachandra, Shri M.
Misra, Shri Srinibas
Muhammad Ismail, Shri M.
Naik, Shri G. C.

Patil, Shri N. R.

Ram Charan, Shri
Ramamurti, Shri P.
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SHRI S.M. BANERIJEE: I want some
clarification. We have crossed fifty and
there is no risk as far as we are concerned.
But we are passing this legislation for the
future generation. Let us...(lwferruptions)

Births and deaths Bill

MR DEPUTY-SPEAKER:  Pleass
resume your seat, The question was raised
not only by Shri Bamerjee, but by several
other Members. Shri Viswanatham pointed
out, When the Minister has replied, he
has taken everything into consideration.
That is my presumption. Now, I am going
to put to vote all these amendments...(Inrer-
ruptions). 1 am putting amendements Nos.
13, 19, 20, 25 and 26 to Clause 23 together,
unless somebody wants me to put a parti-
cular amendment separately.

AN HON. MEMBER: Amendment
No. 13.

MR. DEPUTY-SPEAKER: Amendment
No. 13 is by Shri D.S. Patil.

AN HON. MEMBER: He says he is
not pressing it.

MR.
moved it.

DEPUTY-SPEAKER: He has
I will put it to vote.

The question is:
*Page 10, line 3,—
Sfor “fifty rupees' subsritute-
“Iwenty-five rupees” (13)

The Lok Sabha divided:

AYES [15.01 brs.

Samanta, Shri S. C.

Satya Narain Singh, Shri
Sen, Dr. Ranen

Shah, Shri T. P.

Sharma, Shri Benishanker
Shastri, Shri R.

Shinkre, Shri

Sonavane, Shri
Viswanatham, Shri Teaneti
Yadav, Shri Jageshwar
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Agadi, Shri S. A,
Ankineedu, Shri

Barua, Shri Bedabrata
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bohra, Shri Onkarlal
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Choudhury, Shri J. K.
Dasappa, Shri Tulsidas
Desai, Shri Morarji
Deshmukh, Shri Shivajirao S.
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, K. R.

Gavit Shri Tukaram

Iqbal Singh, Shri

Jadhav, Shri Tulsidas
Kavade, Shri B. R.

Khan, Shri M. A,
Khanna, Shri P. K.
Kinder Lal, Shri

MR. DEPUTY-SPEAKER: The result*
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Lakshmikanthamma,
Shrimati
Laskar, Shri N. R.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram
Chand
Mandal, Dr. P.
Marter, Shri Bhola Nath
Masuiya Din, Shri
Mishra, Shri G. S.
Naghnoor, Shri M. N,
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy. Shri
Pramanik, Shri J. N.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Ram, Shri T.
Ram Sewak, Shri
Chowdhary
Ram Swarup, Shri

of the division is Ayes; 30 Noes: 72,
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Randhri Singh, Skiri

Rao, Shri Jaganath

Rao, Shri K. Narayana
Rao, Shri J. Rampathi
Reddi, Shri G. S.

Roy, Shri Bishwanath
Roy, Shrimati Uma
Sambasivam, Shri

Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwipayan

Sen, Shri P. G,
Sethuraman, Shri N.
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri Naval Kishore
Sheo Narain, Shri

Shukla, Shri S. N.

Shukla, Shri Vidya Charan
Tiwary, Shri D, N.
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

SHRI DEORAO PATIL: [ beg to move:

The motion was negatived.
MR. DEPUTY-SPEAKER: I shall now

put the other amendments to clause 23 to
vote.

Amendments Nos. 19, 20, 25, 26 were
put and negatived

MR. DEPUTY-SPEAKER: The question
is:

“That clause 23 stand part of the
Bill.”

The motion was adopted.

Clause 23 was added to the Bill.

Clause 24— Power to compound,
affences)

Page 10, lin: 26, for ‘fifty rupees’
substitute “one hundred rupees’. (14)

JUTSTE  WEEq, A g wWiEd
AT FTFPSEFH T TRAL 1 g
gy & fr g A efe § mF gl
FHAMT F1 Afaser W F AR ATA-
for & samaT §1

arF wfafafa & =it a1 sfassr
wWEr g A sEar & oY wE=Td
afaesr warer &1 9w 23 Aay ) oSt
€ ot Woere a1 So-dfoe s ar
geg ®1 o T s d a1 A
FT@T § TEEI 25 T AT W AT
URiE Tvﬁ g g WY A TR
FL@ § a1 IFFT 50 WA gwlAr
T 1T ¥ FATT FE F a1E, 01 FW

*The following Members alio recorded their votes for AYES: Sarvashri H. Ajmal

Khan and D. Amat.
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Tifaw @7 ¥ qr A1 wfgwrd FaIE
FHFWT § A7 50 TET I T A IW
e g AT 1 R oggy & qarw &
59 3 ¥ 70 F1 gamw g, anfa¥F wd-
qU & AT €T A A1 7w 2w H 80
sfagq swaT @t g 9ad & 50 wiwww
ST # U 1 wqA ST 9T Fewdt § |
98 F13T Fq F44 & o T8 @
IaF! qfrde @ 9 ag T2 Afew
S wHIK AT & a1 w99 § 98
I FIEH FLA A 2 X A AT FW
FEATIE BY FIAAT | FHT GfFemat 7%
FEA I § A AW F¥W FINIE
g o | R afae & sy fF S0
TqY T T § 9 50 wq¥ Y qger & WA
8 TR YA AT § A 50 T GET ¥
oFa § 1 AfwT F7 w2 § e s@
& T, AU q99 Ay § oY Wy qav
ar grfge | A wedtfen fewd) efg
it forem & SEE 9g ATC TRifET TE w
e 99 g8 ¥ wWIEA g1 SuH
&5 3 witw war & wfgy, W aw @)
g) so#e g A9 sfmwdw F Al
Sefrges g g ¥ At A ad @t
fegges @3 @ wiag 50 &
Ty gux fom 100 w1 wifgsw v
aifen, ag ¥ HAaA &

15 hrs.

&t e e gy faeee oifew
F oY gave T § F guer 4w F@
g foeex aifesr & 77 +ff o fo o
SY gAY A @ &, a8 FaA Afgwfat
QT AE W wrg afew s Ao §
7g A afg #r§ g F@ &

st T qrfes ¢ #X ogor & FaTar
fe amfer & aow § @R £33
€Y AT | I OF TAAT THT g AL
&1 & ag =% g At o

VAISAKHA 17, 1891 (S4KA)
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st st Mae : 917 AT a9 7
9% 1 M9 A T @ R ag
50 ¥7% & 100 ¥9% agr+ #1 ot fawrfe
FC@ § A% AWf@ET g W &arET
s ifF feet amfes & soaw §1
9 wrar § AR 9EF 1T T ST
wfasTr 1 F9d1 § 5 39 sy fean
o7 WOUT F FT FegaT TG AL H
T %Y 39 o U ¥ fawfaw § 9
fFfa FIgagl ==t o 50 WA TF
2 9% KET &Y FFAT § | WIIW F BgwAT
B 9T 50 wyar wfaw & wies @@ &,
9% 9 Tagr W g awar §, g W
HaFar g, 24 & w1 FL 50
AT ST W TGN & 1| WWF FgA ¥
gaare 100 w9ar @ frar 9@ &t @y
arifes ¥ faeg am ot @, o afga
Hag war g, zafeq & sawr fadw
F@r g | S w@ gHiA @ ufw 50 @
g 59 sraw 99 W ¥ fawfawr &
TORIAT FIA gU S50 T ¥ wfew
ofer 78 & o awvd 1 & wwwar g fr
g TR gAW A 8, wiNg ag
wate frar §, & sgw fadw s g1

SHRI K. S. RAMASWAMY: The
maximum penalty fixed for the offence is
Rs, 50. This clause deals with compound-
ing of offences. When there is compunding,
it means there is only a presumption of
guilt and it is not proved. So it cannot be
more than Rs, 50 maximum.

MR. DEPUTY-SPEAKER: The question
is:

Birth and deaths Bill

Page 10, line 26,—for “fifiy rupees™,
substitute—*‘one hundred rupees™.  (14)

The motion was negatived.

MR, DEPUTY-SPEAKER: The question
is:
*That clause 24 stand part of the
Bill.™
The motion was adopled.
Clause 24 was added to the Bill



207

MR. DEPUTY-SPEAKER: There are
no amendments to clauses 25 to 32,

Reglstration of

SHRI BENI SHAMKER SHARMA

(Banka): Sir, I have an amendment to clause
30.

MR. DEPUTY-SPEAKER: That

was
not moved at the proper time. It is not
on record. You are too late. I am sorry.

SHRI BENI SHANKER SHARMA: I
shall just read out from the proceedings of
the House dated 18th February, 1969, and
quote what you have been pleased to say on
that day:

“All the amendments were received
and fresh notices were given. They were
not there before. It is mot very clear
whether they had all been circulated.
Therfore, it is not posrible to put them
to vote mow. So, I shall put the clauses

and amendments to vote om the next
occasion.”

This is what you have said.

MR. DEPUTY-SPEAKER: You are

under a misconception. They ought to
have been revived again by giving notice. 1
am very sorry.

SHRI BENI SHANKAR SHARMA:
You bad said that all the amendments were
revived and fresh notices were given.

MR. DEPUTY-SPEAKER The revival
will take place after the notice. If you
want to say something on the clause, I will

permit you. There is no question of any
ameadment.
SHRI BENI SHANKER SHARMA:

My amendment is to the effect that instead
of the State Government, the rule-making
po »er should be taken by the Central Govern-
ment. I have suggested that the word
*State™ should be substituted by *“Central™
and the words *with the approval of the
Central Government™ should be deleted.

This is a Central enactment, and 1 do
pot understand why the State Governments
should be allowed to make rules. For the
purposes of uniformity, it is the Central
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Government that should have the power of
making rules, That is my only submissioa.

SHRI S. M. BANERJEE: Sir, 1 rise
to oppose this. More powers should be given
to the States.

SHRI K. 5. RAMASWAMY: We have
given the power to the States to frame the

rules. Different systems prevail in different
States. For instance, with regard to the
naming of the child, we do not knmow in
how many days the name is given in the
different States. So, it is better to leave all
these things to the States.

MR. DEPUTY-SPEAKER: I am putting
to the vote clauses 25 to 32, The question
is:

“That clauses 25 to 32 stand part
of the Bill.”

The motion was adopted.
Clauses 25 to 32 were added o the Bill,

Clause I—(Short title, extent and
Commencement)

MR. DEPUTY-SPEAKER: There is a
Government amendment. It is No, 7.

Amendment made:

Page 1, line 6, for ** 1968" substitute
“1969" (Shri K. §. Ramaswamy)

MR. DEPUTY-SPEAKER: The question
is:

“That clause 1, as amended, stand
part of the Bill.”

The motion was adopted.
Ciause 1, as amended, was added to the Bill.
Enacting Formula
MR. DEPUTY-SPEAKER: There is one

amendment to the Enacting Formula by the
Governmeant. It is amendment No. 6.
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Amendment made:

Page 1, line 1, for “‘Nineteenth® subs-
titure **Twentieth® (Shri K. S. Ramaswamy)

MR. DEPUTY-SPEAKER: The question
is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended was
added to the Bill.

The Title was added to the Bill
SHRI K.S. RAMASWAMY: I move:

“That the Bill, as amended, be

MR.

moved:

“That the Bill, as amended, be
passed."

DEPUTY-SPEAKER  Motion

SHRI TENNETI VISWANATHAM:
Sir, As [ said, there are about 52 lakhs of
persons who will be born every year, and
hereafter, on th: passing of this Bill, the
parents children will have to be born each
with Rs. 50 in its hands, the fingers, in order
to pay the fine, because their parents or rela-
tions or their keecpers or somebody else
might fail to report about their birth. This
is the great gift which the Home Ministry
is giving to the masses of this country.

MR. DEPUTY-SPEAKER: 1 am putting
ths motion to the vote. The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

12.10§ brs,

UNION TERRITORIES (SEPARATION
OF JUDICIAL AND EXECUTIVE
FUNCTIONS) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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Functions etc.) Bill

VIDYA CHARAN SHUKLA): Sir, I beg
to move:

“That the Bill to provide for the
separation of judicial and executive
functions in Union Territories, as report-
ed by the Joint Committee, be taken
into consideration.™

15.11 hrs.

[SHRI VASUDEVAN NAIR in the Chair]

This Bill was referred toa Joint Com-
mittee of both the Houses. The Joint
Committee went thoroughly in the entire
scheme of the Bill. After holding several
sittings, this Bill was amended in certain
respects and the Bill as amended by the
Joint Committee is now before the House.
Many amendments which have been moved,
particularly by Shri Srinibas Misra, were
also considered by the Joint Committee, but
none of them has been incorporated. I will
briefly explain why it is so. There is no
minute of dissent and so it can be safely
presumed that those hon. members who
served on the Committee not only agree
with the scheme which is unexceptionable
but also with the details set out in the
clauses.

Mainly this Bill seeks to achieve the
object set out in article 50 of the Constitu-
tion. It is one of the Directive Principles
that the “State shall take steps to separate
the judiciary from the executive in the
public services of the State.” While drafting
the Bill, we have taken most of the provi-
sions from the Punjab (Separation of Judi-
cial and Executive Functions) Act and the
Bombay (Szparation of Judicial and Execu-
tive Functions) Act of 1951. This provides
for the classification of the magistracy into
judicial magistrates and executive magistrates
and investing judicial magistrates with the
function of trial and disposal of cases and
the executive magistrates with the power of
enquiring into and disposing of matters of
a non-judicial character. The principal
regarding classification has been set out in
clause 5. Clause 3 seeks to amend the
Cr. P.C. in the manner and to the extent
specified in the Schedule to the Bill,
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Some new territories were added to
Himachal Pradesh by dividing Punjab into
Punjab and Haryana. Therefore, certain
Acts of the former Pumjab State were
applicable to those parts of Himachal
Pradesh. In clause 6 we have tried to
repeal those Acts so that there is complete
uniformity about separation of judiciary
from the executive. Our intention is, there
should be no difference belween one Union
Territory and another. 'We have tried to do
it by clause 6.

I will now mention some important
amendments moved by Shri Srinibas Misra.
His main anxiety seems to be that none
of the judicial functicns should be entrusted
to executive officers and vice versa. That
is also our viewpoint. He has given amend-
ments regarding the power to take security
for keeping the peace under section 107 and
for good behaviour from vagrants and
suspected persons under sections 109
and 110. He wants all these powers 1o be
entrusted to judicial magistrates. Here his
exception would have the effect of seeing
that 1hese powers would remain with the dis-
trict magistrates and they will also remain
with the judicial magistrates of the first class,
But he wants to take away these powers from
the executive magistrates of the first class.
I would Jike to submit that these powers
are law and order keeping powers. These
are not judicial powers. The executive
magistrate while he has the powers does
not have to decide about amy judicial
matter. Supposing there is a bad character
and a security has to be taken from him it
is mot a judicial function. If a person
who has been convicted for theft and on
whom there is police surveillance is asked
to report to the police and for that matter a
security is asked it is not necessarily a
judicial function, it is more or less a law
and order keeping function which should
properly be entrusted to an executive magis-
trate. In our Bill we have kept all these
powers to executive magistrates and we have
not kept them for the judicial magistrates,

As I said earlier, the Joint Committes
gave very careful consideration to the
provisions of this Bill. We have made
some changes in the Bill mainly to clarify
and emphasise the provisions that we have
incorporated in it. During the delibera-
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tions of the Joint Committee, 1 remember,
there was almost complete unanimity about
the provisions of the Bill and also the arms

of the Bill. I am sure that wunanimity
would be reflected here also.
I want to assure the hon. House it is

our intention that there should be a very
effective separation of judicial functions
from executive functions and if any hon.
Member can point out that in any particular
section or clause of the Bill that is before
us this separation is not being made in a
proper manner and certain functions which
are entrusted to judicial magistrates should
be transferred to executive magistrates or
vice versa, we shall be prepared to consider
that. Is is not our intention to stand on
prestige as far as this particular matter is
concerned, but here we must be convinced
that those functions which belong to judi-
cial magistrates are going to be given to
executive magistrates or vice versa, If
the functions belong to law and order and
if they belong to the executive field of
administration they will have to be entrust-
ed to executive magistrates.

With these introductory remarks, Sir,
I would request this hon. House to pass
this Bill which has been very carefully consi-
dered by the Joint Committee.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
scparation of judicial and executive
tunctions in Union terrilories, as report-
ed by the Joint Commitiee, be taken
into consideration:”

SHRI SHIVA CHANDRA JHA:
Sir (Madhubani) I beg to move:
“That the Bill be circulated for
the purpose of eliciting opinion thereon
by the 16th August, 1969."" (15)

MR. CHAIRMAN: Both the motions
are now beforc the House.

SHRI M. MEGHACHANDRA (Inner
Manipur): Mr. Chairman, Sir, I want to
make a few submissions on this important
Bill relating to the Union Territories. Asa
matter of fact, 1 do not want to go into
the details becausc asa member of the
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Joint Committee I have given my support
to this Bill. I am sure the House will also
support this particular Bill.

I only want to submit that this parti-
cular Bill has come after nineteen years.
Our Constitution under article 50 envisages
that the State shall take steps for separation
of judiciary from the executive. It was
since 1952 or 1953 that efforts were made
for the separation of judiciary from execu-
tive in different States and the process has
been going on. Now, in the year 1969 .the
position of separation of judiciary from
excutive in the Union territories is being
recast in this particular Bill. As the
Minister has said, this particular Bill seeks
to separate the judicial functions from the
executive and there has been amendment
of the Code of Criminal Procedure, 1898
and provisions for appointment of judicial
magistrates,

In this connection, I want to say some-
thing about the judicial. in the Union
Territory of Manipur and Tripura. In clause
8 and many other provisions of this Bill
there is an expression “in consultation with
the High Court having jurisdiction in rela-
tion to the Union territory concerned",
which is very important, In Manipur and
Tripura we have Judicial Commissioner’s
Court which.is a one-man’s court. It does
not function whole-time either in Manipur
or in Tripura. The one-man judge will
stay for 15 days in Tripura and another
15 days in Manipur. Morcover, there is
inadequacy in the administration of justice
when a one-man judge is giving judgments
and carrying out the administration of
justice.

In this connection, I want to submit
that there has been a long-standing demand
from the people of Manipur for a separate
court. The Manipur bar also passed a
resolution in the year 1968 and made a
recommendation to the Home Ministry of
the Government of India to this effect.
Moreover, it is not possible to dispose of
all the pending cases by one judge who is
not working whole-time. In reply to
Unstarred Question No, 6847, answered on
18th April 1969, about the disposal of cases
in Judicial Commissioner's Court Manipur,
it has been stated:
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“396 cases as on 1.4.69 including
two applications for leave to appeal to
the Supreme Court."”

So, even application for leave to appeal
to the Supreme Court takes one year for
disposal, which is not a satisfactory state
of affairs. Nearly 400 cases are pending
in the court of the Judicial Commissioner
as on 1-4-69. Therefore, if this process of
separation of judiciary from the executive
is to be carried to its fullest extent, then the
question of upgrading the Court of the
Judicial Commissioner to that of a High
Court should also be taken up.

In clause 8, relating to power to remove
difficulties, it is stated that the Central
Government can do it *“in consultation with
the High Court having jurisdiction in rela-
tion to the Union territory concerned™.
Therefore, 1 would appeal to the House and
the Home Ministry to take action to see
that there will be a High Court in Manipur
and Tripura. Here I would like to gquote
what the Manipur Bar had said in a resolu-
tion passed by them on 12-1-68:

_..the present arrangement under
the p of the Judicial Com-
missioner®s Court (Declaration as High
Courts) Act, 1950 which gives power
to the Judicial Commissioner to exer-
cise the powers of the High Court for
certain purposes has proved inadequate
and cannot therefore be substituted for
a High Court exercising jurisdiction in
the States and concurrently over some
of the Union territories.

“The administration of justice by
one judge as High Court even for some
purposes needs to be avoided even in
the interest of justice. While some
Union Territories are under the jurisdic-
tion of some existing High Courts and
certain Union Territory is having its
own High Court, only a few Union
Territories are having the Judicial
Commissioner’'s Courts with only ome
judge to administer justice, This arrange-
ment is found inadequate and has its
own inherent defects.

While under Article 241 of the
Constitution, Parliament has to consti-
tute a High Court for a Union Terri-



218 Union Territorias

(Separation of Judicial
[Shri M. Meghachandra]

tory or declare any court in any such
Territory to be a High Court for all or
any other purposes of the Constitution,
it is time for the Union Territory of
Manipur to have a High Court of her
own., This will meet the aspirations of
the people and the desire of the mem-
bers of the Bar and ultimately the causs
of justice.”
So, my humble submission is that in pass-
ing this Bill, the Government should take
up the question of upgrading the Court of
Judicial Commissioner and at least Manipur
and Tripura should have High Courts
having at least two Judges. If that is done,
I think, the cause of justice will be met and
the separation of judiciary from executive
which this Bill secks to do will be met.

With these words, I support it.

SHRI HEM RAJ (Kangra): Mr.
Chairman, Sir, I rise to support the Bill.
It wis a long-standing need that the Union
Territories which were directly under the
Central Government should have the benefit
of the separation of the judiciary from the
executive, It was due much earlier.
Anyhow, belated though it may be, itisa
happy thing that it has come about.

So far as the integrated areas of Punjab
with Himachal Pradesh are concerned, there
the separation of the judiciary from the
executive was already complete. So far as
the old Himachal Pradesh area was con-
cerned, there it was not done. Now, afier
this Bill is passed, both the areas will have
a uniform law and so also all the Union
Territories.

Before I come to the main provisions
of the Bill, I am rather surprised to see that
the Home Ministry which is running the
show in the Union Territory of Himachal
Pradesh has not been able to, for the last
2} years, put the semiority of officers in
order. On the 1st of November, 1966, the
integration of the Punjab hill area took
place with old Himachal Pradesh. At that
time, 13 judicial officers from Punjab were
transferred to Himachal Pradesh. Out of
those 13 officers, one has gome back to
Haryana and three have gone back to
Punjab. So, nine officers remain there. At
the same time, there were only eight officers
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in Himachal Pradesh judiciary and, out of
them, one has gone back to his parent post
and seven offizers remain there. For these
16 officers, in the last 2} years, the Home
Ministry has not be:n able to put the
sepiority in ord:r. With the consequznmt
result, what is happening is that in respect
of all thase offizers who have besn transferred
from Punjab, though they are senior, their
seniority is being ignored. What I am
submitting is that, at the present momesnt,
in Himachal Pradesh, ad hoc appointments
are bring made simply to favour certain
persons in order to mar the seniority of
persons who have been transferred from
Punjab. This is not only happening in
one department. This is happening in all
the departments in Himachal Pradesh. The
officers of th: old area of Himachal Pradesh
are being given ad hoc promotions simply
for the purpase of marring the chances of
seniority of the people who have been trans-
ferred from Punjab.

Therefore, I would request the Home
Ministry to take early steps, not only in
respect of judicial departmsnt but in respect
of all the other departmsnts also, and see
that the seniority of the offizers who have
been transferred from Punjab areas to
Himachal Pradesh is fixed as early as
possible.  Already 2} years have passed. 1
want to know from the hon. Hom: Minister
how much longer time would they take to
decide the seniority of those officers, 16
judicial officers an other officers who are
serving there. This should be done as early
as possible so that the dissatisfaction that
is prevailing in the minds of those officers
may be removed.

The Himachal Pradesh Government have
issued a circular that no further ad hoc
appointments will b: made, but having
issued that circular, they are ignoring it and
are still making appointments. I would
request the hon. Minister to take an early
pesp into this matter and remove the
dissatisfaction that is prevailing in the minds
of those officers.

The second point that the hon. Minisier
was kind enough to tell the House was that
the executive functions have been eatrusted
to the executive magistrates, So far as
clause 5 is concerned, I have not been able
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to understand the expressions—sanctioning
prosecution and withdrawing prosecution.

They have also been entrusted to the
executive magistrates. I think, both these
require a judicial mind—sanctioning prosecu-
tion and withdrawing the prosecution.
Therefore, these two powers should not be
given to the executive magistrates and
should remain with the judicial magistrates.

So far as hill areas are concerned, I
would make a request to the hon. Home
Minister, Now that he has separated the
judiciary from the executive in very sub-
division, so far as the hill areas are concerned
I would request him that all such judicial
magistrates should also be given the powers
of asub-judge. In the hill areas, a very
wide distance has to be covered. If a
separate judicial magistrate is to be put,
why should he not be invested with the
civil powers? This may be donme so that
all those persons who have to travel miles
together in the hill areas—it will take two
or three days for those areas to be covered—-
may be able to get justice at a central place,
both civil as well as criminal. I would
request the hon. Home Minister to take
this into consideration and recommend to
the High Court that the judicial magistrates
should also be given the civil powers.

A point has been raised by my colleague,
Shri Misra, regarding cases under sections
107, 109 and 110. If that is not acceptable
to the hon, Home Minister, he may kindly
consider section 144, 145 and 147, because,
they concern property and here a judicial
mind has to be applied. So far as the
cases upder sections 144, 145 and 147 are
concerned, they should be taken out from
the purview of the executive magistrates and
they should be entrusted to the judicial
magistrates.

1 think, the hon. Minister will consider
all my suggestions and will take early steps
for fixing the semiority of the judicial officers
who have been transferred from Punjab and
also for recommending to the High Court
to invest all those judicial magistrales with
civil powers also.

With these words, 1 support the Bill.

SHRI SRINIBAS MISRA (Cuttack):
Mr. Chairman, although very late, still after
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a period of about 22 years this Government
is coming forward with a Bill to separate
the judiciary from the executive in order to
implement the Directive Principles under
Art, 15, at least in a limited sphere of the
Union Territory.

So far as the principle is concerned, 1
whole-heartedly welcome the Bill because it
is a measure in the right direction. But I
will take the Minister at his word that he
will bring certain matters within the purview
of the Judicial Magistrate if it is pointed
out that they really come within the judicial
sphere. Also there are compelling circums-
tances which will compel the Minister to
bring certain matters within the judicial
sphere although he has in the Bill put them
under the executive sphere,

For the purpose of separation of judicial
functions from the executive functions two
things are to be borne in mind. What is
a judicial function? What is am executive
function? The judicial function is that
which involves the exercise of judicial mind,
involves examination of witnesses, sifting of
evidence and coming to a conclusion, That
is the judicial process. It is separate from
the executive process of taking action on
certain things whatever may be the reason.
It doss mot mean examining witnesses,
examining documents, coming to a decision
and sifting of evidence. Here in clause 5
of the Bill this distinction has been clearly
kept in mind:

“Where under any law the
functions exercisable by a Magistrate
relate to matters which invelve the
appreciation or sifting of evidence or
the formulation of any decision which
exposes any person to any punishment,
or penalty, or detention in custody
pending investigation, inquiry or trial
or would have the effect of sending
him for trial before any court, such
functions shall, subject to the provisions
of this Act and the Code of Criminal
Procedure, 1898, as amended by this
Act, be excrcisable by a Judicial Magis-
trate....”

So this Bill fixes it asa principle asto
what is a judicial function and rightly so.
Now it has to be seen whether this principle
has been observed in the body of the Bill.
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This Bill consists of two parts—(1) the Bill
proper and (2) the Schedule. After enun-
ciating the principle and giving certain
power to the Magistrates of the Union
Territories which is another step in the
right direction, a schedule has beea appended
to the Bill. Some amendments are sought
to be made in the Criminal Procedure Code
for giving effect to the provisions of this
Bill. So the Schedule is subject to Sec. 5.

In this Bill the Criminal Procedure Code
is sought to be amended so as to put such
provisions of Sections 107, 108, 109 and 110
of the Cr.P.C, and also 113 and 145 under
the Executive Magistrate. We all know
how the British regime used Sections 107
to 110 against the freedom fighters and
against the people of this country. Ewven
now some Governments are also showing
an expert hand in making use of Sections
107-110 for curbing popular agitation. These
are handy weapons in the hands of Police
and in the hands of Magistracy to suppress
the people whenever the executive wants it.
That is why there has been a regular
agitation that these provisions should be
taken out from the hands of the executive
and should be entrusted to the judiciary.

Secondly in certain States where there
has been a separation of the Executive from
the Judiciary, these matters have been left
undecided. We expected that when the
Union Government is coming forward with
such a Bill, they would take a clear stand
regarding these matters. To illustrate I
will refer to those sections of the Criminal
Procedure Code and try to show to the
Minister so that he will be true to his
word and will transfer the matters from
executive 1o the judiciary, These sections
relate to shifting of evidence, appreciation
of evidenze and coming to a conclusion and
subjecting some citizen to some disqualifica-
tion, detention and imprisonment.

Section 107 says like this. 1 do not
want to read out the whole section. -1
will read the heading only. 1 say: *Security
for keeping the Peace in other cases and
securify for good behaviour.” Except the
cases mentioned, in othsr cases, security is
necessary.  Section 108  provides for
“Security for good behavijur from persons
disseminating seditious matter,” 1 will
now point out how it is being used.
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Section 109 provides for security for
good behaviour from vagrants and suspected
persons.

Mow, while moving about from Delhi
to Haryana, I may be called a vagrant and
may be seiit te prison.

Now, section 110 provides for security
for good behaviour from habitual offenders.

The procedure for the exercise of the
powers under sections 107 to 110 are laid
down in S=ctions 112 to 117.

Section 112 requires that the' order
should be communicated, notice should be
given in writing to the person concerned.
Section 113 requires that if the person in
respect of whom such order is made is
present, in court it shall be read over to him,
or, il he so desires the substance thereof shall
be explained to him.

I would like to mention Section 117. It
says:

“117(1) When an order in section 112
had been rcad or explainsd under
section 113 to a preson present
in Court, or wh=n any person
appears or is brought bzfore a
Magistrate in compliance with, or
in execution of, a summons or
warrant issuzd under section 114,
the Magistrate shall proceed to
inquire......

I want to underline these words—shall
proceed Io inguire......

**..ioninto the truth of the informa-
tion upon which action has been taken,
and to take such further evidence as
may appear necessary.”

And, Sir, the powzr to inquire ani lo
take evidence is exercised under Section 117,
sub-clause (1). Now, shall I read sub-
clause (2)7 It says:

“Such inquiry shall be made, as
nearly as may be practicable, in the
mannsr hereinafier prescribed for con-
ducting trials and recording evidence
in summons cases,"
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Sir, it isa trial and then recording of
evidence as in the summons cases. We all
know this. It is common-knowledge that
the summons cases are types of cases which
are tried under this procedure. That is
where criminal offence cases are tried under
summons procedure. This is done under
summons procedure. And, Sir, summons
procedure is prescribed in  Sections 107 to
110, Now, I will read sub-clause (3) of
Section 117. It says:

“Pending the completion of the
inquiry under sub-section (1), the
Megistrate, if he considers that
immediate measures are necessary for
the prevention of a breach of the peace
or disturbance of the public tranquillity
or the commission of any offence or for
the public safety, may, for reasons to
be recorded in writing, direct the person
in respect of whom the order under
section 112 has been made to execute
a bond, with or without surcties for
keeping the peace or maintaining good
behaviour until the conclusion of the
inquiry and may detain him in custody
until such bond is executed or, in
default of execution, until the enquiry
is concluded:™
Under the principle laid down in clause

§, an order will be passed. It is a decision
which imposes any punishment or penalty
or detention in custody. The procedure
prescribed for inquiring into matters pertain-
ing to Sections 107 to 110 are all covered
by the provisions under Clause 5 of the Bill
which isclear, It is a clear case where
judicial powers are being exercised and it
ought to be triable by judicial magistrates.
Then section 133 provides......

MR. CHAIRMAN: At this stage, is it
pecessary to go all over because we are

having a second reading?

SHRI SRINIBAS MISRA: After this
I shall say *“1 move my amendments”. I
need not say anything further. I want to
give the Minister time to consider whether
he can accept this or not.

Section 133 provides for removal of
public nuisance. Here the Magistrate may
make a conditional order requiring the
person causing such obstruction or nuisance
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or carrying on such trade or occupation or
keeping any such goods or merchandise, or
owing, possessing or controlling such
building, temt, structure, tank, well or
excavation, or owing or possessing such
animal or tree, within a time to be fixed in
the order...50 many Magistrates can do so
many things under this section. Section
133 also provides that mno order duly
made by a Magistrate under this section shall
be called in question in any Civil Court. That
means the order passed by the Magistrate
cannot be challenged in a civil court. Then,
what is the prescrib:d procedure? Summary
procedure. Section 134 says that a notice
regarding 133 would be served on the person
Section 135 relates to the person to whom
order is addressed and he has either to obey
or show cause. Section 137 says:

If he appears and shows cause
against the order, the Magistrate shall
take evidence in the matter as in a
summons-case,

So, under 137, the Magistrate shall take
evidence; he has to sift the evidence. There-
fore, the judicial mind comes into play.

If the Magistrate is satisfied that
the order is not reasonable and proper,
no further proceedings shall be taken
in the case.

If the Magistrate is not so satisfied
the order shall be made absolute.

Section 138 provides for inquiry into
133 matters with the help of a Jury. If all
these judicial procedures are prescribed, why
should such a case be tried by an executive
Magistrate? It is in the fitness of things
that jt should be tried by a judicial Magis-
trate as laid down in Clause 5 itself. Then
comes the most controversial and the most
tantalising section—section 145. This section
relates to possession of land and immove-
able property,

SHRI R.D. BHANDARE (Bombay
Central): Here the power of the civil court
is not taken away. -

SHRI SRINIBAS MISRA: And there-
fore people have the remedy to go to the
civil court ultimately. But that does not
take away the character of the inquiry.
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It is a judicial inquiry. Whatever may
be the ultimate result after going to the
civil court or High Court or even the
Supreme Court, the inquiry under section
145 is a judicial inquiry. 1 shall prove
it from the Section itself. Sub-section (4)
of section 145 says:

The Magistrate shall then without
reference to the merits or the claims of
any of such parties to a right to possess
the subject of dispute, pzruse the
statements, documents and affidavits, if
any; so put in, hear the parties and
conclude the inquiry, as far as may be
practicable, within a period of two
months from the date of the appearance
of the parties before him, and, if possi-
ble decide the questiou whether any and
which of the parties was at the date
of the order before mentioned in such
possession of the said subject:

Provided that the Magistrate may,
if he so thinks fit summon and examine
any person whose affidavit has been put
in as to the facts contained therein.

The Magistrale also may summon persons
and hear them: That means there will be
examination. cross-examination, sifting of
evidence and coming to cooclusion regarding
possession. It is a judicial decision as to
which person or which party is in posses-
sion of the property. How can it be said
that it is an executive function If it has
to be decided between claims and counter-
claims it must be a judicial decision Execu-
tive cannot decide it showing favours and
saying: “This property is im your possce-
sion.”

That cannot be dome. Under section
144, the executive has got that right, and if
there is some possibility of breach of peace,
the executive can exercise that right. But
here, one has to decide a claim and a
counter-claim between two  comtestants,
Therefore, it is a judicial process, So, it

must legitimately go to the judicial magistrate.

T hope that the hon. Minister will be as
good as his word, and afier being convinced
that these are really judicial proc:sses, he
will at least agree to include sections 107,
110, 133 and #45 in the Schelule under the
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heading ‘triable’ and as beimg within the
jurisdiction of the judicial magistrate.

SHRI R. D. BHANDARE (Bombay
Central): After hearing the arguments of
my hon. friend Shri Srmmibas Misra, 1 have
to support him in roto. Perhaps, there may
be some doubt regarding 145.

‘While supporting my hon. friend I would
like to draw your att to the Stat
of Objects and Reasons. 1 think the
constitutional position is quite clear. The
constitutional obligation under article 50
clearly says that the executive power should
be separated from the power of judiciary.
Not only have we accepted the theory of
separation of powers but we have also
accepted the Directive Principle in the
Constitution itself that the judiciary must be
separate from the exeeutive.

Mow, what is the difference between
the judiciary and the executive? The
executive  magistrate is responsible to
the executive, while judicial magistrate
is  respomsible to the High Court,
Under the Union Territories Act, it has
been clearly mentioned that there would be
two types of magistrates, namely the exe-
cutive magistrates and the judicial magis-
trates. In the Bill it has been provided
that the appointment of judicial magistrates
will be done ‘with the approval of the High
Court. So, the judicial magistrate is res-
ponsible to the High Court, in the matter
of appointment as well as for all other
practical and theoretical purposes. In other
words, what [ want to suggest is that the
judicial magistrate will be impartial and
will oot be amendable to any suggestion or
pressure from the executive,

In clause 5, the functions of the judicial
magistrates are very well defined. It has
also been laid dowa who can be calleia
judicial magistra‘e, what his functions are
and s0 on. Even an ordinary trial or in-
quiry is considered to be a function of the
judicial magistrate,  So, apart from the
question of trial, evea in an enquiry, the
judicial magistrate shall have to apply his
judicial mind. In oth:r words, when the
judicial magistrate fusctions in his judicial
capacity, he has to apply his- judicial mind
and a judicial approich is mad:, a1 thare
is emercise of the juficial mind. When th:
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axecutive powers are exercised by the exe-
cutive magistrate, then such judigial appro-
ach need not be there. Of course, it is
incumbent on the part of the executive
magistrate also that he should act in a judi-
cial manmer. But it is not compulsion.
But in the case of the judicial magistrate,
there is such a compulsion. So, in every
trial that is conducted by a judicial magis-
trate, he has to exercise his judicial mind
and make a judicial approach to the ques-
tion before him.

In the light of these general propositions,
let us apply our mind to the Cr. P.C.
sections 107-110 and 133 along with 137, 138
and 145. The heading of that chapter is
Prevention of Offences. Who is to deter-
mine whether certain acts are considered to
be offences or not? It is the police which
has to do it. And who is to decide whether
that act should be prevented or not? Again
it is the police which has to determine
whether that particular act is considered to
be an act which is an offence and which
ought to be prevented at all costs.

Coming back to sec. 107, it speaks of
security for keeping the peace. Now here
the police exercises its discretion, takes the
person before a magistrate, 1If he is taken
before the executive magistrate, then two
minds are likely to coincide, likely to come
to the same conclusion, and then the inno-
ceént person may be asked to give a bond
of good b:haviour for the purpose of keep-
ing the peace. The mind of the police
is already determined. Along with that,
if the executive magistrate were to deal with
the offence, then the magistrate’s mind also
may be determined. Therefore, we say that
such types of prevention of offences or such
type of actions or the procedure for dealing
with them should be entrusted to a judicial
magistrate.

Thsn coming to sec. 108, it relates to
security for good behaviour from persons
disseminating seditious matter. Whether
a matter is seditious or not and whether the
act is of a disseminating mature or not
ought tp be decided by a judicial mind and
not by the executive mind. Hence Shri
Misra’s plea that inquiry under this section
should also bt entrusted to a judicial
ml‘u. i
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I need not deal with sections 110, 117
and 118, I will come to sec. 133, Take
an illustration. There is a house which is
abutting on a public road and the police
officer takes it into his head that itisa
public nuisance. Therefore, he gives notice
and that person is taken to an executive
magistrate. What remedy can the pcor
fellow have? His house is just near about
the road. The matter is already decided by
the police that it is a public nuisance. If
again the executive magistrate is to decide,
then there is the end of the matter,

Then sec. 137 is quite clear. Civil pro-
ceedings are completely barred under it.

If there is any slightest possible doubt,
whether this matter should be enquired into
by the executive magistrate or by the judi-
cial magistrate, we have to read section 138.
Section 138 deals with the seriousness
of the matter.  This clause clearly lays
down that if the public nuisance is to be
determined, it should be determined and
decided with the help of the jury. Our
law-makers have gone to the extent of saying
that the determination of public mnuisance
is such a serious matter, and it should be
decided with the help of the jury. Even
clause 133 should therefore be taken out of
the jurisdiction of the executive magistrate,

16 hrs.

With these words, I support the plea
made by my friend and I also request the
hon. Home Minister just to apply his mind...

SHRI SRINIBAS MISRA: Not execu-
tive mind, but judicial mind.

SHRI R. D. BHANDARE: Yes; judi-
cial mind, to the plea and to the points
which we have raised before this House.
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o Fraarfast § Fr7 5 T AHaT A
&, fos armd 5§ a3 wi-dwe @@
IFAF IR ATNT YR
T AT OF AT qqE AGATE

w§ qre 9gT CHdEl gy’ gy
TAEAE waTe 7 frEr gan o
To &e THo & 47T ¥TT H4 4T | HHIT-
AR qF F THEEW F faS Ay o qrw
ferr Y §7 T ¥ o@T W) ww
ﬁﬂmﬂq»ﬁot{ﬂ'o%ﬂm%
for = md | et amedt 7 9% W
aTf FarT 91 1 ag 4 R oqrg oSS
g T ® Y dar e @@
T AT | IEI FY, HITHT AT W
g7 A% wgr, & &) o owEn OF
WA AT FAT qE g1 A qay,
‘g &1 qfcag 7 S saw faa,
“¥ go ¥ro TH g | HTTFT HF AR gt
gV Fsgfrag A ol Aed &
F@ & | “Ag, W A s
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QLT 9T |

#r 3aF) g1 fF 95 o8 AT |
2| I 9o faar, “wA T @
g, @Y wdta gt T mrT ge a@ ) R
farars fezaa a9 &1 1 A FET A
¥ ged gyiy 1wy Tefa #Y @
¥ & 5w a0

AT qH-HFE AT A% a5 &1 K
Fg, ‘g & g@ ¥ fra w el
qe7 dE9 ¥ WK AT AT AHC TF T
&F A q@y ¥ fF qmEn, g o A @
g #fam q@er fFgR AR
Frar ¥ Fgr 5 fFdr fgad Fvamw
3T FT 3N /X F TR AT IR 0977,
¥ gfagre &7 gm W gRTFM EY
i ’ F o @ U ATEE ¥ w4,
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81, fFet am & =X 48, Fvwa T8
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SHRI K. NARAYANA RAO (Bobbili):
So far as the principle underlying this Bill is
concerned, there is no dispute in this House.
But, as regards the extent of the powers that
are to be given to the executive magistrates,
that has remained a bone of contention. The
bon. Minister has stated the reasons why
the powers have to be given to the executive
magistrates. Equally strongly, Shri Srinibas
Misra and Shri Bhandare suggested why it
should not be done. To my mind, the truth
lies somewhere in between.

The nature of the powers that have
been given to the executive under this
provision imply the appreciation of evidence,
assessment of evidence, arriving at broad
conclusions as well as an clement of, what I
could call, punitive measurcs. So far as the
judicial functions are concerned, they are
largely preventive in character—preveating a
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nuisance, prevention of dissemination

of seditious matter and so cn. The

authority has to take a decision then
and there to prevent further deterioration of
the situation. So, there is an element of
urgency and also an element of judicial test.
Such b:ing the case, I do pot know whether
we have to trust the judiciary alone or we
can give this power to the executive also.
To my mind, we cannot give this power to
the executive, as it is at present constituted.
We have to carve out a new functional
executive, slowly giving them the responsibi-
lity of assessing evidence amd arriving at
broad decisions, preventing people from doing
certain things. Sir, we know pretty well the
nature of the present executive. They dischar-
ge their functions, as port and parcel of the
other executive functions, whereas the nawre
of the qualification and training required cf
an executive magistrate are totally different.
Therefore, much can be said on both sides.

As th: hon. Minister has said, this
practice is not going to be confined only to
particular arcas, For instance, in Andhra
Pradesh executive magisirates have been
given functions like that. So, we have to
consider the larger issue. I understand that
there is going to be revision of the entire
Code of Criminal Procedure. In that context,
we may perhaps discuss it on a larger plane,
when the Staies may be assoclated with it
and we can also elicit public opinion on it
and then arrive at broad conclusions.

SHRI P. RAMAMURTI (Madurai): Mr.
Chairman, Sir, we have all been victims of
preventive provisions of the Criminal
Procedure Code. Those pcople, perhaps,
some of them, may not be aware of them
because in th: Congress Parly we find many
new entrants who never have had the
taste of proceedings under these S:ctions 107
to 110 of the Criminal Procedure C :de.

I know it, as a matter of fact, thatin
many States, including Andhra to which he
was referring, there are a number of cases
and I know therc are a number of cases in
Telengana—I had a discussion with Mr.
Brahmananda Reddy about four months ago;
1 do not want to divulge that—and 1 know
there are cases in a number of States. The
Chief Ministers find it very coovenient to
use these preventive Sections of the Crimi-
nal Procedure Code. They get executive
officers to start proceedings  against
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political opponents and politital

workers. | know in Andhra alone mearly

about 200 cases under these Sections of the
Criminal Procedure Code have bezen started
against members of our parly during the
last few yecars and the cases are never
disposed of. 1 know similar things happening
in some Union Territories also and I know
similar things happzning in a oumber of
other States wherever the Congress Party is
in power...

AN HON. MEMBER: What about States
where Opposition is in power?

SHRI P. RAMAMURTI: We have not
started that; we have said, we are not going
to use that.

SHRI SRINIBAS MISRA:
used in Orissa,

It is being

SHRI P. RAMAMURTI: Orissa isa
different matter. We have never used in
Kerala and in West Bangal.

SHRI M. A. KHAN (Kasganj) : Uttar
Pradesh also.
SHRI P. RAMAMURTI: We are not

there; I am mot responsible for that. By
whoever it might be, th: fact is that it is
being utilised against political workers or
parties which are opposed to the parly in
power. That is the major qusstion. It is very
convenient for the Chief Ministers when this
matter is entrusted to executive magistrates
because they are, after all, under the
disciplinary control of the executive itself. It
is very easy for the Chief Ministers, for the
Ministry, to start such proceedings and
herass political workers and parties which
arc opposed to them. If the matter is
entrusted to really judicial magistrates who
will exercise judicial discretion and
who, normally, will not be subject to the
pressures from the executive, there is some
likelihood of these people realising that it
will be futile to start such proceedings and,
if in spite of that they go on starting
proceedings, there will be some other remedy.
Therefore, I say, if you really want to
separate judiciary from the executive, don't
have this Bill. Don't try to deceive the
people. All that I am pleading is, if you
want (o continue the present practice,
you continue that but don’t try to deceive



Union Ttrrﬂwk.!
(Separation and Judicial

237

the people saying, “We have separated
judiciary from the executive” and all that.
Why have this farce? If you are really
serious, yoa agree to put all these Sections
107 to 110 and Section 145 of the Criminal
Procedure Code, all these things also, in the
Schedule which fall under the judicial
magistrate.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Chair-
man, Sir, many hon. Members, while speak-

ing on the Bill, have referred to their
local difficulti Mr. Meghachandra from
Mapipur and Mr. Hem Raj and

Mr. Prem Chand Varma from Himachal
Pradesh have mentioned their local problems.
These local problems could be considered
in a diff:rent way and they would be, I am
sure, considered in consultation with the
hon. Members and could be solved. Here,
I wish to limit mysell with the main points
that have been raised by the hon. Members.

I am very happy that this Bill has
found unanimous support amongst the
Members except that there was some
diffecrence of opinion about which powers
are really judicial in nature and which are
executive in nature, Regarding this parti-
cular question, I would say that Sections
107 to 110 and other Sections that have
besn quoted by the hon. Members, Mr.
Srinibas Misra, Mr. Bhandare and Mr.
Ramamurtj are really the preventive sections
of th: Criminal Procedure Code.

I would not say that any exccutive
power t bz mi d Any
power, whether it is under this section or
some other sections, can be misused. Buit the
prevention of misuse cannot be done at the
courts. If the executive powers are misused,
there are forums like Parliament, Vidhan
Sabha and other places where any abuse of
the executive powers can be brought forward
and can be prevented by bringing public
pressure, the pressure of public opinion and
other things. But if the executive powers,
which are really preventive powesrs, are
handed over to judicial magistrates or
judicial body, then it would be difficult to
even conceive of running the administration
in a proper manner. I would request Mr.
Ramamurti to consult his own party mem-
bers who are running two State Governments.

ve
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SHRI P. RAMAMURTI: I am sure,

SHRI VIDYA CHARAN SHUKLA: I
am not absolutely sure of the present position.

SHRI P. RAMAMURTI: I am sure.

SHAI VIDYA CHARAN SHUKLA: But
I would say that if judiciary has b.:en separ-
ated from executive in West B:ngal and
Kerala, I am quite sure that these sections
of the Criminal Procedure Code have bzen
entrusted to the execulive magistrates and
they have not changei the situation so far.
And they would be using it from time to
time for their executive purpases. What I
am saying is that these pow.rs are mainly
relatable to maintenance of law and o'der
and for preventin of crime and other
unhealthy activities, These are preventive.
Even in the Criminal Procedure Code, the
heading is ‘Prevention of Offences. It is not
as if these are clauses which enable the offi-
cers to determine who is the off nder or to
determine who has committed the offence...

SHRI P. RAMAMURTI: That is a
much worse. Instead of deciding that so
and so is a criminal, it will bs much worss
if I were to say that I am convincad that
50 and so is likely to be the criminal.

SHRI VIDYA CHARAN SHUKLA:
This is a decision which has to bz taken
continuously by the executive offizer —who
is likely to cause a breach of peace. Suppose
there is some dispute aboul propeny or
trespass and immediately some action has
to be taken. If it is entrusted to the judicial
magistrate or if the judicial process has to
be followed, then it will take so much of
time that in the meanwhile thzre will have
been breach of peace because of that dispute,
I have carefully considerad these, It is mot
that Iam just out of hand rejecting all
th:se things. As [ have mealioned earlier,
in the Joint Committee aso therc was
discussion about these clauses because these
ameniments which were moved by Shri
Misra were moved even before the motion
referring it to the Joimt Committee was
moved. And the Joint Committee, which
consisted of the representatives of almost
all parties, did go carefully into this matter
and ultimately came to the conclusion that
it would be safe, it would be better, to leave
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these powers in the hands of executive
magistrates rather than in the hands of
judicial magistrates. I would not say that
Mr. Misra has no case. Definitely he has
a case in this matter. But if you balanee
the factors, it appears that it would be more
beneficial from the point of view of public
interest to have these powers in the
hands of public servants who are doing the
executive functions rather than in the hands
of those who are doing judicial functions.
If these powers are given in the hands of
judicial magistrates, there might be some
disturbances and delays in handling law and
order matters which might affect public
interest in an adverse manner. Looking to
the exigencies of administration and the
situation prevailing, 1 think, it will be in
public interest to keep these powers in the
hands of executive magistrates rather than
in th: hands of judicial magistrates.

Therefore, I would request the hon.
Member to withdraw his objections and let
the Bill, which has received his support of
all sections of the House, to be passed
unanimously .

SHRI SRINIBAS MISRA: Is he giving
an assurance that he is thinking of dividing
this section, and so far as preventive action,
which is required to be taken at once, will
be taken by the execulive, but the decision
part will go to the judiciary? (Interruption)
After the trial, the judgment of the judiciary
should prevail. Is he giving any such
assurance?

SHRI VIDYA CHARAN SHUKLA:
‘We will consider it.

MR. CHAIRMAN: Mr. Shiva Chandra
Jha, are you withdrawing your amendment?

ot foy == Wy ¢ & 9g FA1 I@ar
g ghar @t Wi T awa A &
ar fex a2 AfeT & 777 FT 7 o

MR. CHAIRMAN: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion thereon
by the 16th August, 1969."" (15)

The motion was negatived.
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MR. CHAIRMAN: Now, the question

“That the Bill to provide for the
separation cf judicial and executive
functions in Union territories, as report=
ed by the Joint Committee, be taken
into consideration.”

The motion was adopted.

We will now proceed with clause by
clause consideration.

Clanses 2 to 9

MR. CHATRMAN: There are no amend-
ments to these clauses, So the question is:

-““That clauses 2 to 9 stand part of
the Bill.”

The motion was adopted,
Clauses 2 to 9 were added to the Bill.
The Schedule

MR. CHAIRMAN: Now there are two
Government amendments, Amendments 3
and 4.

SHRI VIDYA CHARAN SHUKLA:
I beg to move:

Page 5, line 16,—

Jor “1968" substifute—
#1069, (3)

Page 7, line 10,—

Sor “*1968™ substitute—
“1969".. (4)

SHRI SRINIBAS MISRA: In view of
the assurance given by the Minister that he
will consider the question of separation of
executive and judicial part of Szctions 107 to
110 and 133 and 145 in future, I am mnot
pressing those amendments.

MR. CHAIRMAN: Mr. O. P, Tyagi
has not moved his amendments.

MR. CHAIRMAN: 1 shall now put
Government’s amendments 3 and 4 (o the
vole of the House. The qusstioa is:
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Page 5, line 16—

for “*1968" substitute—
1969, (3)

2i

Page 7, line 10,—

Jor 1968 substitute—
“1969”. (4)

The motion was adopted.

MR. CHAIRMAN: Now the question
is:

“That the Schedule, as amended,
stand part of the Bill.”

The motion was adopted.

The Schedule, as amended, was added to
the Bill.

Clause 1—(Short title, extent and

Commencement.)
Amendment made:
Page 1, line 4,—
for “1968" substitute “1969" (2)
(Shri Vidya Charan Shukla)
MR, CHAIRMAN: The question is:

“That clause 1, as amended, stand
part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added 1o
the Bill.
Enacting Formula

MR. CHAIRMAN:
ment amendment.

There is a Govern-
Amendment made:
Page 1, line 1,—

JSor “Nineteenth™ substiture—
“Twentleth” (1)

(Sri- Vidya Charan Shukia)
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MR. CHAIRMAN: The question is:

“That the enmacting formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The title was added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
I move that the Bill, as amended, be passed.

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, be
pm.n

ot forr wx w0 (wgE) :owRMEw,
# zq fagas &7 A1 @ AT F@T
grog 9 adr g fo 1 =% &
T § € oW Yweiegfed 1 o wfe-
T T TIAT § A7 gET ®T F TAIE AGS
gromar g | SO w4mar qawg Ag g
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oF WEE F AW e | AfFET K gue-
1Y AT Argad [ w7 a A F@r
wgi 5 Pifaa g€ & RHersa w7 w1
¥ oAt ¥ & amd #T W@ g |
gfrar & 0% st Teg § st = 9 gU
aaw g F wR v § fw -
W ¥ affe FE F oW TwRE
2 &1 feefg fag, ot @9 & T 3,
ag afte 1 & o9 [ ™ Twar @
@A ag T0F AT ¥ ARE ¥ fag
oF bt qra ¢ | § g g @t 9 @
¥ gt fordeifen, w99 3@ @
afaq sfawa ¥ dMed && w41 A9
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MR. CHAIRMAN: Now, the question
is:

“That the Bill be passed.”
The motion was adopted.

MR. CHAIRMAN: We pass on to
the next item—Companies (Amendment)
Bill. The hon. Minister.

16.39 brs.
COMPANIES (AMENDMENT) BILL

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): Sir, I beg to move:

“That the Bill further to amend
the companies Act, 1956, b: taken into

I would like to remind the House that some
time in 1967 when a Private M:=mber’s Bill
was introduced by the hon. Member (Shri
Madhu Limaye) I had given an assurance
to the House in Decembsr, 1967, thatI
would introduce a Bill to serve the same
purpose which the hon. Ma=mber had in
view, that is, 10 bar donations by companies
to political parties and individuals for
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political and elections purpose. ‘The Bill,
which is now before this House, fulfills the
assurance given by me.

In this Bill, as the hon. Member might
have noticed, there are provisions which will
make it impossible for a company to make
any contribution to political parties. Under
existing provisions, a company can give a
donation to the extent of Rs. 25,000 or
59 of the average profit of 3 years preceding
the year when the donation is made.

This Bill seeks to do away with this
right of the company and even of the B-ard
of Directors to give any donations to politi-
cal parties particu'arly for election purposes.

It also provides that any onme found
guilty, for violating this provision, can be
punished upto a term of 3 years.

These are the two main provisions which
have been made and which will serve the
purpose of prohibiting companies from
giving donations to political parties either
for political purposes or for election pur-
poses.

I need not refer to the reasons regarding
this prohibition because this matter has been
discussed both outside and also in this House
on several occasions. In fact, even before
Shri Madhu Limaye introduced this Bill
in the present Lok Sabha, many members
in the earlier Lok Sabha had also tried to
introduce a Bill seeking the authority of this
House to ban contributions to political
parties. But for one reason or other, these
cou'd mot be pursued by this House and
it became necessary for Shri Madhu Limaye
to introjuce the Private Member's Bill.
When that Bill way discussed [ gave the
assurance to introduce a bill on bchalf of the
Government and I am fulfilling that assu-
rance now,

Mot much argument is required to sup-
port these provisions and I hope that the
House will unanimously support the move
of the Govenment. This, I think, will be
in the interest of the country and will help
in clean public behaviour. All kinds of
suspicions and doubls are now raised. I
think the ban to give donations to political
parties will remove such doubts and it will
be bstter both for th: Government benches
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and also others to feel that the public life
is clean and the means by which a company
or any one who has something to do with
these companies can have aay influence over
political activity or clections.

The second importaat provisions which
this Bill includes is in respect of abolition
of managing agency system. 1 think the
Hon. Members will agree with me that this
system of the managing agency is an out-
moded system.

SHRI M. R. MASANI (Rajkot): Ques-
tion,

SHRI F. A. AHMED: It was a system
actually introduced in this country by the
British people and this ought to have gone
with the British rule. But it has remained
in our country, though the people who had
introduced this system and who were actu-
ally the bencficiaries at that time are no
longer in charge of administration of our
country. 1 think, Hon. Members will also
agree with me that, apart from UK., inno
other country this managing agency system
exists or is given that opporiunity which has
been given in our country for managing the
affairs of companies. Under the existing
provisions, the authority has been given to
Government by notification 1o abolish the
managing agency system. On the basis of
the report of a Committes, it was decided
that in five industries this managing agency
sysiem should be abolished, under the noti-
fication the opportunity bas been provided
to these units to wind up their business by
1970. Asa result of this action taken by
the Government, about 226 companies will
not have any managing agency system by
the end of March 1970. But instead of
leaving this authority to the Government
and instead of allowing this Inequitable
position this Bill sceks to make a provision
for abolishing the managing agency system
in all the companies. Under the proposed
amendment time is given to the companies
that is to say by the 3rd of April 1970 all
the managing agencies which have not in
the meanwhile ceased to exist will be abo-
lished. Therefore this bill also includes
and the very good provision which will be
helpful for the clean development of com-
pany affairs in our country.

Recenlly, we had also introduced the
system of secretaries and treasurers. We
found that that system also was not very
useful and it suffered more or less from the
same evils as the managing agency system,
Therefore, we have provided in this Bill a
provision which will do away with the
system of secrelaries and treasurers. These
are the main provisions of this Bill.

I need not zt this stage enter into further
detail b:fore the House. Iam sure hon.
Members realise the utility or usefulnzss of
the provisions for which I now seek the
sanction of this House and therefore it is
not necessary for me to give in detail the
reasons for these amendments in the
Act which placed before the House.
If any question arises in the course of
discussion and if any hon. Member requires
any matter to be clarified, I shall be glad
to do so, after [ have had the benefit of views
from hon. Members. At the present moment,
I only commend my motion for the accept-
ance of the House.

MR. CHAIRMAN: Motioa moved:

“That the Bill further to amend
the Companies Act, 1956, be taken into
coosideration.”

The time allotted for this Bill is only 4
hours. So, 1 would request hon. Members
to be very brief,

SHRI M. R. MASANI (Rajkot): I bag
to move:

Companies Act, 1956 be referred to a
Szlect Committee consisting of 21 Members,
namely: Shri N. Anbuchezhian, Shri Frank
Anthony, Shri Surendranath Dwivedy, Shri
Hari Krishna, Shri Hem Barua, Shri
Humayun Kabir, Shri S.M. Joshi, Shri
Kameshwar Singh, Shri S.S§. Kothari,
Shri J. B. Kripalani, Shri D. K. Kunte, Shri
Bal Raj Madhok, Shri H. N. Mukerjee,
Shrimati Sharda Mukerjee, Chaudhary
Nitiraj Singh, Shri P. Ramamurti, Shri N.G.
Ranga, Sbri Narendra Kumar Salve, Shri
Prakash Vir Shastri, Shri S. N. Shukla; and
Shri M.R. Masani.

“That the Bill further to amend
with instructions to report by the last
day of ihe first week of the next session,”
&)
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The 21 names cover Members of all

parties including the ruling party and it is
our wish that this Bill, which is highly
controversial, should be scrutinised and
carefully examincd by a Select Committee
representative of this House.

There are two entirely varelated provi-
sions in this measure to which the hon.
Minister has referred. There is nothing in
common between them except that they both
make amendments, as it happens to the
same law.

The first change that is proposed is to
do away with contributions or donations by
companies to political parties and to indivi-
duals for political puposes.

As it happens, the first time this issue
was raised in this House was by myself in
1960 when the Companies (Amendment)
Bill was before the House. I had then
moved an amendment in precisely the same
sense as the hon. Minister has now belatedly
come round to doing. Unfortunately, the
Congress Party alone in this House had the
distinction of opposing that reform. Shri
Lal Bahadur Shastri, who was then in
charge of the Bill was, however, a good and
sympathetic friend of mine. He conceded
on the floor of the House that there was a
great deal to be said for my am:ndment and
he was rather sad for reasons he did not
disclose to have to oppose it but he would
meet part of the proposal and he made a
compromise which he offered, which was
the compromise to which the hon. Minister
has referred, namely a ceiling of Rs. 25,000
or 5 per ceat of the profit whichever was
greater; and enother amendment which I
had moved he accepted, namely, that the
amount should be shown in the balance
sheet of the company for the year in question,
I was sorry to have to tarm down his
compromise and insisted on dividing the
House. 1 am glad to say that all Opposition
Parties without exception voted for my
amendment except the great socialist party
led by the great socialist, Pandit Jawaharlal
MNehru. MNow, at least nine years later, these
gentlemen have picked up enough courage to
do without a part of the funds that they
extort and extract from organised business,

We support clause 3 of the Bill, which
is the first part of this measure for two or
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three wvery good reasons of principle. We
in this Party are opposed to money power
on the strength of which the Congress Party
has ruled India to its disaster for the last
twenty years. We are opposed to the use
of money power whether it comes from the
rich or it comes from a totalitarian dictator-
ship abroad to their Fifth Columns in this
country; both are equally objectionable,
The second reason why we oppose
company contributions to political parties
is that this has become particularly pernici-
ous in a controlled economy. Where there
is unfettered free enterprise, the hold of
Government over enterprises is minimal, and
business can decide for itself what it wants
to do, But where, as in India, a State-
Capitalist economy is operated under the
specious name of ‘socialism’ and Government
have got all enterprises by the throat, they
can not only get free contributions made
from the heart but also extort them, as they
are in the habit of doing, and in which
they excelled on the eve of the February
1969 elections in Northern India.

Companles (Amdt.) Bill

So, in a controlled economy, such a
measure is objectionable also bscause it
becomes an engine of oppression and extor-
tion which the Congress Party has used
to its owa aivantage and to the harm of
the country. A “New Class” has come on
top coasisting of my hon. frisnds sitting on
the Treasury Bench:s and their corrupt
friends in business who jointly exploit the
common people.

This is our *“*New Class™ a mixed
Class in a mixed economy. They are
together and have got tog:ther for this
purpose.  Serajuddin and Malaviya are
a good prototyps of the alliance of the
unscrupulous businessman and the uascrupul-
ous politician,

Thirdly, we are opposed to company
contributions because the sharcholders do
not come together for the purpose of
political activities. The sharcholders of a
company came together in order to make
a legitimate profit in producing goods or
services for the needs of the country. They
come together completely indiff:rent about
the political affiliations of on: another.
They buy shares in the market without
knowing the political. affi'iations of the
company. Now, if thousands of share.
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holders in a political judgment and to make
a political contribution, what complications
would result? When corporate eaterprises
are asked to make contributions, then
inevitably it is a great injustice to thousands
of shareholders who may not agree with the
decision of the board or of the majority in
the general body meeting of that company.
This would lead to further complications
because then quarrels would start, injunc-
tions would be obtained and the wvery
purpase, the good purpose, for which the
company was formed, namely, to make a
profit in the service of the community, is
lost on the way; political factions might
start within the company.

So for all these reasons, contributions
made by corporate bodies are bad, and we
in our country, as in the United States, the
world’s leading liberal democracy, should
ban them.

I may be accused by some people of being
a little politically naive. I may be asked:
*‘Why do you suppose this Governm:nt
would not get contributions? Don't you
know about corruption? Don’t you know
about their extortions? Don't you know
that they work hand ia glove with disreput-
able industrialists in this country?’ We do
know about all these practices and our blood
boils when we think about them. But I
would rather take the risk despite these
doubts about the motives of the hon. Mover
of this Bill.

It is suggested that the motive of my
hon. friend is that the Congress Party, with
its capacity for extortion while it is in
office—it is not good, honest to God, open
cootributions made by the boards and
genzral bodies of companies, as were made
in 1962 and 1967—woauld benefit much more
in th: process. It is trus that they have
benefitted much more than we or anyone
clse on these Benches. But perhaps they
would like to hurt to us by denying us
a few lakhs even if they deny
themselves a few crores. But then the
Congress can make up for it by getting
black money under the counter, as they are
in the habit of doing, and as they did only
last January for the February elections.

It is possible that is their motive. It is
pouible thsir own calculations arc right,

But I believe in certain moral principles,
My party is prepared to take the risk that
while we will be denied honest funds given
by honest business, they may continue to
export money or get it from their corrupt
accomplices. But two wrongs do not make a
rizht. | am prepared to take that risk and
forgo good company contributions, given
openly by the finest institutions in business
in our country, to my party. I am prepared
to take this challenge and go without them.
We shall go to the common people of this
country and raise money and we will take
the risk of thess gentlemen going and
squeezing it out of big business by misusing
the controlled economy.

Sir, if this was the only part of the
Bill, I would not have asked for referring
it to the Select Committee, though there is
a point which needs examination as to what
its political purpose. There is mo defini-
tion either in this Bill or in the Companies
Act as to what is a political purpose, and
when we are told that the company may
not make a contribution to political parties,
that is easy, But when it says that they may
not make a contribution to an individual
for a political purpose, I can see complica-
tions coming in. Itisnot a well worked
out measure. My hon. friend has done his
homework rather poorly. So, a Select
Committee might be useful in order to lay
down what is a political purpose for which
contribution may not be made, because
sometimes educational and political and
other purposes come very close and it may
well be some very good cause like, let us
say, the All India Sarva Seva Sangh of
Acharya Vinobha Bhave and Jaiprakash
Narain, may not g2t a contribution from a
company because somebody might say:
“This is a' political purpose.” And who is
going to argue this, when the law is silent
on the subject? However, that is a minor
point.

Now, I come to the other part of the
Bill: the proposal to abolish the managing
agency system. This, Sir, is a hasty and ill-
conceived move. The hon. Minister has
tried to mislead the House by trying to
give a dog a bad name and then hang him.
The managing agency system in India is
responsible for the larger part of the
process of industrialisation which took place
under British.rule, and in tho facc ofa
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great deal of obstruction from the British
Government in India.

Companies (Amdt.) Bill

16.57 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Our cotton textile industry, our steel
industry, our jute industry and many other
industries were established in India, all the
way back, till 1947.48, against the opposi-
tion and obstruction of the British Raj, and
yet, the Minister had the effrontery to
suggest that the managing agemncy system
was a kind of stcoge of the British Raj.
This kind of perversion of history he
probably takes from his friends in Moscow.

The managing agency system has a
very honourable and constructive record in
this country. The managing agents, the
carlier onmes, did a gcod job of pionecring
Indian capital was very timid. They brought
it into the momey market by giving a hall-
mark of honest and good administration
provided by the founders of the original
managing agency system. It is a well-proven
system. In a way, it was an anticipation of
what we today call scientific management.
It came in when scientific company
management was not known. Now, under
the impact of modernisation, this system as
it is fading out. The laws of economics and
technology are working and the managing
agency system is going, and if the Minister
and the Government would not interfere, it
would go in God's good time.

Let me come now to the figures. On 3lst
March, 1956, just before the last Companies
Act was passed, there were 5,055 companies
with managing agents, out of a total of
29,874 companies. This is from the 11th
Annual Report. on the Working and
Administration of the Companies Act
published by the Government. In other
words, almost a sixth of the companies had
managing agents. But gradually, the number
has gone dywn. By 31st March, 1963, there
were only 1,450 companies left with manag-
ing agents, anl the last figure we have, as
on 3lst March, 1967, is this: only 720
companies were left with 429 managing
agents.

As far as new companies are concerned
the managing agency is mot very much
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favoured. In 1964-65, there were proposals
for 15 new companies to be formed with
managing agents. In 1965-66, there were
only four such proposals. And in 1966-67
there was only one proposal to have a new
managing agency. This shows that without
any of the unnecessary and unwarranted
meddlesom interference on the part of my
hon. friends opposite, technology and
modern management are having their way,
and there is no mneed to disturb what
has already grown up in this country,
which has roots in this country. Therefore,
if they were left alone, very soon managing
the agency system would normally, in
another 30 to 40 years, become a thing
of the past.

It is said that there are abuses. Of
«<ourse there are abuses. Are there no abuses
in the Managing Director companies which
we are now going to have? Are there no
misuses in Government? Do we not know
of corrupt officials and corrupt Ministeis?
Have we not had enough evidence of this
in the Union Government and in the States?
So, because of the abuse, abolish managing
agents, and because there are corrupt
Ministers, abolish the Government and have
anarchy in this country. This is the precious
logic of my hon, friend opposite.

Our opposition to this is based on two
grounds of principle. We in our party
believe in two principles which this provision
violates. The first is the principle of
maximum competition and minimum govern-
mental interference or regulation. The
second is the principle of freedom of choice
for the producer, for the investor, for the

worker, for the industrialist, and for the
consumer. How does it violate these two
principles?

17 hrs.

How you run your company when you
form one is your own business. It is none
of the businsss of the Government to poke
its nose into this matter. If five or ten
people form a partnzrship or if a hundred
people form a limited company, who they
put in charge of the company and how they
run the management is their business.
Today there are three ways of doing it.
One is to appoint a managing director.
Another is to appoint secretaries and
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treasurers, The third is to appoint a
managing agent. It is entirely the job of
the shareholders to decide now to run their
business. It is none of the business of
Government to poke its meddlesome nose
into their affairs. It isin this way that
this measure interferes with the freedom of
choice of the investor to choose the kind of
roanagement that he believes in and we
oppose this provision. We are not particu-
larly wedded to the managing agency system
1 am neutral. As a manag: con

I think a managing director or secretaries
and treasurers or a managing agent are all
perfectly legitimate ways of runming a
company. Some of each kind are good
and some of each kind are bad. It is not
that all managing agents are bad and all
managing directors are good. I wish it was
so, because the majority are managing
directors. We feel there are enough powers
under the Companies Act with the Govern-
ment to stop abuses, whatever the nature of
the abuse may be,

I want to warn my farmer friends against
the principle of this measure. If today
Government asserts the right to interfere
with the way in which sharcholdsrs manage
their business, what principle will then stop
Government from poking their nose into the
running of farms and telling the farmer how
to run his farm? The principle having been
conceded, I want to warn my agriculturist
friends that this is the thin end of the wedge
by which collective farming, under the
name of joint co-opzrative farming, will then
be produced to them asa “progressive’’
way of managing their farms. These are
the reasons why we are opposed to the
second part of this Bill.

It is not only an academic opposition.
1f clauses 4 and 5 of the Bill are passed,
considerable damage to our ecomomy is
going to be done after a year. Managing
agmcies are a cheap and economic form of
management, bzcause the same services are
given to all the companies at cheap cost.
If managing agencics are broken up, each
of these companics will have to duplicate
these services. Parkinson's Law will begin
to operate. Each company will want a
public relations officer, a labour relations
pfficer, a marketing officer, and so on.
Today all these functions are parformed by
one set of officials for a whole group of

companies. What does this mean? It
means that the cost of management in India
is going to go up. When the cost of manage-
ment in 720 companies goes up. the cost of
products 10 our consumers is going to go
up. Two years from now, the consumer
will have to thank Mr. Fakhruddin Ahmed
and his colleaguss for mulcting them unne-
cessarily by raising the cost of products.
Because the cost of our products will go up,
our compstitive capacity in the markets
of the world to foster our exports will be
damaged. Already, we are a high-cost
economy and we find it difficult to compete.
If this measure is passed, I can promise the
House that two years from now, our capacity
to export will be badly damaged in so far as
720 major companies are concerned,

Today we are short of experienced
manag>rial talent. I happen to know
because I have a management consultancy
firm which advertises for talent. Even if we
offer Rs. 2,000 or 3,000, we cannot get good
talent which we can give confidsntly to our
clients and say: “Here is a man who will
suit you." Quite often, we have to apolo-
gise and say: *“*Nobody comes forward to
take up your Rs. 2,500 job.” I am talking
of qualified, technically equipped managerial
talent. When we are in this condition, is it
right to insist that we make a further drain
on our scarce managrial resources? These
are some of the considerations which have
b:en overlooked.

In the Statement of Objects and Reasons,
the Minister has taken the liberty of mis-
quoting the Monopolies Commission of
1965 and given the impression, by quoting
out of context, that the Monopolies Com-
mission did oot like the managing agency
system and wanted its abolition. Qulte the
contrary. The M lies Cc
refused to recommnd the abolition nf
managing agency system. On pag: 188 of
their report the Monopolies Inquiry Com-
mission of 1965 dealt—right at the end of
their report—with this. They have given
reasons why they do not advise the abolition
of managing agency system. They say:

“The reasons are more than cn:.
The most important of these is that we
are doubtful whether even the total
abolition of the managing agency system
at the present stage would have amy
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concentration of economic power. We
are inclined to believe that even if the
managing agency system goes, its place;
would quickly be taken by some other
system of group management, or some
other method which it will not be prac-
ticable to prevent. Secondly, the
question of what action, if amy, should
be taken as regards managing agency
system has to be decided—what action,
if any, in addition to what is provided
in the Companies Act—not only on a
consideration of its effect on concentra-
tion of ecomomic power but on full and
careful assessment of the effects of any
proposed action on the process of
industrial advancement in the country,
which is hardly possible for this Com-
mission to undertake.”

Mow, Sir, it is because of this conclusion
of the Monopolies Commission that I pro-
pose that we appoint a Select Committee to
mrry out the function that the Monopolies

ission says should be performed before
tho managing agency system is touched in
the manner that is proposed here. Let us
appoint a Select Committee. Let that
Committee take two or three months to go
into it and let it come before us with its

proposal.

MR. DEPUTY SPEAKER:
amendment is also before the House.

&t 3R w FRi (gHIgR) @ Iareaw
agrey, & smaFr agr Amardr g FF weR
o5 ¥ AT 93X A9 F1 OAET fRav
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grE TR W AT H qa AT AW f
qrT 837 I4% frag g N Igu § %
orafirdf wr garr fRd wwx ¥ A
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AEFE AN w TAE N AR
faeen gmt Fa & &, W & wiwd aw
=€, fF qax 78 §, wafaq ¥7 & dw
#T gear § Afer 37 Wi ¥ am
waar & fF 75 @mAETAl & e fggeTa
F1 oy Qe AT g om0
qorg ¥ welt € §, I WOAET A
ar g1 55 wdw Al A oW Q-

qH &Y Y FATE g Fwafral § g
g I TA 75 WA A XY A&
IGHT AU FEAT gAY I FAT AT I9g
¥ genT 7 8, afeT At SHET ¥
waer foas A foy? & fear @)
AT AGHT ot ¥ WA FHET A
fodid ¥ agral Y awg T T@HT g
ot 37k o ¥ wrar @, Afew ag
931 wgl AEET smT A s e
are qftfadt g ard i A
agl AFT a1 A IO FT ATW FAS AR
Todtfa &7 75 arefadl & grq ¥ geir
¥ A FAEEA & A AT A
FE AEA | FET T FFW fF S
dafor oot faeew & 9% @mg =@
g § 5 A% & @art qar €
g W 3 Ty § F oEwEr oAk
¥Her W I Tfgd @ T ST
Fagaia U0 W 1 oAgw e
#iowl F Wk &1 T@ FE af 1 ¥
arwat § e @ Sfo oot =5 g
¥ ITCW EIR GE W TGW TR g
g ok ¥ Fraw ¥ [w F osfgw
gaATET A wfaw @ 1w AR
AT F 9 I @ Iy ok afaw
At gt @ @ W o faeew
ofcmw agr waF g § SR a9 3
FAq@ T F gl ¥ fawe @
T g AR zafA ag A et e
gt WX TR @A T gwE AT
@ & ag SE g avE F A At
¥ @wT T F wT NG AT AT @
g dar Fr mit w1 @ aw@ F af@d
A AT 70T F7 FF agar A7 > g
o1 7g WX wibw Fgar 5= 1@ | ag
aw faagy mwe g fF W g =@
oTfa® FaaTTar &1 X FET §, G
T T F I @i wrqEeAr § @ gy
@ AAfam oo famw 1 qra A
WA Ew s g ¥ agm fr
T & I Tt aeay qrw, gefe
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T g FeEY ag ®1 @E @ fwit |
fedt = § st @ w1 afg smv s
aifr arar & Jmm, @ F@ I
T H FIM T 9 | T@F [ A7
¥ frel WY gwE 1 AW ¥ 916 FR
FT 2 fr g9 fad &1 s7dz Adwe FA
Fagi foaqr ww wHifs 9| TRT W
AT BT TWRT § WRT ] qF a0
@R 1 ffaw g @R faar 3
7 79 fad =1 o® T &7 Tfgw

WHEY § M ¥ & 9@ AR
wEAT AT W 9w wied AT §
W & ITH G T H W@ § @Y
AT a6 U9 @ T | IETH
v g W foqw gw w9 9%
WY g% TN wEr oar ¢ fR S
qrdf #Y sFeAT ¥ qga dar firar Fxar
oA winst & gro ag fag
FE Tqars fF @ 1967%F gaa &
witg W A wdEr gEd afed @
warar Gt faar & @1 @ ST @
AT | T A AR F AT FT WE
HIT A & @ Y WA AR WK
¥ &3 ST AT ¥ AT7 A TWAY awT
¥ qa71 3T e w0 E I F g
97 mifeat & wrer qav Ay faem i

¥ qra aw afgy @ faaay Asg @

SHRI S.K. TAPURIAH (Pali): If he
has made a stacement, let him prove it.
Why does he want a private hobnobbing with
Mr. Masam? If he is truthful, let him give
the figures.

sisaagani: &% sg@ g 5
& AT ag 45 S 7K § 37 FEafaal
& am 9% wg qrdEt § aqer o e
fra-fradr fra-fee ardm #t  gor
Gar faer & | ag S WOA FY g9 T AT
g9T AT & gRiwa ag & fF o g
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g dar N I A= 98 Faw ey A
a%i & afd & 7 o faur wr afes
AT & WY | I & at F eI qw g
gwar § | 98t 9% § qaar awar g a5
fre-frrdsddagu ! N F A=
9 91 F e a1 "wwey o wife §
198 & I IEgar AT o A
SE €3 e qx W A & warfd
¥ 919 %g Twar § 5 7T S A g
gFES oot & wies dar fem
fer owr F s E ag A @
IgreAT FEgar A Ifaa adr ar fE
st fagaw g@ aww dw @ o & gafeers
T 91 arast w1 & wea 9 Ay &
TEm fe sww # @ I HF a7
F ¥ 9g¥ Tg g% AOAT reord ¥ A¥
wHrt 3w 5 gt T @1 TEAE
& 1 Tk e & e 9T% agl F19 TIAe
Az ¥ fregw @ o § A want #
Y G¥EH §T THTE THIST AT § AR
IITETE WEIRT AT A1E ot § I IH
FHL ¥ d5HC Ig qF qAAT AT | TEEA
# | ara F1 adf T AT
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it ¥ arq-mq & ag w3 qEA0
fs a@R S ag F9F T AT G E
Tz foor w5 oF IfHa T TURAr 9w
F7 ¢ AfeT I¥ T@ I 9 H oeqiA
2 wifge & g9 9T waw ft AF
TAF & § WX 9 FFT F7 3@ IdF
¥ Sfg Ofc & amq sUw arg oife
Ay fFdY TFR AT AU T AT
AT T aral § "7y gw awAifanl &
dRe wgam & at mfE @
FOMIRIA & 991 A § W arfeanie
Ao g Fauwarg fF s ew
g @A AfEd ) W gH ww oA
#1 T F TTEFAT T@AT §, AT gAY
fergeam &1 &% g9 a1 T Fr §
55 &0 @AW W FATIAT FEA O,

gEEy Jfaw fE gTA F A A NI AR WA ATGAFTH w7
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Tq AT FT A€ oA WG fw foaT Ad¥
gxw agt WA § 9 qonaRrd ¥ 9
A my § afeF wew gy T
MY §, T AR AL NAA &, W
Aaa & I 9 FgT T WA, FEnIA
FARAHNAAE) IR T
aq quagt oy @ ger fearwal @l
gl | a9 ag & e geitafa @ awmor
X FFT T AT HIT GHRT 31 aERER
IT% g9 ¥ gt | aw A} genfa #g
g e et ew e § sw g S
#&) ey @ ol #1 FwET @, R
N gWEAER IuF fay Fgar g %
gz & At gard ST HE,
g fag ad M aw § SR F g
FY o & faers 1

Xgoem § f6 w8 W A
TR fom FY wmw $ET AR
guAt qreqerEl Y wer SR @
H3fan ot faren o odfe & R
T g Tfgd 1 & 3w fadas & awda
FaT§ AR gew ¥ e sag fe
ag Ia%! gaamfa & q@ FL

W TETSEC St (19%) ¢ Iqeq
#@reg, fad) sFg AT 9T ¥ A
aeq v & gy § falma son
TRAT § WTIHT ATRa " frx AT i
¥ fr ag wig et & fafred w5 @t
g ¥ fewwag sl & swed @)
wag ¥ T faad 37w 9 fawwa
F1I1967F &l F I ¥ AW AF
F It ¥ at ¥ IUT W gos
TR Al gAY ¥ Fr av fF Fig
#Y 66 wr@ WX Ta qUE w20 A=
Ty frer | WAt @0 g aE & gEIA
€, faY 98 w9 w9 907 |

it S e awi : Haw qq a8 §
FEAGR AL T A AT ST
W SR E IEN TenE WE,
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FOA ¥ qIX F AT THHAT 7oA A
&1 (swrram)

&t wifer symor (FTEN) ¢ FIATARX
STIEZT TAY FT o1 q94T 37 & IAH qaAL
& & AT ag godr mRmi A s S w
AT FT 9747 34 § IART @HL A ] )
(sawaw)

UF WA gIE: T Ay ¥R &
fF widw 1 svaT frear &1

s vrew @ (e o) ¢
INSTH ®gRg, & @l wERy FY qurd
7 wigwm § fF 3= saw & amw
7z fadas wET @1 oR W AR 4
Fifs ot frdaw fegr o7 & wwar
aifed ac W q@ g =ifgd ar, ag
fager & 3 7Y wrar | w4¥ T8 wrar ?
FiifF fre zd-9w ¥ o g9 et #
IT-IT AR ¥ w=aT JaT 410
TOF! 39 ¥ Ig S9N fEa wam)
59 9fF firzzd S e @ ™, W™
fad sg IeF T I WA B | SfeT A
wrer HY |7 T, 38 e & a6 gy
®1 € AT IR § |

ot A a9t ¥ oy 5 wAE aw
gEEEd F 9y A &1 T oAww
7K1 fF ag FY sidg 51 fF FL @
gisfaga s §1 & widg ¥
e =t frafaren & frame s

A AT AT § |

“On 4th November, 1968,
Congress President, Shri Nijalingappa,
opined, *any blanket ban on compiny
donations is likely to result in malprac-
tices, under-table dcalings and corrup-
tion' and further stated, ‘there is nothing
wrong in political parties accepting
company donations as long as these are
willingly given'.”

the

& s =g § e awi e w0
if_irvrcgl W1 ag SEY §iw ¥ ¥ww
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[t Faz arer )
g fomd semm oY frsfamoar § o A%
ARFHEY?

A& A, ot e Fo arfew,
agen Oy AR FW AT w7 F AT
& sarar awae § fEie 39 AW w1 fade
frar & fe stae & weafal ax s
WA | TG FIUG qT6T T H . qg GATH
IATET AT IR G HAT F1 GA4AT a9
M HAY A 9% FEr fR @I
gafa=R 4T |

U WA 9T : 419 ST |

Sl FAC SO O : WA I, TE

FgT sqmar I )

# ot @z w qard /v TEww g
f5 32t zq faq #1 g7 W wAR W
Iafeqa frar § s=fs wiaa afEm w9y,
FIG F7 AN AT FGA-AHY A -
a9 § ® 4, %1 fawr s @ @
qr1 | THET ggf 9 & fAu 747 ageg
99T q9TE F 97 § |

FUG $Y TW@AT &, TOHT THAT AW
3 | FAG WA TF qTCE A7 @I § A%
FHG FT FTHIC GO TTH AT W
ey & ¥ AT oF & e W AT )

wiad wm Far & afQ
TF TE & aw § 1 AW 3| F oy
T AT A IW T F BT A
fiFar a1 @war & B gg a1 @8 ¥ afQ
At A ArEArs W, A6l F A A
gldan faw T8r TX 3@ w W&
arga § 979, faw Tw O IS qwrn
3% awa §, 99 TR X S0 d | 59
A fad g o &, s=fo g ¥ we-
fy 7Y g7 T, e FT, WH 9w
fret Y st 2w ¥ faat ot =fes
a7 saferdi & agg & TS o awd
2 IreIm wEEw, WA IEX Er E
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fe sl 3 Wt wdww v aga G
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STe ARIT s R g e
AT T WY AT AT R ATEEE fay
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fFar T 41 1w ag ATA9 AMTAT AT
qr fe far = w & afw @@ &
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AT AT TAT AT | TEE oAIq ¥ 4y
Fgr T fs g wEdE ¥ ¥ fagay
A€ fgar | AfT 9 WG ¥ qg
Tarat f6 g=ai Gar fear ar ar 78 faar
a1 | # o =g § oS s
Tt el wun gg faw o 9w ¥ fxao
av gt fear 7wy SvER Fw At
) F@T ST TS F AT B www g
faar ? @ e ¥ wrewe 3 ¥ fog g
ARG TFeFfe sy
fearireeT @ar o= § 1 82 v
Wt el wear qear AR FEr A A
FEATOEAET &1 BT qEE W g
Y @ wvede fednr 1 & wear §
THWT WETFCY B 1 AT O T A
fegur @ gf & v Rm 5 3
Iy e f& SOF AN TN W T
faer o

@ Al ¥ i federd ¥
sgragm i o R oiodw #
e do ™Yo o ¥ Fhar ¥ wawiz
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F fifst 7 gargee m ww e
AT FRAF F=T 31 T WU
Hyomdr ¥ 9% a9 sfewm FOw
FRA F a7 fE7 § ) o B¢k ¥ A
aga ¥ A f 1 F g § e o
TaE T F 0

MR. DEPUTY.SPEAKER: The hoa.
M:ml_:-er may resume his speech on the next
occasion.

ot mf|g 9w ;¥ og AT |@H &
T g ? e oW foeet swEw & A H
JAN AT Y |

MR. DEPUTY SPEAKER:
over. It is to be continued.

It is not

1730 hrs.
[SHRI GADILINGANA GOWD in the Chair]

BUSINESS ADVISORY COMMITTEE
THIRTY-SIXTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
1 beg to present the Thirty-sixth Report of
the Business Advisory Committee.

SEZHIYAN (Kumbakonam) :
Is there any

SHRI
What is the recommendation?
change in the programme now?

. SHRI RAGHU RAMAIAH: Tomorrow
it will come before the House. For
tomorrow it will be planning discussion. It
has already been ar d

17.9]. b,

HALF-AN-HOUR DISCUSSION

PENDING APPLICATIONS POR  SCOOTERS
AND Cazs.

SHRI 8.S. KOTHARI (Mandsaur):
The Government's policy regarding scooter

manufacture js characterised by procrastina-
tion sluggishmess, and red-tape. The
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Ministry is seluctant to part with licences
as a miser is reluctant to part with his
gold. This is the position. The delay of
about 4 years in the issuance of licence for
soooters indicates that the Goverament is not
interested in establishing mnew scooler
factories. It wants to perpetuste the short-
age. That is the only conclusion that can
be drawn.

Sir, it is stated that it takes more time
to obtain an industrial licence in this country
than to establish an industry im Japan or
West Germany. That is the Cceplorabke
state of affairs which is existing today. If
you criticise other Ministries, they at Jeast
g0 through what is stated and try to rectify
matters, but this Ministry is impervious to
criticism and does not want to learn from
past mistakes they go on perpetuating the
mistakes,

About the demand for scooters, I have
the figures with me, which show that in
1964, there was a registered demand of about
1.5 lakh scooters, which rose to 2.5 lakhs in
1968 about 3 lakhs in 1969, thatis, at pre-
sent. Yet, in 1964, the Ministry, in its
wisdom, decided to ban the licensing of new
upits. In March, 1965, the Ministry woke
up from its slumber and decided to invite
applications from mnew entrepreneurs for
licences to establish mew scooter factories.
The response was excellent, A total of 191
applications for industrial licences was recei-
ved. The Mimistry dilly-dallied with those
applications and afier 2 or 3 years, 70 appli-
cations were selected. Later on, some mathe-
matical genius in the Ministry reduced rhe
selected applications from seventy to seventeen.
So, these seventeen were sclected. In March,
1968, when the Ministry felt that they could
not delay any further, they decided to select
3 out of 17 applications. Further there were
more of discussions, more committees were
appointed, [licensing committees, sub-com-
mittees and so on. And then they became
wiser and decided to issue one license for the
establishment of a factory for 50,000 scooters.

Then, the funniest part is this that even
that decision had to be reconsidered. They
bave invited the various applicants to sand
their representatives. The licensing com-
mittee would re-examine the whole situatien
and it may take amother 3 or 4 months
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before a licence is finally granted to some
company.

Now, I would appeal to my Congress
friends, who are taking keen interest, to
look into these matters and see that neces-
sary action is promptly taken. If I am
wrong, 1 would like to be corrected. I
would admit my mistakes. But make the
Minister also admit his mistakes. That is
my request.

As against the registered applications
for about 3,00,000 scooters, the production
was 35,000 scooters during 1968 and it may
increase to 40,000 in the years to come.
At this rate, the excess of demand over
supply per year is officially expected to rise
to 2,00,000 per year in 1970-71.

Sir, it is remarkable that when coal is
concerned, the demand has been heavily
over-estimated. When jt comes to scooters,
th: demand has been under-estimated at
2,00,000. My opinionis that the actual
demand is likely to be about 2,50,000 per
year, Then, there is the tremendous back-
log of 3,00,000 unit demand to be met,
With this backlog plus the demand of about
2} to 3 lakhs scooters per anoum, by 1972-
73, the capacity of the manufacturers would
still be insufficient to meet the shortage.
No coubt, the existing manufacturers say
they are going to increase the capacity.

But what is the past record? Firstly,
they are not able to utilise the installed
capacity. Secondly, they are not in‘erested
in expansion. There is a magnificent black-
market of Rs. 2,000/- per scootec. Why
should the existing industries expand their
capacity? That will only bring down the
blackmarket. It was stated by an official
spokesman of the Ministry that when the
production reaches between 50,000 and
70,000 scooters, then the price will be brou-
ght down to Rs. 1,500 or so p:r scooler.
But unless production goes up, what is the
use of bringing down the official price?
Only the gap betwzen the official price and
blackmarket price will increase. That gap
will increase and the money will go to the
scooter manufacturers or whosoever black-
markets them. As to who has benefited
from it, I do not know. The Ministry ought
to kmow better. It is their job.
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Assuming that my figures are slightly
wrong in regard to demand and actually
the production exceeds the demand, then,
even in that case, there is a tremendous
market in the middle-east, in South East
Asia and various other dzveloping countries,
particularly in Africa, where-so scooters can
be exported. The Minister may say that
we have to spend some foreign exchange
when we issue licenc:s and we have to im-
port some components. Agreed. But then
if you are able to attain sufficient production,
you can not only meet the internal demand,
but even export by which you would bs able
to recover the foreign exchange that is
consumed. Therefore, keeping in view the
export pofential also, I would submit and
strongly urge the Minister to sanction at
least three applications for establishing fac-
tories. ‘That is most necessary.

I would submit that there is a proposal
pending before the Ministry with regard to
what is known as Haldia Scooter Project.
West Bengal has a pumber of enginzering
complexes. They have developed an infra-
structure. They have skilled labour also.
Itis an idle site for a scooter project. I
would suggest that this Haldia project should
be sanctioned, because West Bengal necds
employm:nt, After all, if you want to solve
th: problems of Woest Bengal, you cannot
solve them on the political plame. It is
only on the economic plane that you can
find a solution. My friends from West
B:ngal will bear me out when I say that
there is a terrible state of unemploy-
ment in West Bengal. West B:ngal needs
industries  Unless those industries com: up,
the problems cannot be solved. May I
app:al to the good sense of the Minister to
sanction at least this scooter project?

I would say that thers has been a spate
of trenchant criticism of the working of
the Industrial Development Ministry during
the last few months. As an experienced
Minister, I believe, ho would realise that
it does good meither to his public image nor
to the public image of his Minmistry. [
would submit three suggestions, First,
applications for industrial licences should
be processed within three months and entre-
prepeurs should be encouraged to embark
upon new ventures. Secondly, whenever
there is scarcity of supplies, licensing capa-
city should be promptly increased, and
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thirdly, projects should not be shelved or
postponed om  political or ideological
grounds, These are my three suggestions
and [ hops the Minister will consider them,
because they will be to his benefit. I am
not a sadist. I do not want to criticise
anybody because it does not help, Probably
other Ministries do mot have to bear my
criticism so much as this Ministry. I always
make constructive criticism. If there is
an edge to my criticism of this Ministry,
there are reasons for it and the Minister is
well aware of them, Let him think over
and let him search his conscience, if he
bas one.

May I submit once again that in order
to close the gap between demand and supply,
in order to climinate black-market and to
build up surplus for export, the Ministry
should at least sanction three factories for
producing 50,000 scooters each. Then only
the existing dismal state of affairs would
discontinue and the black chapter in the
history of this Ministry will close.

MR. CHAIRMAN: Now, the hon.
Minister.

SHRI TULSHIDAS JADHAV (Bara-
mati): I had sent my name......

MR. CHAIRMAN: His name has not
comne, and he is not going to get any chance
now. The ballots have been drawn and
only four names have come. [ am not go-
ing to allow amy others. Now, the hon.
Minister.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): I am grateful to Shri S. S.
Kothari for raising discussion in this matter
which will enable me to clarify the pasition
on behalf of Government. Before I do so, I
also welcome the three suggestions which he
has made to overcom: the difficulties in the
way of the industrial development of the
country.

The first question which he has raised is
about the undue delay in giving licences so
far as the manufacture of scooters are con-
cerned. 1 am glad that be has specifically
referred to scooters and not raised other
matters. although I would have no objection
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to discuss the question of not only scooters
but any other items which hon. Members
may have in view, bscause that would enable
me to clarify the position, and also to
remove defects as are found in any direc-
tions. Such discussions will really help me...

SHRI 8. S. KOTHARI: I welcome the
suggestion. I shall meet the hon. Minister
personally.

SHRIF. A. AHMED: Such discussions
would help me to overcome many difficulties
which might have been felt by those engaged
in the industry.

So far as scooters are concerned, I would
like to point cut that when it was felt that
the licensed capacily was not enough to
meet the demand, applications for scooter
manufacture were called for as long ago as
1965 I would like the hon. Member to
bear with me when I say that it was not
enough that applications for scooter manu-
facture were made but those applications
ought to have include all the details neces-
sary for the purpose of scrutiny. 191 appli-
cations were reccived but it was found that
most of them were lacking in necessary
details which would have helped the Ministry
to select such applications as may be consi-
dered by the licensing committee. So, the
applicants were written to supply the details
which they had not furnished. Delay was
not the fault of th: Ministry but also of
thos: applicants who took over a year's
time in furnishing the necessary details.
After the necessary details were furnished,
the Ministry was ready to refer the matter
to the licensing committee. In the mzan-
while the Planning Commission intervened
and directed that unless and until the target
for the Fourth Plan was fixed the licensing

ittee and the Ministry should not take
any decision. So, I would like to point
out that it is not the fault of the Ministry
that the applications were so long pending
in the Ministry. They were kept pending
because there was a ban from the Planning
Commission that unless and until the target
about the requirements of scooters had becn
fixed by the Planning Commission, we should
not undertake the question of licensing a
further vnit. This correspondence went on
till my predecessor cecided that no zciion
should be teken on those applications till we
had known the final position with regard to
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the demamd for scooters in the country.
That was just before I tock chargs of this
Ministry. Hon. Members will recall that
after I took over a large number of gquestions
were asked and I had promised to look
into this question. And in spite of the
fact that I had no clearance from the Plann.
ing Commission I decided that those appli-
cations shosld be processed. Then, the
processing started. We appointed & steer-
ing committee to select such applications
as deserved comsideration by the licensing
committee. This steering committee went
into this question and seat a number of ques-
tions to the applicant, After receipt of
replies, out of those 191 applications, 13
were selected by the steering committee and
were placed before the licensing committes.
The licensing committee in the meanwhile
received appeals from those persons whose
applications had been rejected by the steer-
ing committee.

Pending applicaiions for

Hon. members will appreciate that it was
not an casy matter four the Committes which
had to examine carefully these appeals
filed by as many as 160 or 170 persons,
They went through all these appeals. Then
they decided that four more applications
deserved consideration. Thus imstead of
13, there were 17 applications to be consi-
dered. They were asked to submit details
with regard to finances, collaboration, the
country of collaboration and so om. That
took some time.

After the details were available, the
Licensing Committee took a decision that
out of these 17, about three applicants
deserved consideration in detail. In the
meanwhile, one of the applicants who was
considered suitable, filed an app:al saying
that he did nst receive the questionnaire
which was sent to all others. He had
given his old address and new address.
The questionnaire had been sent to his
old address and new address. But the
envelopes were returned saying that h> was
not found. When he saw in the news-
papers my replies to certain qu:stions in
the Rajya Sabha, he filed a reprcsentation
before the Licensing Committee saying ‘How
can you shut me out when I did not receive
this questionnaire’? So he was also given
time.
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These things have happened not only
because of delay in the Minisiry, but delay
on the part of some of the applicants.
What the hon. member has suggested is
a very good thing, that these applications
should be disposed of by the Ministry
concerned within about three menths. For
this purpose, I have laid down the proce-
dure. Now we have a proforma requiring
all details by the applicants; if these details
are filled up no further enquiries are made
from the applicants, I can assure him that
the applications made will bs disposed of
within a reasonable period.

So far as scooters are concerned, I hope
hon. members will appreciate that it is not
oaly the Ministry, not only the Licensing
Committes, but the applicants themselves
who are to be blamed for this delay. To a
certain extent, the matter was kept pending
because decision was not takem by the
Planniag Commission regarding the pequire-
meat, target, for the Fourth Pian.

So far as production and licensing
capacity in respect of scooters are comcern-
ed, may [ infarm him that we have no
separate assessment about scooters. But we
have an assessment with regard to scooters,
mopeds, cycles and three-wh ‘elers. According
to the target fixed for the Third Five Year
Plan, there was an expected demand of
60,000 by the end of the Plan with the
capacity licensed for all these categories,
our demand would be met. On that basis of
demand the licenses were given for a capacity
over 60,000. I do not have the exact
figure here; perhaps it was for over 70,000
for all these categories. But in spite of
licences having been given, some of those
who were given the licence, have mot start-
ed manufacturing. The production was
reached capacity of about 35,000 or 36,000.
Therefore, there was this shortage.

Now, we have again assessed the demand
upto 1973-74. For all these three er four
categories, it is expected te be about 2
lakhs. Our assessment regarding the de-
mand for the scooters is over one lakh.
Thereforz, w> are considering that instead
of giviog a licznce to a small unit, licemce
may be given for a big umit, so that it may
be possible not only to provids a scooter
to the consumer but also to provide a
scooter at a cheapsr price. Ifa licenee
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for a big unit is given there is the possi-
bility of getting a scooter for the consumer
at a cheaper rate, May I here inform the
hon. Members that from the trend of
applications which are under coasideration,
it is possible that if licence for a big
unit is given, the price of the scooter will
come down and the consumer will also—

AN HON. MEMBER: How much?

SHRI F, A. AHMED: I am told that
it will be Rs. 1,600 at whicha scooter will
be available, 1 entirely agree that at
present there is inadequate production of
scooters on account of which it may not be
possible for the consumer to get scooters
easily. There are a large number of applica-
tions pending both under the Central quota
and for private citizens. For that reason,
we are trying to hasten the steps to increase
production.

Recently, a decision was taken by the
Licensing Committee and they made recom-
mendations. In respact of these recom-
mendations may 1 inform the hon. Member
that certain objections were taken. Some
appeals were also reccived. When the
recommendations of the Licensing Com-
mittee were placed before me, I bad asked
for all the details so that it may be possible
for me to take a decision on merits. I am
told that all these details are being made
avajlable and within a fortnight's time, they
will be placed before the Licensing Commit-
tee, and the matter will be placed before me,
I hope an early decision in this matter will
be taken.

So far as the third and the fourth
points are concerned, it is true that a large
number of applications are pending both in
the Central quota and for the private persoas.
This requirement can only be overcome by
increasing the production, and for that
purpose, we are taking as early an action
as possible. The three suggestions, which
he has given in order to expedite the disposal
of applications not only with regard to the
scooters but others also, will receive our
consideration. I think the hon. Member,
if he goes through the procedure, will find
that there is considerable improvement now
in the disposal of licences and the disposal
of applications during the past few months.
Every fortnight, T am looking into the figures
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of arrears, delay, and wherever any action
is called for, action is taken,

SHRI 8. K. TAPURIAH (Pali): I will
confine my questions to the matter of pricing
of scooters which the Minister has just now
mentioned, I have heard the Minister and
the Deputy Minister often crying hoarse
over the price of cars. In effect, the scooter
is a common man’s vehicle. 60 per cent
of the cars sold in the country go in com-
pany accounts and if they take care about
the price of scooters, they would bavea
better claim to calling themselves a people’s
party.

My questions are: (a) the Minister just
now mentioned that the price level of a
scooter later on would be approximately,
Rs. 1,600. At what production capacity?
Will it be at 50,000 production or more?
If it is at 50,000, what is the capacity of
the present firms and why the prices are
high? (b) and (c). these arise from the
fact that because of the shortage in produc-
tion, as has been mentioned, the price of a
Vespa scooter is now Rs. 5,000, and the price
of a Lumberetta is now Rs. 4500. As you
know, production is going to take time, and
the whole procedure of going into production
will take further time, as we all know. So,
may I ask him two questions which might to
some extent go to reduce the black market
prices? One is, will he extend the period
of prohibition of re-sale of scooters because,
what happens is, people go in for scooters,
sell the scooter and get a premium oo it
ond buy a mew one. Will he extend the
prohibition period for resale?

Secondly, will he prohibit the sale of
scooters on company accounts because the
company, when it gives a scooter to its
employees, probably can arrange an alternate
method, but what about the person who is
solf-employed, who is in service and who
‘wants to buy one on his own accoumt? Will

he get priority?
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SHRI N. K. SANGHI (Jodhpur): With
the very heavy backlog of orders booked
by the common man for scooters, would the
Minister consider and devise some way by
which a genuine buyer who wants a scooter
today is able to get it? Would he care to
consider the suggestion that a certain
percentage of total production of scooters
be altotied to the State Trading Corporation,
so that they can auction itto the needy
buyer, who wants it genuinely? Sir, I
personally feel it is a very important point.
It is a pecessity of the common man,
He is not able to get the scooter. [ would
request the hon. Minister to consider this

suggestion.
18 hrs.

My next question is, the Government
of Rajasthan has made an application for
a scooter factory to be put up in the
public sector. I would like to know
whether any thought has been given to this
application and, if so, if he is thinking of
setting up & factory in the public sector
may I know whether Rajasthan has a chance
of getting it?

SHRI F. A. AHMED: Sir, I would like
to reply to some of the important questions
which have been raised, particularly by
Shri Tapuriah. I have already said we are
thinking of giving a licence to only one
unit for about 50,000. One of our condi-
tions is that the price should be reduced
so that it may be possible for the consumer
also to get the scooter at a cheaper price.
According to the estimate which has been
submitted to us such a umit will be able to
provide a scooter at about Rs. 1600 ex-factory
excluding the excise duty etc. At present
the ex-factory price of Lambretta is Rs.
2389, of Vespa it is Rs. 2400 and of
Fantabulus is Rs. 3200. Their licensed
capacity is about 24000, It will be possible
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for this unit, if the licensed capacity is
50,000, to give the scooter at cheaper price.

So far as his other suggestions are con-
cerned, to meet the demand and to
overcome the shortage of supply he has
given two suggestions. He has suggested
to increase the period for replacement of a
scooter. I will cartainly take that sugges-
tion into consideration., He also has
suggested that instead of delivering scooters
to the company applications from individual
may be considered.

Apother hon. member has given a
suggestion that distribution should be
given to the STC and done through auction. I
think that will increase the price of the scoo-
ter and make it very difficult for the poor
man or & person  with small means to pur-
chase a scooter in auction.

It has been asked whether applications
from various States like Bihar, Rajasthan
and others have also been taken imto
consideration. I bave already stated that
as many as 191 applications where conside-
red out of which 17 were selected in the first
instance, then 13 were selected out of those
17, then 4 were selected out of those 13,
then two and finally one was recommended,
I have asked for certain details and I think
we shall accept one application which will
conform to our requirement of producing
scooter of the best type at cheaper price.
I think it is these considerations which
must weigh with us rather than the consi-
deration of giving this particular industry
to one place or the other. I hope the hon.
Member will be satisfied. I think in about
a months time decision will be taken by
Government which will remove all the
doubts regarding the Ministry, keeaness to
manufacture adequte scooters in our country.

18.05 hrs.

The Lok Sabha then adjourned rill
Eleven of the Clock on Thursday
May 8, 1969.—Vaisakha |8,

1891 (Saka)
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